CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH T
GUWAHATI -5 -

- /x‘:‘% .

(DESTRUCTION OF RECORD R_ULES, 1990)

INDEX | o
an No. 132/3004
O.AJTA/NO......0c.....2008
R.A./CP/NO..............2008
E.P./M.P./NO.............2015
. 4‘37/3\%0 "lvx'aﬁ’ts‘ﬁéa
1. -Order Sheets........ 2=....... DPZenvennnnn T, to....... /(\/ ......

3. Judgmeﬁt & -Ofder dtd........ e ..feceived- from H.C. / 'Supreme Court.
4. O.A. .43?.:?.2;'?1?3)...................,..page ........ 1. toé?‘/ .....
5. E.P/M.P ..2%.‘.!?. ...................... page......... y to..... / ........
6. RA./CP.oovoroecerrann, SRR Y- 0. e et
7. W.S. %WbVMPWMPageltoﬁg/
8. Rejoinder._..%’L@{?..b.j.@%%tpage,....,...?,- .......... t0m BN
9. Replyj?w...ﬁgj\;amxxm...; ......... page.......4........... to...._.,-,?:.?./..r.«.’: ..... .
10. Any other papers .........ccocevenenens. PAgE.cvviiriiiniiinnnn, e S
. Mowmo of abbesrame —— ploj~

.

g('acHul{ .

7 o3 o
SECTION OFFICER (JUDL.)




FORM NO. 4

, (See Rule 42)

CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH -

ORDERSHEET

1. ORIGINAL APPLICATION No :

2. Transfer Application No
3. Misc. Petition No
4. Contempt Petition No  : -—cco_.

S.  Review Application No

6. Execution Petition No

Applicant (S)

Respondent (S) 1 -mme Tl DT
Advocate for the :
{Applicanl (S)y, |

» ‘

o
R

Advocate for the :
{Responde_nt (S))

73 ....... / 2009

Order of the Tribunal

Notes of the Registry Date
22.07.2009
il.w.fplication is-in fur L
is i/ F for Rs, 50/
deposined vide IpG/BD-
No.37.8:.4/0.32
30:6:29, . & "
Dy. i
S
A/A%e 971°
\ ' Fon)
R LN =Y 'Z"
[ fees]
Ve
s
ved
w / 7o é r @57 |
/bb/

Heard Mr.AKhdlique, learmed counsel
for the Applicant. A copy of this O.A. has
dlready been supplied to Mrs.M.Das, learned

Addl. Standing counsel.

lssue notice to the Respondents

reduiring them to file their. written statement

by 03.09.2009.

Cadll this matter on 03.09.2009.

(MK Chaturvedi (M.R.Mof@nty)
Member (A) Vice-Chairman -




d o ;2«4’4\ 071(}92//09

¢
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI.BENCH

ooooooooooooo

Original Application No. 132 of 2009.

DATE OF DECISION 07 -05 -2009.

Md Jonab Al . .

......... e reeeeieiiieeeeseesseeeeneannn . Applicant /s

Mr A. Khaleque
..Advocate tor the

Applicant/s
-Versus —
.Umon of India & Ors.
........... Respondent/s
Mrs. M.Das, Sr. C.G.S.C
U T T T U UT R SO UU PSP ORI USRPOPPPPPPPPRPPPRRP PR PP Advocate for the
. Respondent/s

CORAM
THE HON'BLE MR MUKESH KUMAR GUPTA, MEMBER {J)

THE HON’BLE MR MADAN KUMAR CHATURVEDI, MEMBER(A}

1.  Whether reporters of local newspapers may be allowed see
the judgment ? . | S/ No
2. Whether to be referred to the Reporter or not ? . %/ No / '

3. Whether their Lordships w1$h to see the fair copy of the
judgment ? s/No.

Member (J)yMémber(A)



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
Original Application No. 132/2009.
- Date of Order * This the 7th Day of May, 2010.
THE HON'BLE MR MUKESH KUMAR GUPTA, JUDICIAL MEMBER -
THE HON’BLEMR M.K.CHATURVED], ADMINISTRATIVE MEMBER

Md Jonab Ali

Son of Late Alimsa Ali

Ex Branch Post Master
Kalajol Chowk Post Office,
Resident of village Alekjari,
P.O. Kalajal, Via Baihata
Dist. Kamrup, Assam. -

By Advocate Mr A. Khaleque
Versus- ,

1. Union of India, = :
represented by the Secretary
to the Govt. of India,

Department of Posts,
New Delhi -110001.

b

The Director of Postal Services,
Assam Circle,
Guwahati'78 1001.

3.  The Chief Postmaster General,
Assam Circle,
Guwahati-781001.

4.  The Senior Superiﬁtendenfc of Post Offices,
Guwahati — 781001, Dist. Kamrup,
Assam. L Respondents

By Advocate Mrs M. Das, Sr.C.G.S.C



ORDER

MADAN KUMAR CHATURVEDI, MEMBER(A)

By this O.A applicant makes a prayer to set aside the order
of removal passed by the respondent No.4 on 9.9.2008 and to remstate
the applicant with all consequential benefits.

2. . Applicant was appointed as a GDS Branch Post Master in
the year 1989. Since then he was working at Kalajal Branch Post
Office. On 7.5.2007 the Sub Divisional Inspector of Post offices, East
Sub Division, Guwahati filed F.IR against the applicant for forged
drawal of Government money in the shape of Agents commission. The
matter was investigaged. Finding no prove police did not take any
action against the applicant. ,

3. Thereafter, respondent No.4 initiated a disciplinary

proceeding against the applicant on the following charges *-

" (@  That the applicant obtained MPKBY Agency in the name of
Smt Mira Begum and acted himself in the name of the said
agent. ‘

(i) Applicant operated the said fake agency.
(ii) The applicant earned undue & illegal commission
amounting to Rs.37,616/- in the aforesaid MPKBY Agency.
(iv) That the applicant by his above acts diverted and caused
reduction in workload and income of the BO.
4, . Mr AXKhaleque, learned counsel for the applicant appeared
before us. He denied all the aforesaid charges. It was vehemently
contended that while conducting enquiry against the applicant
respondents failed to follow the rules of natural justice. It was alleged
that respondents produced only 9 witnesses although a list of 19
witnesses was given. At the time of cross examination Shri Bapuram
Das, Siddhi Ram Kalita, Sri Kailash Pati Rabha and Prafulla Ch. Nath
categorically stated that their statements were not of their own but was
dictated by the Imnvestigating Officer himself. Besides none of the
de};ositiors was allowed to cross examine despite repeated request in

this regard. The whole enquiry was held on the running of a MPKBY
agency, the actual agency holder did not file any complaint against the

Q-



3

| applicant. All the witnesses taken by the Investigating Officer were

subordinates of GDS staff and all of them deposed at the dictation of
the Investigating Officer. ‘

5. On the basis of the aforesaid enquiry the applicant was

 removed. Being aggrieved he preferred appeal before respondent No.2.

The appellate authority did not consider the entirety of factual det'ailsv

while adjudicating the issue. It was emphasized that the statements
given by Smt Mira Begum was not of her own. It was on the dictate of

Investigating Officer. -
a .

6. Mrs M.Das, learned Sr. Standing counsel appearing for the
r.eépondents opposed the aforesaid allegations. It was submitted that
the Government of India introduced an agency scheme called Mahila

Pradhan Kshetriya Bachat Yojana (MPKBY) Specia]ly for women with .

effect from April 1972. The objéctiﬁes of the scheme are to educate
housewives in family budgeting, inculcate the habit of thrift among

households and self employed people, canvas for and secure investment

in Post office 5 year recurring deposit account from small savers and

raise resources for financing development and defence of the country.
Only individual women resident of the locality are eligible for being
appointed as authorized Mahila Agent under this scheme. Government
employees and their near relatives are not eligible for appointment as

agent.

7. On 8.11.06 the Inspector of Post’ Offices made a routine
visit to Baihata P.O. He found that the applicant was operating agency
in the name of | Smt Mira Begum with fake address. Case was
Investigated by Area Sub. Divisional Inspector of Post Offices in detail
and it was found that the applicant has earned undue and illegal
commission. On that basis departmental enquiry was initiated. After
providing proper opportunity of hearing to the applicant the Enquiry
Officer submitted his enquiry report. Charges were framed against the
applicant and submitted before the disciplinary authority. The enquiry
officer concluded that the charges framed against the applicant\ stand

L%



proved. Thereafter applicant made his reply on 15.7.08. Senior
Superintendent of Post Offices vide his order dated 19.9.08 imposed the
penalty of removal from service with immediate effect. Being aggrieved
appﬁcant preferred appeal before respondent No.2 with a prayer to set
aside the order of removal. The appellate authority after due
consideration of facts and circumstances of the case declined to delete
the penalty. It was further pointed out that the applicant was not
having a unblemish service record. He was earlier charge sheeted
under Rule 8 of the then EDA (Conduct and Service) Rules, 1964 and
awarded punishment of debarring from appearing in the postman

examination for two years.

8. It was further pointed out that departmental enquirj has
no bearing with the criminal case pending before fhe police as these
proceedings are separate and distinct proceeding. The departmental
proceeding were initiated on the charges of misconduct. The Sub
Divisional Inspector is not the disciplinary authority as such no

vindictive attitude can be alleged against him.

9. | We have heard rival submissions in the licht of materials
placed before us and precedent relied upon. Mrs Mira Begum vide her
statement dated 23.11.07 has stated as under :

“My name is Mrs Mira Begum.

My husband’s name is Md. Mogbool Ahmed.

My father’s name is Md. Toifuddin Ahmed.

My present address is Salbari, Noonmati, Guwahati-20.

My address before marriage was Korora, Baithata Chariali,

Kamrup, Assam.

In the year 2002, the post master of Kolazol Post Office,
Md. Jonab Ali (distantly related maternal uncle) told me
that he would open an agency in the post office and he
himself will operate the said agency giving me some portion
of the profit. He told me that I have to do nothing and in
future also I will face no difficulty. Initially, he took my
signature in some forms. Thereafter, he is the one doing all
the work and I know nothing about it. In the year 2008, he
took me to the DC office in order to renew the agency. He
took me to the Baihata Post office two times and introduced
me. A few days earlier he took my signature in some more

k2
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forms. 1 have never opened any RD account by myself. 1
have never collected money from anyone’s house. I have
never deposited any money in the post office. I have never
signed and taken any commission bill. I am not aware how
much commission has been received till now.

Stated and recorded in my _ 24.11.2006
presence Sd/Ineligible
- Sd/llegible | Miss. (Sic) Mira Begum
24111106 24.11.2006
TInspector, Post ' '
East Sub-Division,
Guwahati
Guwahati -1.”
10. Our attention was invited on the ratio of the decision _

rendered in the case of Babulal Das vs. State of Assam and another,
(2004) 3 GLT 372. In this. case the petitioner demanded inspection of
documents but the same was denied to him. The Hon’ble High Court
has held that “it is settled lavy : thét after the charge sheet with
necessary particulars including the documents relied upon by the
Disciplinary authority is served on the delinquent and he seeks
inspection of those particulars and documents, the same must be given
access to the delinquent towards preparation of his defence. If that
opportunity is not given, it would violate the principles of natural
justice.” In the presént case applicant sought for inspection of
documents vide letter dated 21.6.07. The said letter was not produced
before us. However, the reply dated 25.6.07 received in relation to that
letter is reproduced here as under ‘ | »

“The documents called for cannot be sent to you.
Copies of the documents will be made available to
you for your inspection on regular dates of hearing of
the case.

You are asked to submit your defence representation
stating whether you admit or deny the charges. You
must submit your defence representation within 20
days (10 days normal + grace pd. Of 10 days) from
the date of receipt of the C/sheet sent vide letter of

even No. dated 5.6.2007.” }i\
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11. From the aforesaid letter it is clear that copies sought for
were made available to the applicant for inspection. Accordingly it

cannot be said that principles of natural justice were denied to the

applicant.

12. In the Charge sheet issued to the applicant, it was pointed
out that the fake agency was operated in the name of Mira Begum and
there was misappropriation of public money. All the evidences adduced
during enquiry substantially proves' the charge framed against the
applicant. The charges got fully proved. The applicant by his above acts
exhibited lack of integrity and devotion to duty and as such he was
pumshed for violating the provisions of Rule 21 of DOP Gramin Dak
Sevak (Conduct & Employment) Rules, 2001. Albeit the applicant tried
to defend himself by taking the plea that charges were not framed on
the basis of written complaint of Mira Begﬁm or any complaint from
any other person but he has fajlegl-to prove that he had not committed
the imputed misconduct. He was required to prove that he has not
collected money from the depositors of RD accounts op ened through the
MPKBY agency and drawn commission in this reggrd. Applicant did
not aseail the contents of the statements as such we do not find force in
the contention that deposition was dictated to Mira Begum. It is clearly
mentioned in the statement that the contents are correct as such there
is no reason to doubt the varacity of the statement and the evidence
which clearly proved and substantiated the charges framed against the
applicant. Taking into consadera}tlon the entire conspectus of the case
we find no merit in the O.A. Accordingly O.A is dismissed. No costs.
(MAD! X R CHATURVEDI) (1\71%;1{ KI;};IARG&UM
ADMINISTRATIVE MEMBER JUDICIAL MEMBER
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Md. Jonab Ali ces Applicant
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- Versus =

Union of India cee Reépondent

SYNOPSIS

—

The applicant was working as G.D.S.Sub~Post Master
at the Kalajal Branch Post Office since the year, 1989.That
suddenly on 7,5.,07, the sub~Divisional Inspector of Post
Offices, East Sub-Division, Guwahati filed a F.I.R, against
the applicant under section 468/420 of the I.P.C. That as
per the report of the Kamalpur Police the said case was
found to be false, That thereafter the said Sub-Divisiocnal
Inspector of Post Offices filed a concocted repbrt and on
the basis of the said report a disciplinary proceeding was
drawn up against the applicant. It was alleged that the
applicant was munning a*®™Mahila Pradhan Khetria Bachat Yojana®
in short MPKBY agency in the name of one Mira Begum and
thereby garning illegal commission, It was alsc alleged that

‘the applicant reduce the work load cf the Branch Office,

That the applicant submitted represéntation denying all the
charges, and the authority held a proceeding under Rule 10

of the G.D,S.Service Conduét Riles, On the enquiry the Respon=-
dent adduced avidence of 9 witnesseszout of 19 wutbesses ahd
all the witnesses were subordinate staff and tutored witnesses,
Out of 9 witnesses at least 3 witnesses admitted that they
have given their statements on the dictation of Investigating
Officer that S.D,I. of post Offices, Tnhat in the said enquiry
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATI BENGH :
‘ GUWAHATI : |

1

0. A. NO. /32~ /09

Md. Jonab Ali , “os Applicant
- versus =

Union of India & ors ... Respcndents

LIST OF DATES

The Respondent filed F,I.R. against the

7.3.,07 :
applicant at Kamalpur.Police Station,

5.6.,07 : The RQSpondeni initiated disciplinary preccee=-
ding against the applicant,

27.8.07 The applicant filed representation against
the allegaticn,

14.8;08 : Applicant filed further representation

against the allegation,

17.,8,07, 1.11.07,

230 11007, llo 1008, . . .
22.2.08, 8.4 08, Enquiry Officer conducted hearing on
9.4 08 the allegation. '
1,7.08 H Enquiry report submitted.

15.7.08 $ - Applicant submitted written reply on I.0's
report,

19,9,08
1.10,08 $  Applicant removed from service.

Final charge sheet issued

*®

Applicant filed appeal before the authority.

L LI .

13.10,08

3. 3,09 Respondent/&ppellate'Authority rejected

the appeal c¢f the applicant.,

X i)

Z. Khaill ”m{
Advocate
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BEFORE THE CENTBAL ADMINISTRATIVE TRIBUNAL ; GIJWAHATI BENCH :

Mk Dot 1L

0.4, No.__ 1 32— /2009

GUWAHATI:

N

&n application under section 19
of the Central Administrative Trihunal

Act, 1985.

Md. Jonab ali,

Son of Late Alimsa Ali,
Ex-Branch Post Master,

Kelajol Chowk Pcst Office,

a resident of village Alekjari,
P.0O. Kalajal, Via- Baihata,

District Kamrup, Assam,

‘oee APPLI%

- versus -
l. Unicn of India,
represented by the Secretary
tc the Govt,of India, Department
of Posts, New Delhi=-11000 1.

2. The Director of Postal Services,

Assam Circle, GuWahati-781001.

3., The Chief ﬁost-Mastex General,
Assam Circle, Guwahati-781001

contd ... 2
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4, The Senior Supdt.of post Offices,
| Guwahati~781001, Dist.Kamrup,

Assam,

oo RESPONDENTS

1. Particulars of Order against which application

is made :

The application is made against the following

Orderi=
/Mr :

i)  Order No, F4-2/07-08
2)  Date 19,9,08
3) Passed by Respcndent No.4
" 4) Subject in brief ¢

Removal from service on the charge of

“cbtaining a 'MPKBY' agency in the name of
snti Mira Begum and acted himself in the
name of the said MPKBY hoclder.

2. Jurisdiction of the Tribunal :

The petitioner declares that the subject matter

against which he wants redressal is within the

jurisdiction of the Tribunal as the applicant and

the main respondents against whom the relief is

scught are within the jurisdiction of this Hen'ble

Tribunal,

Mol Jeoal, AL
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Limitat;on :

The applicant further declares that the application
is within the limitation prescribed under section

21 of the Administrative Tribunal Act, 1985,

Facts cf the case ¢

That the applicant was appcinted as a G¢D«+S.

Branch Pcst Master in the year, 1989 and since

then the applicant was working as a Branch Post
Master of Kalajcl Branch Post Office till 3wﬁgﬁxbmumy
2007 without any blemish or scar on his service

career,

That the applicaﬁt begs to state that on 7.5.2007
the Sun-Divisicnal Inspector of Pocst Offices, East-
Division, Guwahati~l filed a F,I.R. at the Kamalpur
Police Stétion against the applicant on the occa-
sion of forged drawal c¢f Government money in the
shape of Agent's commissicn and the said F.I.R.wés
registered ai Kamalpur P.S.Case &0.98/07 under
section 468/420 of Indian Penal Code.

Copy of the said F,I.Re is annexed herewitth

and marked as aAnnexure-‘'A*,

That the Kamalpur Police thorcughly investigated
the matter and finding no proof of the allegaticn,

did not take any action against the applicant.

contd ... 4
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‘That the applicant begs to state that failing to

1mpl1cate the applicant in the crlmknal case, the

afcresald Sub-Divisional InSpectcr of Post offlcds,

- taking a vindictive attitude made eut a concocted

case against this appllcant and on-the ba51s of

the report of the said Sub-Divxslonal InSpector,

 fthe reSpondent No.4 initlated a dlsc1p11nazy procee=.-

‘ dlng against the applicant on the fcllOW1ng,charges :

i,  That the applicant obtained a_(Mahila.Pradhan

Khetria Basat Yojana @gency)lin short MPKBY Agency)

in the name of one Smti Mira Begum and acted’himself

in the name of the said Agent.

2e That the applicant_oparafed thevsaid”fake,

~agency.

3s  That the applicant eamed undue and illegal
cmmissicn amouniing to %.37,616/- in thezhame of

the aforesaid MPKBY Agency,

4. That the applicant by his above acts diwerted

and cgused reduction in workload and income-of the

-Branch Office.

Gopy of the artlcle of charges is enclosed

herewith and marked as Annexure 'B"

contd «e. 5
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4.5 That the applicant begs tc state that he submitted
a representétion in reply to the charge sheet
denying all the allegaticn made in the article

of charges,

Copy of the said representatiocn is enclosed

herewith and marked as Annexure-t!C?*,

4,6 That the applizant begs to state that the repre-
sentation filed by the apﬁlicant on the charge
sheet was rejected by the respondent and a fommal
enquiry was held as per rule 10 of the G,D,S,

- Service Conduct Rules,

4,7 That on the hearing the reSpondent produced only
9 witnesses although they gave a list of 19 witnesses,
That on cross-examination of the witnesses Sri
Bapu ram Das, Siddhi Ram Kalita, Sri Kailash Pati
Rabha and Prafulla . Néth categorically stated
that tbeir statements 4fas ndt of their own and it
was dictated by the Investigating Officer himself .
(sub=Divisional Inspector).

Copy of the Examinaticn of those witnesses

are enclosed as Annexures-Dl, D2, and D3,

4,8 That the applicant begs to state that although the
allegation of taking monay (WQs. Jhere none of the

-
depositor allowed to be cross-examined inspite cf

centd ... 6
Mel- Fénmal L. ’
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repeated request from the applicéntfs side and
thereby the Enquiry Authority tock a bias attitude

todards the applicanti¢The authcrity refused to supply .
documents as required by -applicant fcr preparing defence
jtatiment which is agalmst the prlncxphb of natural ’
ustice.

That the applicant begs to state that although the

whole enquiry was held on the runn;ng<of a MPKBY_
agency, the actual agency holder Aia not filed any
complaint against the applicént. The said agency
holder Mira Begum did not gave any statement to
any body, but at the time of hearing a ;hoto cépy
of her alleged statemént was pfoduced and the
authority did not produced the original COpi of

the alleged statement of Mira Begum inspite of

repeated demand from the applicant?s side which

'clearly shows that there was no statemént given by

snti Mira Begum whe is the key person in the pro=-

‘ceeding.

That the applicant begs to state that all the wit-

nesses'taken by the Investigating‘Officer was sub=-

| ordlnate G,D.S. staff and all of them deposed at
the dictation of the Investigating Officer, Out of

all nine witnesses three of them dared to confess

that their statements were dictated by the}Invesii—

 gating Officer (S.D.I.) East division, from this it

can be easily presumed that the InvestigatingtOfficer

"took a vindictive attltude and a bias view against

the appllcant and as such the 1nvestlgation is tain-

~—

contd ...7
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in the eye of law, and by such an 1l1egal investi=

gatlon and dictated a1legation the appllcant can

‘not be punished,

That sir, with all these anomalles and 111egallties

the Baquiry Offic er concluded the hearing and sub=-

mitted his report to the reSpondent No.4 holding

the applicant guilty,

Copy of the said repcrt is enclosed as

Annexure~*E1,

That the applicant begs to state that he filed a

- rejoinder on the enquiry reports pcinting out the

anomalies in the enquiry,

Copy cf the said rejocinder is annexed and

marked as Annexure=?'F!,

That the respondent No.4 on the basis of the finding

of the Enquiry Officer removed the applicant from

the service vide his order dated 19.3,08,

Copy of the said removal order is enclosed

herewith and marked as Annexure-*G'.

That the applicant begs to state that the épplicant

preferred an appeal before the reSpondent NC.2 and

| by his order dated 19,.9,.08, the reSpondent No.2

rejected the said appeal,

ccntd +.. 8
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Copy of the crder rejecting the appeal is

enclosed and marked as Annexure-'1*,

4,14  That the applicant begs tc state that, the Appellate
Authority while deciding on the appeal of the appli-
cgnt did not considered all these.matters and it was
decided mechanically without considering the grcund

set forth by the applicant,

4,15 That the applicant begs to state.that the statement
given by the Agency hclder Smti Mira Hegum was not of
her cwn and it was written by the Investigating Officer
and her signature was obtained but the coriginal copy
‘of'the dictated statement wagzgrcduCed and as such
it is not clear what was there in the original copy
of the statement. That the respondent failed to produce

the original ccpy of the statement inspite of repeated

demands from the applicant,
4,16 That the applicant begs to state that the applicant
shall sustain irreparable loss and hardship if the

illegal order of removalis not set aside.

Se GROUNDS FOR_RELIEF WLITH LEGAL PROVISICN

5.1 | That socalled inquiry in which the Investigating Officer
dictated the statement of witnesses is not an enquiry
at all and the order passed cn the basis of the.said
enquiry is tainted by illegality and against the prin-
ciple of natural justice.

W‘J-;V\Obocw, contd PR 9
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" That the order of removal passed on the bosis of

“the said illegal enquiry is illegal, without juris-

diction and a bad precedent in law and as Such the

sald order is llable to be quashed.

‘That the reSpondent have failed to prove that the
appllcant had obtained a Wﬂahila Pradhan Khetrla

~Bachat Yojana"® in short MPKBY Agency in. the name

of Mira Begum as they could not brﬁng any ev1dence
from the 1ssu1ng authority of the said: Agency
(Beglonal Director of Small Sav1ngs, Guwahati=24)

to that effect and as such the punlshment given to

. thevappllcant is arbitrary, wh;m51cal and illegal

“and liable tc be set aside,

V'For that the‘:eSpohdents have failed tc prove as
'pei law that the applicant had receiVed-any-ccmmi~

| SSion by running the Agency in the name of’Mira Begum

and as such the punlshment given te the applicant

is llable to be set aside,’

‘ For that the allegatlon of oeductlon of work load

~and income of the Branch Office is nmot pro&ed as #

‘&4.

| because it is the liberty cof the dep051tor to cpen

the%r»account_wherever they like and if the deposltor

 choosé to deposit at Baihata Sub-Posf-Office, the

appllcant has nothing to do and fer. that reason the

: appllcant can not be held reSpon51ble and can not be

punisheds

centd .. .\ 10
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_For that the rural Sub-Post Offices works as a

banker and the rural depositor keep theix mcney

through the MPKBY agent and they draw their commi-

ssion from the amount they depcsited and the respon-

dent is.nothing to lose any thing as it is not Govt,

~.money, and any agent is entitled to get their due

commission at the time of depcsiting their amount
and the applicant is nothing to do with that matter
and the respondent has tried to punish the applicant

on their imaginary charge which are not p roved legally,

Foer that the respondent has filed a criminal case

'-(being Kamalpur P.S,Case No,98/07 under sebtion

468/420 I.P.C.);G.R4N0.418/O7/giving the above alle-
gation fer Forgery and cheating and the feSpondents
have willfully suppressed the result o f the said
Police case as it was not at éll proved,  and this
shows tnat the respondents nave illegally punished
him taking a vindictive attitude towards the appli-
cant. , o B

. . . / :
That the charge of Forgery and chegting brought =
égainst the applicant in the Police case, was not
proved and only tc punish the applicantvthe authority
made new ailegation/charges nhich'wés also th-proVed
and as sucn the order cf removal is liable te be

set 8sidey

ccntd“..;ll
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For that the Investigating Officer inspected the
office of the applicant just pricr tc bringing this
allegatiocn and Pelice case and nothing objecticnable

was found at the functioning of the applicant‘and

his office and in the inspection report it was stated

tc be quite satisfactory, but after few days the
samd cfficer brought the above allegation égaihst
the applicant which was not proved, but with the
irregular enquiry the respondents held the applicagfn

guilty and gave punishment of removal which is liable

to be set aside,

For that the authority have failed tc prove anything
which shows the lack of integrity cf the applicant
and as such the article 21 of the G,D.S. (Conduct

| and Employment) Rule is not attracted against the

applicant and the respcndents have committed a grave
illegality in punishing the applicant without any

basi se

Details of remedies exhausted :

The applicant declares that he availed‘of‘all the

remedies available toc her under the relevant rules._

Matter nct pending before any other Courts etc, :

The applicant declares that the matter regarding
re-instatement of the applicant in his service,

setting aside the order of remcval has not been made

contd s 12
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to any other Court cof law or any cther authcrity

or any other Bench of the Trlbunal. The appllcant |

’ further declares that the present appllcatlon is

Spec1flcally for re-lnstatement in’ service, setting

as:qu‘che_ order of removal of the applicant,

Relief sought

8.1 To set aside the Qfdervcf remeval passe&
| by respondent Nc,4 cn 19.9.6% and to

‘re-instate the a'pplicant'_ in his.'s'vervice H

8.2 To pay the salery of. the applicant fmm the
date of putting him off-duty.

Interim Relief if prayed for ,

No.interim relief is prayed for,

~ Particulars of the Bank draft in reSpect of the

v ag_p_ll cation- fee :

No.of I.PeOs 294 4\032.'5
Name of Issuing Post Office ¢ Guwahat1 G. P 0e

30*@; 09
Post Office in which payable 3 Guwahati G.P.O.

Date cof Issue of Post_al Oxder

(1%

List of Enclosures H

11.1 Copy of the F.I,R. dated 7.5.07 filed against
“the applicant, - SR -

contd ... 13
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Copy of the article of charges dated 19.9.08

issued against the applicant.

Copy of the representation filed by the applicant
dated 15.7.08, |

Cepy of Examination and Cross-examination of witnesses,

Copy of the enquiry report dated 27.8.08.

Copy of the defence representation on I1.0's report

dated 27.8.08.

‘Copy of the order cf removal datdd 19.3,08:passed

by the respondent No.

Copy of the appeal submitted by the applicant dated

Copy of the Appellate Order dated 33.09, rejectih§
the appeal, |

contd ... 14
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VERI FICATION

I, Md. Jonab Ali, son of Late PAlimsa Ali, aged abcut 50
years, Ex-Sub-Post Master, Kalajal chowk Pcst Office,
‘a resident of village Alekjali, P.S.Kamalpur, district
Kamrup, Assam do hereby solemnly affirm and declare,
verify that the statements made in paragraphs 4.1 to
4.15 are true to my knowledge and belief those made in
paragraphs 4.16 to 4.19 are true to be on legal advice

and that I have not suppressed any material facts.

And as such I sign this verification on this 4s\
day of Juknéx, 2009 at Guwahati.

Mol Dorale A
"SIGNATURE

7Y
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" Kamalpur POIICC‘ St ahon
PO- Baihata .
Dist Kormup (Assom)
A Sub: Forged drawls of Govt Money in the shape -of Agent Commission

Ly -‘Md Jonab Ali, GDS BPM, Kolazol Branch Pos’ Office In account
with Baihata Sub Post Ooffice

any toinforny you that Md. Jonab Ali, son of late Dalimsha
Ao vinaore Alekiand, PSS Ramalpur, Dishict Kamrup [Assam), who is
funclioning as-branch’postmcaster of Kolazol Chowk B(r in account with
Baihaia SO (hatein atter called the BPM) has Iraudulandly drawn Govl
montey g the shape of agent conunission in the lur.e ol Rs.89759.00.
The RaXa has misused his olficial position and odoph..d the following
modus openandi to delraud The govl.

The Govi. intoduced lady agency system nameily Mahila Pradhan
. Kshetrva Bachat Yojna (herein after called MPKBY agents) for mobilizing
N sovma habits armonyst the people. The MPKBY agents go lo the public and
encournge them to develop savings habil by opening 5 years post office
recurring deposit accounts. The depositors are not requited to go to post
v offices fer'opening account and to make monthly denosils. The MPKBY
o agenls coliecl deposils from the public and deposils in >os1 olfices for which
she get commission @ 4% of amount coliected and deposited each time. This
agency is only meant for women and no male person is ellgnble to obtain the
agency or o acl on behalf of any agent. No Posimaster either male or
female is efiqible 1o iake MPKBY agency in his or her name or in the name of
any near i‘olnlivo. ‘

. | Now it has come o light that aforesaid-Md. Jonub Ali, obiained a

SO N \"'_-foke MPKBY agency ip the name one Smt. Mira Begum, now resident of
W : Noonmoh area of Guwahali (herein after called the ajent) giving false
"7 ’ \;:.::}"’ odencss and he himself is acting in the name of said agent which is lega

CoRnT gndeimpermissible under provisions of his service rules us well rules and

t\* . rcq’ulolion of MPKBY agency. the said agency is aulhorisesd fo funclion with

: TAXN 7 Baihata SO, li is established on departmenial inguiry thal Mr. Jonab Ali; white
Y o ‘ _;)Ul\ln Gonnd 0 his PO for opening RD accounts, gels the accounls opened

‘.‘:,; Tt Conld. Page-2

. \‘yt}\ﬂ mmwstmmbunal}
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wahati Bench ‘




Pease -2

— -

~ at Baihata PO through the agency of Mira Begum. Similarly, subsequent
monthly deposits made by depositors in those accounts o the BPM are get
deposiled al-the Baihata PO by said BPM in the name of said agency and
draws undue and illegal commissions in the name of said agency. -The fact is
well established through the depositions of postmasters, postal assistants of

Baihata PO, depositors of RD accounts stand opened thraugh the agency of .

Mira Begum and the Mira Begum, the person In whoso namo tho fuko

o agency was oblained by the BPM.

. . The case is therefore reported to you for taking necessary
L aclion as per aw. Delails of agent commission fraudylenily drawn by

Md. Jonab Ali are furnished in the enclcsed annexure, Relevant
records of the case are preserved in tnis office.

Enc: Annexure

With Regards

Centra _Adminlstrm Tribuna!

P15 JuL 2009

‘Guwahati-Bench
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In this. office Memo of even No. dated 05-06-20_047,,',it was p-ro;posed

to take action against Md. Jonab Ali, GDS BPM, Kolazol Chowk BO (oW ander
put-off duty) in Ajc with Baihata SO under Rule-10 of GDS (Conduct &
Employment) Rules, 2001. A statement of imputation of mis-conduct along with "

the memorandum was sent to him on 05-06-2007. giving him an opportunity to

submit his defence representation, if any, as he may wish to make against the’

proposal within 10(ten) days .of receipt of the, Memorandum. The charges
framed against him are appended below :

Annexure-l -

' ;iatement‘qf article of charge framed against Md Jonab Ali, GDS BPM {(Now
under put off duty), Kolazol Chowk BO in account with Baihata SO

‘ Md..Jonab Ali, while fundtioning as GDS BPM, Kolazol Chowlz BOin
account with Baihata SO during the period from 18-10-1989 to 20-02-2007, obtain eda

MPKBY agency in the name of one Smt. Mira Be nd acted himself in the name of >
the said ageat. depositors approached him for opening RD accounts at hisBO, he
“obtained the SB-3 and money from the depositors and gets the account opened al Baihata -
SO through the said fake agency operated by him, Subsequent deposits made by the -
depositors in those accounts directly malm shown as deposits collected by the
said MPKBY agent and he deposited the amounts so collected at Baihata SO in the name

of the said MPKBY agency and thereby he earned and received payment undue and 1y

illcgal commission amounting to Rs.37,616/- s thirty seven thousands six ~ .
“Tundreds sixteen) only, as de in annexure-A, in the name 0 said MPKBY agency. * .

He also by his above acts, diverted and caused reduction in workload and income of the
_BO. Thus the said Md. Jonab Ali, by his above acts exhibited lack of inregrity and -

Jevotion to duty and thereby violated Rule 21 of Department of Posts, Gramin Dak

Sevak (Conduct and Employment) Rules, 2001. o :

[———



Annexure-il
of the_article of

t or misbehaviour in support
ff duty), Kolazol

Statement of imputation of misconduc
GDS BPM (Now under put o

7 . charge framed against Md. Jonab Ali,
Chowk BO in account with Baihata SO

Md. Jonab Ali, while functioning as GDS BPM, Kolazol Chowk BO in
. ; i - d from 18-10-1989 to 20-02-2007, obtained 8
. MPKBY agency having authority No. 3688/AKM-1 101/02 dated 12/09/2002 in the name
of one Smt. Mira Begam furnishing fake address as C/o Saifuddin Saikia, Vill- Barhata,
PO- Kolazal (Baihata), Dist- Kamrup and acted himself in the name of the said agent.
While depositors approached him for opening RD accounts at his BO, be obtained the
o SB-3-and money from the depositors and gets the accounts opened at Baihata SO through
¥ ' the said fake agency operated by him. Subsequent deposits made by the dépositors in

. those accounts directly to him were also shown as deposits collected by the said MPKBY
agent and he deposited the amounts S0 collected at Baihata SO in the name of the said -

MPKBY agency and thereby he carfied and reteived payment undue and illegal L
commiissio amonﬁtiﬁg to Rs.37, 616/-‘(Rupees thirty seven thousands six hundreds -
sixteen) ohly, as detailed in the annexute-A it the name of said MPKBY agency.
S e aso by his dbove acts diverted and cau;;,ed reduction in workloadand
incaneom.e_wasupmgmsooum hove boen opened at his BO instead of Gpeaiag

tl}em at Baihata SO through the agency of Smt. Mira Begam, while the depositoré
& K directly approached him for the same. By his above acts the said Md. Jonab Ali, exhibited
wack of inte d deyotion to du ereby violated Rule 21 of Department of
Posts, Gramin Dak Sevak (Conduct and Em loyment -

Rules, 2001.

Annexure- I

 List of documents by which the article of cha i i
LSt : rge framed against Md. Jonab Ali,
GDS PPM; Kolazol Chowk BO in account with Baihata SO is propbsed to be
sustained. . ‘ ' - L

1. Vouchers, monthly commission’s bills, schedules of deposits and agent oommmons paid

lists as detailed in Annexure-B. - ) _ .

2. RD agent commission paid list of Baihata SO for the period from 24/09/2005 to .

15/02/2006, from 16/02/20061:0'22/05/2006, from 23/05/2006 to 30/09/2006 and from
- 04/10/2006 to 30/12/2006 '
3. $0 account of Baihata SO for the period from 01/05/2003 to 28/02/2004, from '
. 01/03/2004 to 30/11/2005, from 01/12/2005 to 30/03/2006 and from 01/04/2006 to

30/03/2007. 2
Written Statement of Shri Bapuram Das, Ex-S|
Written Statement of Shri Kailash Pati Rabha, the then SPM, ﬁaihata

22/03/2007. ,
6. Written Statement of Shri Siddhi Ram Kalita, the then SPM, gaihata SO recorded on -

12/04/2007.

pM, Baihata SO recorded on 19/03/2007.
SO recorded on

o
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a Ch. Nath, SPM, Baihata SO recorded on 06/12/2006.

4], Written Statement of Shri Prafuil
PA, Baihata SO recorded on

¢ 8. Written Statement of Md. Matiur Rahman,

06/12/2006 .
9. Written Statement of Shri Nareswar Nath, father of the depositor of Baihata RD

account No. 209197. - ) ,
10. Written Statement of Shri Shishumoni Deka, depositor of Baihata RD account

No. 209062. .
11. Written Statement of Shri Kakali Das and Shri Doly Baishya, joint depbsit0r§ of

Baihata RD account No. 208757.
12. Written Statement of Shri Dalimi Thakuria, depositor of Baihata RD account No.

209461. L
13. Written Statement of Shri Doshomi Thakuria, depositor of Baihata RD account

No. 209453. : :
" 14. Written Statement of Shri Babita Das, depositor of Baihata RD account No.

209507.
15. Written Statement of Shri Sima Das, depositor of Baihata RD account No. |

208964. .
 16. Wiitten Stétertienit of Shri Joymoti Devi, depositor of Baihata RD account No.
209306.
17. Written Statement of Shri Jamini Devi, depositor of Baihata RD account No.
208395. )
18. Written Statement of Shri Bhavani Devi, depositor of Baihata RD account No.

209319. o
19. Written Statement of Shri Uttara Deka, depositor of Baihata RD account No.

207405. : ‘
}Q:/Aﬁested photocopy of the w/s of Smt Mira Begam, the person in whose name the

MPKBY agency was obtained by Md. Jonab Ali. .
21. Attested photocopy of the authority No 3688/AKM-1 101/02 held in the name of

Smt. Mira Begam.
22. Attested photocopy of the specimen handwritings

Begam.
23. Attested photocopy of the w/s of Md. Jopab Ali, GDS BPM Kolazol Chowk BO

08/11/06, 18/11/06 and 13/02/2007. »
24. Attested photocopy of Specimen handwritings of Md. Jonab Ali, GDS BPM

. Kolazol Chowk BO taken on 13/02/07. .
25. Attested photocopy of letter dated 10/01/07 of Md. Jonab Ali, GDS BPM Kolazol

‘vChokaO. _ R N o

and signatures of Smt. Mira

g
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The Sr.SUperlntendent of Post Offices,
Guwahati Divisicn, Guwahati—?SlOOl.

ub 3 Functioning of MAKBY Agency in the name of
Snti Mira Begum under Baihata $,0,
- explanation regarding,.

Divisional Office's letter No.Fb4/2/06~07
Dated 25.4.2007.

Ref

With reference to your letter No.cited above, I have

‘the honour to state the fcllowing few lines for favour of

your kind consideraticn., That sir, in this regard my"previou§

representation may kindly be considered. That sir, I have

‘never received any commisszon cn behalf of Smti Mira. Begum

‘MPKBY Agent under Baihata $.0. who was functionlng.

That sir, I have the honour toc submit here with the
photo copies of 13 Nos, statements given by thé\Ex—Pcst'
Master, Baihata S,0., local\guardiah of Smti Mira Begum and
the accounts holders of R.D.Accounts for favour of your kind
perusal tho#e in support of my statement above, Further, I
have the honour to state that I have not committed any mistake

so long in my service period since 1989.

So I cordially request you kihdly to review my casé
before throwing me intc the mouth of hell and consider my
case by exhonorating me ffom the charge_of depcsiting an
amount of B.89,759/- and oblige thereby.

I shall remain grateful to you for your act cf the

kW¢/ kindness. '
o - - Yours faithfully,

WWMM

Enclo : as above :
sd/- Md. Jonab Ali
COpy to ¢ S
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Subjeét - Sﬁbmission of Defense Representation on the I0’s ‘rép.dn on Inqmry | E

‘ under Rule-10. |
Ref - SSP Guwahati letter no. F4-2/06-07. dtd. 14-8-08.

Sir, |
With due respect and humble submission, I have the honourto submit my
defense representation on the 10’s report as follows :- -

1) That Sir, the charge framed against me as acted on behalf of MPKBY agent | n
$mt. Mira Begum MPKBY agent under Baihata SO during my service from »
18-10-1989 to 20-2-07 s not 2 valid charge as -

i) The charge was not based on the written complaint of Smt Mira Begum

9-4-08. There exists no any complaint from other comers also. - "

iiy The saying of the charge-sheet that I acted only on behalf of Smt. Mira -

Begum instead of acting for the department stands base less as there exists so n‘
many RD/ SB/RPLI cases got opened under Kolazal BO during my service i
‘as BPM. B _

iii) As learnt from a reliable soutce, there was an RD account bearing no
209286 opened on 28-4-06 in the name of minor daughter of Sri Abdul Hai a R
senior officer of the department depositing Rs.500/- monthly under the | éﬁ

agency of Smt. Mira Begum. withewt ouv ptejc ety on—, |
iv) The charged amount on different dates against me were Rs.81,153/-,
Rs.89.759 and Rs.37,616/-. Further it is learnt from Sri Kailash Pati }
Rabha PA that he is charged under Rule-16 of CCS(CCA) Rules 1965 | w
framing the charge-sheet with faked amount Rs.52,000/ or more stated to

have been faked by me.

Thus the charge framed apainst me is not distinct and perfect as to the
procedure of framing any charge covered by the departmental rules. Hence the
charge was concoct to harass me illegally.

v) It is to ‘be added that there exists no any example of éxhibiting lack of
integrity and devotion to duty in my service life as BPM under Kolazal BO as

mentioned by the IO on his report.
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2) The view of the IO on the points of discussion stands incorrect as -

D

report. Thus my allepation stands correct.

There exists no valid reason to instruct IPO to obtain statement of Sri
Sidhi Ram Kalita (sw-6) as the case was not based on any complaint
from the MPKBY agent or from other comer. The point of dictating the
statement of Sr1 Sidhi Ram Kalita on 12-4-07 by the SDI(P) himself as
mentioned in my defense brief dtd.15-7-08 vide item no.1(a) was ignored
by the IO while recording his final report. It was to be accounted by the
IO impartially while recording his final report. Thus my allegation stands
correct. ~

As deposed by Sri Prafulla Ch Nath (sw-4) in the cross exam on 22-2-08
that his statement dtd. 6-12-06 was dictated by others means it was
dictated by the SDI(P) only as SDI(P) being an investigating officer
should not allow others to record statement of any official as per existing
rules.Sn Prafulla Ch Nath while deposing his statement before the
enquiry committee may hesitate to disclose the name of SDI(P) who
dictated his statement and who was present in the enquiry committee on
22-2-08. On the inquiry date it was also not disclosed by the SDI(P) who
dictated the statement of Sri Nath. Hence my allegation stands proper.
Sri D K Patwary (sw-8) deposed himself on the hearing date 9-4-08 that
the statement of Sri Bapu Ram Das was taken by him on 19-3-07 at Dvl.
Office. But IO flatly ignored this point to hide the fact.

In Paraiv of 10’s report, he failed to defense my allegation of dictating
the statement of Sri Kailash Pati Rabha dtd. 22-3-07 by the SDI(P)
concerned. Hence it is proved that my allegation is admitted and there by
it stands proper.

All the selected 9 no witnesses out of the 25 no evidences as mentioned
in annexure-III of the charge-sheet failed to give depositions against me
on all the hearing dates. Hence my allegation stands correct. :
To avoided to reflect the time and space of taking my statement by the
SDI(P) concerned on 18-11-06 in his repott. It 15 most objectable that the
SDI(P) collected my said statement at my residence after 7 PM. I raised
this objection before the IO on hearing date but IO opposed it and did not
record my deposition. Sri Saidul Islam,on the hearing date 11-1-08 may
hesitate to disclose the fact of threatening me by the SDI(P) on 18-11-06
in presence of the officers present in the hearing. As such the allegation
as mentioned in Para 2(b) of my defense brief dtd. 15-7-08 stands valid.
As mentioned in para 3(b) of my defense brief dtd. 15-7-08, Smt. Mira
Begum MPKBY agent under Bathata SO deposed herself on the hearing
date 9-4-08 that she did not submit any complaint regarding non receipt
of her commission as MPKBY agent under Baihata SO. But only
photocopy of her statement was collected by the SDI(P) concerned in
nhis own interest from her present residence at Salbari, Noonmati, '
Guwahati-20. This vital point is ignored by the IO while issuing his final
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But it is regrated

tual position stated above, there exists s&
with out throwing

. Under the fac
ground to disprove the charge against me by the 10 impartially
that with a view to establish the charge, 10 subsmitted his report
light to the fact findings of the hearing. '
- ity to through light to my prayer of -
exonerating me from the ¢ e with justice and fairplay. So I solemnly request
in X r good hand to set-aside the proposed order of the 10 and

suitable order by which I may be obliged.

issue a
emain ever grateful to ym; for your act of this kind ness.

Ishall 1
Youa'"s faithfully

Date - 27-8-08. |

BPM Kolazal BO on Put-off duty.

;{
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Deposition of SW-6 Sri siddhi Ram Kalita,

Q.1

Ans

Qe 2

Q.4

Ans

QoS

Q.6

¥l

dtdo .’04.08
Examinaticn by P.O, : =

What is your name ?
My name is Sri Siddhi Ram Kalita.

Did you work as Spm Baihata $.0, from 09.11,05
to 06.,12,05 ?

Yes.,

Did any body named Mira Begam deposit RD lot with
collectiocns as MPKBY Agent during your periodd 3

No I had not seen her.

Who deposited the collecticn in her name ?
Md Jonab Ali deposited the colle_étions.

' To whom yég paid the commission ? ‘
P&id to Md. Jonab Ali on a pre-signed AGG-17 by
Mira Begam duly deducting tthe commission,

Are you aware of the contents of wittten statement
made by you dated 12.4,07 and whether there was

any external pressure while recording the statement ?

I was aware Of the contents of statement dated
12.407. There was no external pressure in record-

" ing statement.

Examination by P.O. is over.

Gross—examination by DA |
Do you know Mira Begum MPK'B'Y”A:geht' att'ach.evd.tc
Baihata §,0. during the ab'ovevper:lod ? |
I 8id not know hex,

centd ... 2



Q2

Ans

Q3

Ans

@4

Ans

Q5

Ans

Qe 6
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If you do noet know Mira Begam under-mnat authority
you "allowed Jonab Ali to eperate the agency under
what rules ?

‘Counter fVA Matiur Rahman told me that_Mira Begam
is a aeér b;lative of Jenab‘Ali as such en good'

 faith I allowed him to‘0pe;ate the agemcy;I d1d'not

s+ consult rules on the mattér_and'werked on

Whom you received the pre-signed ACG~17 why y06_,
did not verify the specimen signature kept on record ?

The concerned records were not availablefdt'Baihata $.0¢

{

The statement recerded is your own or dictated by

others ?

This is my own.

4Bur1ng your sworking period"ef (22) days in which
'period did you receive any cemplaint frem Mira Begam

regarding non-receipt of tne commission ?

No I did not receive any complaint,

AS you did not receive any complaint uﬁdér’what

» éircumstanees you recorded your statemenf ?ﬂ

I recorded my statement on the instruction of

Inspector Posts, Guwahati (E) Sub.pn, -

- Cross examination is over,
Né_reéexamination‘by P.OC. »
‘Sd/-IllegibL§,
09.408
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Deposition of SW=3 Sri Bapuram Das, -
- Dtd. 22.02,08

Examination by P.O.

Qel What is your name ?

Ans Sri Bapuram Das

@2  Did you work as Spm from 25.3,2000 to 05.3.04
at Baihata S.0, ?

: ma Yes.

Q3 Is any MPKBY Agent named Mira Begum was attached

to your office ?

-

Ans Yes

Q.4 Did she perscnally depcsit money in ycur office

as agent ?

Ans She sometimes attended coffice for the purpose,

@5  As per your written statement dtd. 19.3,07 you
have recorded that Mira Begum never attended
Baihata S,0, fér any deposit or recdipt of commi-
ssicn., The Bpm of Kalajal B.O. Md JCnab Ali always
presented the deposits at Baihata S,0. on behalf
of Mira Begam and collected the commission presen-

ting the presigned voucher, Please clarify ?

Ans I am now confused as I have retired from service

three years ago,

Q.6 To whom you paid the commission and by whom the

paid vcucher (i;e. ACG=17) was signed ?

£y37\;%:§;;pé§;¥;§TAns Sometimes Mira Begam took the commission and some=

times 1 paid commissiocn to Jonab Ali on the presigned

vouchers frem Mira Begam.

centd ... 2
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Qe 7
Ans

Q8

Q9

Ans

Q.1

Ana

Q2

Ans

Qe 3

J\ns

- I had not chegked due to hurriness,
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‘Was the vouchers signed in your presence ?

- I paid commission on the pre=-signed vouchers,

Had ycu checked the signatures in the vouchers

and dep051t schedule ¢ f the Agent with the 4

' SpeC1men sl gnature cn record ?

- Whexe you sure that signature on voucher tally with

specimen signature of the Agent ?

Most cf the presigned vouchers were brought by

Jonab #1i and I made payment -cn these on good faith,

Examinaticn is over,

Cross Examination by D.A,

/

You Sri B.R.Das being the SpmmBaihata S.0e during
the period from 25,3,2000 to 05,3,2004 what rcle of

- rules applicable to the case of RD agents in respect

of receipt of L.o.ts, commission lists, verification

of 51gnature in ACG=17 etc. part:.cularly subm:.tted

by Miss Mira Begam RD Agent ?

I did not censult the Rules thorcughly,

'Regarding nen-receipt dicommission the RD did Miss
Mira Begam lodged the complaint to you during your

'working period ?

No any complaint was lodged.

}Is;ther‘e any ruling té make paymenf of this Department

to other persons ?

No

contd ... 3
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Q4 As your answer is 'No' noted abcove now the payment
 lto'cthéffpersoﬁs is.effécted'?

Ans I paid on good faith,

Qe .The‘Departmental works are governed%by the rules
" put not in'good»faith— what is your comment ?

Ans ;Rule was not followed in this regards,

Q.6;. Iﬁvyour statement cne word i.e.\pre~$ighed voucher
is' found and on presigned vouchervyéu.made the
péyment t¢ the person, In this ccnnection did ycu

.Jobtain the signature of the pérson to whom you

_ paid the :commission %

Ans I did not precured any such signature;
" Qa7 ‘ Mirs: Begam is'hot agirl of-famiiy of Md. Jonab Ali
_‘bﬁt‘YOu stated in your statement that Mira Begam

. is a girl,cf family of Jonab Ali, Howfcan‘ycu prove ?

'vAns _~ihcan not prove only I assuméd‘the‘relaticnship.
Q8 The}signatures»in ACG-17-by Mirs Begum.is cérreét
~ or not ? | | 1
Ans Correct.
| Cross exam, is over
" No re-examination by P.C. A
,1 | | | sd/-Illegible,
. sd/-Jonab Ali, | ‘22.2.08
22,2.,08 | | | |
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Deposition of SW-4 Sri Prafulla Che N
© Dt. 22.02,08
Examination by P.O.
Q1  What is your idéntity ?
Ana I am Sri prafulla Ch. Nath working as Spm Baihats
$.0, since §7.02,2006.
@2 Is any MPKBY Agent nemad Mira Begum attached
to your office ?
Ans  Yes. b
Q3 Has she persconally depcsited cash in youfvoffice
against RD Lots ? '
Ans No. "
Q4 Who deposited the cash collection in her name ?
Ana  Md Jobab Ali
QS To whom the commission was being’paid ?
i ————————) . )
Ans To Md. Jonab Ali
Q.6  Who signed the voucher (ACG-17) of commission bill ?
Ans  Nd. Jonab Ali presented the presigned woucher
ilong with the RD Lots.
Q7  Did you checked the specimen signature on voucher
and RD Schedule of RD Agent with that on recoxd ?
Ans 'Since'the counter clerk accepts the RD Lotd with

vouchers and cash I do not chegk the signature of
_Agent as it is the duty of counter clerk to check

these,

Examination is over.

centd ... 2
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Cross examination by D.A.
Q1  You being the Spm of 'Baihata §,0.during the

period from 07,02,06 what kinds of roles on

Rules applicable to the case of RD Agents in
respect of receipt of lots, commission lists,
verification of signatures ;in ACG -17 etec.

particularly by Mira Begam RD Agent was ? -

14 : . ’
Ans  Since the counter clerk satisfied on the above

WOIkS~I was also satisfied.

Qe 2 As you are the overall incharge and disbursing
officer of the,é.o. you are to do the same in

additiéd to the counter clerk'comment‘

Ans Same as question No.l above.

f“héther the statement furnished by ycu on,é.lz;oé
_ 22X

is your own or dictated by others ?

Ans || Dictated by others .

Q.4 Is there any written complaint by Mira Begém
regarding non~receipt of due RD Commission ? ‘

Ans No.

I Cross Examination 1s.over ,

Re-examination by P.C.

Qel Whether the contents of the statement dated

06. 12,06 made by you are correct and known to

you ?

Ans  Yes the contents are known to me though it was
dictated by others. - '

F | N . contd ... 3
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Re~=cross-examination by DA,

Qed 'As and when the agency of Mira Begam agent was
stepped the under what circumstances ‘2

_Ans . The agency of Mira Begum was stepped from @:t@ber,
296 fellowing an erder of S.S P.Os. Gawahati.

; Qe 2 | ‘wn"'ether ;Mira Begam attend_‘édi your qffi‘ge‘ -ﬂ‘or’ ngt‘_?

"Ans 'mif}:a Begam attended office oa;y once -b’e,forie:;
*elesing.‘ of her agency. o

N se\/erQbéli Alik |
- 2:2.2.‘08(:{) - o Sd/-Illegigle,
S P.C. | Sd/-nlegible,v
| | | N | 22.02.08
o o - o | o gx.o_‘._)
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Depositicn of SW-7 Sri Kailash patl Rava, dtd. 68.4‘08w

Qe l

Ans’

Qe 2

Ans

QS

Ans

AnS

QS

Ans

: At first I used tc verify but thereafter I,

Examination by P.O.
What is yocur name ?

My name is Sri Kailash Pati Rabha

During which period you worked at Baihsta S.0.?

I worked at Baihata $.0. as Spm w,e,f, 10,02,2004

tc 05,9,2005 and as P/A w.e.f. September, 2002 to

09,02, 2004,

Did you accept RD lots with cash from Mrs.
Begam MPKBY Agent during aforesald perlod 7

sométimes she attended cffice for depositing RD lots

era

and sometimes she sent her messanger »Md.Jenab Ali,

To whom you paid agents'! commission ?

Amount of RD lots were depcsited after deducting

Mira Begam who presented the lots,

" the commission and as such it was paid to Jonab ali/

Did you vérify the signature of agent as appeared"

in ACG=17 with those of specimen signature on records ?

tock

it as correct and as such I did ncot verify.

Exéminaticn 4s over,

Cross—examination by P.O.

by other ?

' The statement recorded by is your own or dictated

Some are my own and scme are dictated by Sri

(E) Sub-Dn.

Subhashis Bhattacharjee, Inspector of Posts,Guwahati

'contd coe

2
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Ans

Qe 1

Qel

Ans

Qe 2

aAns
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-Whéther any complaint was submitted by Mira Begam

regarding non-payment cf commissicn to her ?

N¢ complaint was received by me,
Cross examination is over

Re-examinaticn by P.O.
Did you understand the ccntents dictated by

Inspector Posts ?

Except the following line I understocd the contents
of my statement,

Md. Jonab Ali depcsited RD lot at Baihata S,0.
and also receipt Agent commissicn by presenting

pregigned vouchers in the regard®,

Re~examination by P.O., is over

Examinaticn by I.0.

Can you identify Mira Begam now ?

Yes |

Why did you sign the written statement recorded
cn 22.83,07 since you have not fully undexstocd
the same ?2 |

No reply

Examination is over

Sd/=Illegible

sd/- Jonab Ali,C.O.
8, 4,08
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inquiry report on Rule-10 enquiry case of D.O.Pe GDS
( ¢c&E) Raes, 2001 againgt Md. Jonab Ali GDS Bpm.

Kol azol Chowk BO ( now under put off duty )

The undersigned was appointed as Inquizing Au"hox:ity
by the ss¢ a3 Guwahati pivigion Guwahati vide memo No. Fé4-2/
06/07 &tds. 19.7.2007 ®o enquire into the charges framed .
against Md. Jondb Al GDS Bpm Kolazdl.Chowk po (under put
off duty ) vide o' s meno of even No. atd.

05-06-2007. .

sri N.K.Dpeka than spIPO 3 Bijaynagar sub-Divigion

and now ASPOs8 Guwahati Wegt Sub Dn. WwWas appointed as P.0.
The articles of charges franed aganst Md. Jonab All

read as follows $-

 ua. Jonab Ali, while functioning 3s GbsEPm, Kol azol
chowk EO in acoount with Baihata S.0. during the period
£rom 18-10-1989'to 20—02—2907, obtained a MPKBY agency
in the name of one Snti Mira Begam and acted himgel f in
the name of the séi.d agent. while depogitors spp roached
him for openlng RD accountg at hts BO, he obdtained the
SB-3 and money from the deposi.tors and geta the accounts
opened 3t Baihata S.0. through the gsald fake agency
obe:a"ed by him, aubgequent depoasits made by the
depositors in those accounts directly to him were algo
gshown ag deposi.ts oollécted by the sald MPKBY agent and
w\,}ne deposited the amounts 2 collected at Baihata 5.0. in
the name of the said MPKB! agency md thex:eby he earned
OXI}/ and received payment undue and illegal commigzion
amounting to K. 37,616/= (Rupees Thirty seven thougand

six hundred sixteen)only. 3as detailed in snnexure-A,

contd---2/pe
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{nthe name of sald MPKEY agency. He also by hig above
acts, diverted and cauged reduction in work-load and
{ncame of the B.0. Thus the sald Md. Jonab Ali, by

his above acts exhibited lack of {ntegrity and devotion
to duty and thereby violated Rulo-Zl of Department of
pogtg, Gramin D3k sevak ( oonduct and mploymmt ) Rul e3,

2001.
The ingvuig .!,

_ ~ the daxte for preliminary enquiry in the cage
wag fixed on 17-8-67 'in which he denied the charge

bmu§1t agai.n.-,t him and deaired to engage his Defence

Agssigtant to ocontinue the case further.

In the next dxte of hearing whi.d'n wag acheduled
on 01.11.07 the chazged official alongwith hig Defence
Asatt. sri Tarini Kanta Deka Retired H.R.o. (NMca)»
Guwshati M8 attended the hearing and examined the
documentg ligted in J-mnex‘u:o-xn md Mnexure-B of the
charge sheet. As the 1igted docunentsg were large in Nog.,
The same process continued on 23-11-07. On both the daxtes

the C.0./DeA. & P.0. authenticated the Jocumentg after

examinatione.

, After that exaninatton of- state wi.tneaaes were
held « On 11-01-08 sW-1 sri subhaghis Bhattacharjee and
sw-2 sri saidul Iglam were examined by PO and cross

-

examined by DeAe

contd--3/p.
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on 22-02-08 gtate witnesses Sw-3 sri Bapurzn
Dag wag examined by P«Oe., crosa-eatanined by DeA. SW-4
sri pPrafulla ch. Nath waa exantned by P«.O., Crogso-
exomined by D.A. Re-examination by P.O. annd re-crosgs

examination by D.A. were held.

_ "on the next date of hearing i.e, 08“.4.98 S-S

sri Matiur Rahman was examined by P.Q., crogo-examined by
D.A. On the same date sWw-7 Sri Kallash Pati Rava was .
examined bylpd._"cr;c'a-exanin'ed, by DeA. and re-examined

by P.o. He wag algo 'exanined by I.0.

On 09-4-08 sQ-6 sri siddhi Ram Kalita wag examined
by PeOe, crogs-examined by D.A. sw-a. sri D.K. Patowary vwag
exanined by z'.o : czoss-exanined by D.A. . He was 230
exanined by I.O. On the game date sw-9. Mrs. Mira Begam
wag exanined by p.o. crogs-examined by D.A. and re-
exanined by P.O.. She waz Al 30 examined by I.0. si.nce
both the P.0. and D.A. did not consider m any other
( additional) witnesses to be examined, the hearing was

ooncluded on the gaid date.

The P.0. submitted his written brief dtd. 01-7-08
vhi.ch was recei.ved by me on 02-7-08. The C.0. sumitted
his written brief on 15-7-08 which was zeceived by the
undersi.gned on the game date.

alygsis of evidences and wttnegseg g~
1. The undgrsigxed_ hZ_ls gone thmugh the written briefs

gubmitted by both the aldegs, the ocontents of the article
of charge frzmed againgt the C.0: documcnta-,,adduced during

the enqui.ry and heard the depoaiti.ons of the witnesazes
R o:om:d--4/p.
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examined during the enquiry.

2. Acocording to the article of charge Md. Jonab All

while working as GDSEPm Kol azol chowk DO from 18-10-1989
to 20-02-2007 obtained an MPKEY agency in the name of

one Smti Mira Begam and acted himgel £ in the name of the

jald agent, while depositors app roached him for opening

FD accounts at higs B0 he got. the accounts opened through
the gald agency at Baihata S.0. subgequent depoaits in
the acoountg were al so made through the gald agoncy and
thereby earned and roecelivcd payment of comm!.gai;on arounting
. to BRs. 37,616/=. By hisz above illegal act diwerted and
cauged reduction in work-10ad and inoome of tlme__p.o. By
his above ac"s he exhibited lack of integrity and devotion
to duty and thuo- violated the provisiong of Rule-21 of

the D.O.P. GDS (conduct & Bmployment ) Rules, 2001.

Qi;cuggion on_gome Qgintg of written brief gubmi.tted l_ax QCeQos=~
(1) gri siddhi Ram Kalita (sw-6) gtated in croas exam.

(No.6) by DA that he recorded his statement on the ingtruction
of IpPOs Guwahatl (E) sub-Dn. that meang that the gaid IPOs
wag asked by the pepartment to obtain gtatement from him for
conducting enquiry ‘ag guch the point raiged by the C.0. i3

. not propere.

(14) gri prafulla ch. Nath (sw-4) in hig cross examination
by DeA. dtd. 22-02-08 (Q.NO. 3) gtated that his statament atde.
06-12-06 was dictated by othexs but he daid not mention any

pergson. So the allegation of the C.0. i3 not corrxect.

(bntd-—S/p.
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(141) sri D.K. Patowary (sw-8) in his deposi.ti.on/ '
examination on 09-4-08 admitted to have obtained the
Qe

—e

written gatatement of Sri Bapuram Das atd. 19¢3.07
e ,4..___
. but there wag no mention of place or regarding guidmce

by s:t Patowax:y in oollecting statament. So the allegati.on

i3 also not pmper.

(iv) _ puring examination sri Kailashpati Rava ( sw=7)
on 08-4-08 gtated that gome portiom of his sta"enen* was.
his own :nd gome are dictated by sri subhashig Bhattacharjee

- = IPOs Guwahati. (l).

(v) Ib anexure-IV of charge ghect there are 9 (nine)
w_if.nesses and all of them were examined. No additional
witness was congidered necegsary for examination by anybody
during enquiry. '

(vi) Mda. Sa!.du].‘I;;l:m (SW=2) during his croso-examination.
on 11-019.08‘~~statéd that he accompanied the SDIPOs on 18-11-96
ag per the latter's ingtruction but there was no mént&on of

any threatening given to Md. Jonab AlL (C.0.) by the SDIPO3 (E).

puring the hearing on 11-01-08 this fact was also not
arigen ag such opposing the fact by anybody does not arige.

{vif) Dpuring examination of Mrs. Mira Begam (Sw-9) on
\ .
} 09-4-08 she gtated that ghe was aware of an agency runby
| Md., Jonab ali in her name and for thig purpose he took her

e ————y

____..a-—

\\to Baihata S.0. once _for introducti.on to staff.

\ so I do not find {n the 00's brief any gtmong
ground to digprove the charge brought against him in the
charge sheet atd. 05-06-2007. |

contd=-6/p.
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From the above discuasions and observations
and on the strength of the évidm-ces adduced during
enquiry ond considering the depositions wmade by the
witnesgses, reagoning and argumentg put forward by
. both the gldes, I hold that the charges framed againgt

Md. Jonab Ali GDSEPm Kol 2ol chowk a,o; ( now under
put off duty ) vide Ss°03 Guwahati memo No. F4-2/06-07

— e -~

atd. 05-06-2007 gtands proved.

Lt

sa/-

( KoMe Nath )
I.00 & A&?da ( HQ )

Guwahati-1.




Reply Brief of the case under Rule-10 Inquiry against the Brief submitted b Jii c'PO vide his
letter no.A1/Enquiry/Kolazol BO dtd.1-7-08 in ¢/w the charge against Md.Jonab Ali as-per SS
Guwahati Memo no.F4-2/06-07dtd.5-6-07 received on 8-7-08 by the CO.

The Brief Reply on the findings of the Hearings dtd.1-11-07,25-11-07,1 1-1-08,22-2-08,8-
4-08 & 9-4-08 at the O/o the SSPOs Guwahati Division, Guwahati-1 are furnished below for
favour of kind disposal - :

1) The points arised in the conclusion of the PO’s brief mentioning the para 5,6 and 7 &
para 3&4 of the enquiry report on striking off the actual facts of the hearings on different
dates stands not conclusive to establish the case on the basis of the tollowing points —

a)As Sn Sidhi Ram Kalita,SPM (SW-6) on the hearing date 9-4-08 stated that his
statement dtd.12-4-07 was given as per direction/dictation of the SDI(P) Guwahti (East)
—(cross exam no6 by DA). ° '
b)As Sri Prafulla Nath (SW-4) on the date of hearing dtd.22-2-08 confaced that the
statement given by him to the SDI(P) on 6-12-06 was dictated by the SDI(P) himself
(cross Q.no3 by DA). :

¢) As stated by Sri D.K.Patowary (SW-8), the W/S of Sri Bapuram Das was obtained by
him at Dvl office on 13-3-07 and it was guided by him(sri Patowary).

d) Sni Kailashpati Rabha (Swno7) stated in his statement on the hearing date 8-4-08 that the
statement given by him on22-3-07 was not completely of his own but dictated by the
SDI(P) concerned. | |

¢) 17 no witness by whom it was proposed to prove the charge as per annexure-III of the
charge-sheet at serial 9 to 25 were not called for oral& cross examination on the dates of -
hearing. There by the the fact that all of the evidents above may give their statements
against the charge as stated by the evidents as mentioned in a,b,c & d above was hidden.

As such,it 1s opposed that the conclusion brief given by the PO is one sided that
ignoring the out come of the hearing. Thus th¢ subn '

basclcss. — T
2} The Charge against me is CONCOT to harrash me by the SDI(P) concerned AS —

= a) The SDI(P) Guwahati(E) failed to detect the case during his enquiry at Baihata SO
for the period from 12-9-02 to 27-10-06. On the other hand MPKBY agent Smt.
Mira Begum under MPKBY no.3688/AKM-1101/02 dtd. 12-9-02 did not submit
~any complaint as regards receipt of her commission against me which was

confaced by Smt.Begum on 9-4-08 ( Q-3 cross exam by DA).
b) The SDI(P) concerned obtained my statement on 18-11-06 at about 7 PM attending

my home at Alekjari accompanied with Md. Saidul Islam the then BPM Puthimari
against my mind and completely dictated by him on threatening of handling over
the police if I refuse to state what he dictet. It was stated by MD. Saidul Islam on

the hearing date 11-1-08 ( cross exam). My willing ness to state this fact wa
opposed by the IO on the hearing date. -
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~¢) The SDI(P) concerned obtainéd my double statements on 8-11-06 & 18-11-06 and |

there after on both of which my signatureé was obtained on 7-12-(1F through
messanger (overshier Mr. Barman). ‘ :

d) The charged amount calculated by the SDI(P) came to Rs.81,153/-,Rs.89,759/-and
Rs.37,616/- were Conjacture and not factual. _

3) a) Sri Saidul Islam,Sri Bapu Ram Das. Sri Matur Rahman and Sri Kailashpati Rabha
deposed on the hearing datesl 1-1-08,22-2-08 and 8-4-08 that they knew Smt Mira
Begum as agent of MPKBY under Baihata SO and saw her attending office with her

. lots. S = _
b) Smt Mira Begum MPKBY agent made her transaction of money with out any
complaint as deposed by the following on the hearing dates mentioned against each -\
Sri Sidhi Ram Kalita on 9-4-08 against Q no 6. | :
" Sri Prafulla Ch Nath on 22-2-08 against Qno4.
Sri Bapuram Das on 22-2-08 against Q no 2.
Sri Matiur Rahman on 8-4-08 against Q no 2.
Sri Kailashpati Rabha on 8-4-08. '
¢)) Smt.Mira Begum (SW-9) on 9-4-08 deposed that she did not submit any complaint
regarding non receipt of her commission as MPKBY agent under Baihat SO. As the
answer to the question about her statement, it was deposed by herself that the -
complaint was collected by the SDI(P) concerned from her present residence at .
Salbari, Noonmati,Guwahati-20 in his own interest. It is most objectable under what
circumstance the photocopy of the statement of Smt. Mira Begum was produced at the
time of hearing and not the original one.Thus it is clear that a fake case is prepared
against me by the SDI(P) concerned by collecting some irrevelent documents

/statements from others.
As such it is clear that the charge framed against me is malafide allegation and the

Brief submitted by the PO is not genuine.
4) From the above discussion it is proved that Smt. Mira Begum functioned as MPKBY
agent under Baihata SO during the period from 12-9-02 to 27-10-06 and made her
transaction with out any objection and accordingly received the commission in which

-am not related with any case there on. }
So all the charges made against me by SSP Guwahati memo no. F4-2/06-07 dtd.5-

6-07 are nothing but mental thoughts and not based on real facts. Therefore,] may be free
from the charges framed against me as the charges are not Proved.

, . “Your’s faithfully
Dated at Kolazal th¢ ‘ M- Semole Al
— (Md. Jonab Al)
To BPM Kolazal BO on Put off duty.
Sri K.M.Nath. IO
ASPOs (HQ) A . o
O/o the SSPOs. Guwahati-781001. -
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¥ Opservations and finding:
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* redords of inqiry, briefs _
. " and findings recorded by the 1A, evidences adduced during inquiry and
. ‘witnesses examined: as well as defence representation submitted -by

* carefully and my observations are as under :

&
‘;}'_, .
\f.

Y

ha?ing authority N

~ Annpnre —

4
!

G

* "1 have gone through the contents of the charge framed against Md. Jonab Ali,
submitted by both prosecution and defence side. during inquiry
depositions of the
the charged GDS

BPM: on 1.O's report and other felévant records and documents thoroughly & very

" The charge framed against Md. Jonab Ali.s that he obtained MPKBY agency
0. 3688/AKM-1101/02 dated 12/09/2002 in the name of one Smt. Mira

'Begam furnishing fake address as Clo Saifuddin Saikia, Vill- Barhata, PO- Kolazal -

(Baihata), Dist- Kamrup dnd ‘acted himself in the name of
depositors approached him for opening RD accounts at.his BO

the said agent. While
, he obtained the SB-3 and

money from the depositors and gets the accounts opened at Baihata SO through the said -

fake agency operated by him. Subsequent deposits made by the depositors in those .
accounts directly to him were also shown as deposits collected by the said MPKBY agent

and he deposited the amounts S0 collected at Baihata SO in the name of the said MPKBY

‘agency impersonating the name

of Smt. Mira Begom, a distant relative having no

consanguineous relationship and thereby he earned and‘received payment of undue and

illegal commission amounting to Rs. 37,616. These acts of Jona

b Ali are well established

from the statements of depositors as they clearly 'stated that they have not seen any lady
agent worked in that area, they have deposited their money to Jonab Ali knowing him a
postmaster not an agent and they knew that their accounts are opened at Kolazol BO not
at Baihata SO..The charge is also established in support of the evidences and witnesses
examined during oral inquiry as concluded with the observations and. findings recorded

by the IA. ¢

- _ 'M'd-.' Jonab Ali, the suspected GD'S' BPM. (under put-off duty) by .means of .such a

- fictitious MPKBY Agency in another’s has propagated in
most of the innocent customers toward his fictitious ‘agency causing tre

day work-load and income of Kolazol Chowk BO in Ajc with ‘Baihata SO from
e shape of illegal commission, which a
ith Departmental Rules and procedures. The
d into the case could neither confute with
s fictitious agency nor
' to prove himself

some way or the other ‘drew thousands of rupees in th
GDS BPM _generally. cannot do in conformity w
charged GDS BPM, during regular inquiry hel
veritable proof, the allegation of accepting illegal commission through hi
adduce congruous reason or any substantial evidenceldocuments so as

he area diverting the attention of
mendous fall in day to
where he in

innocent. His plea—"Smt. Mira begom does not lodge any complaint against him"—for

“which Departmental inquiry cannot ‘run against him and he may be exonera
rather,,a connoting statement of his:

. charge—is  not at all convincing for his immunity,
implacable -impishness tantamounting his so-called veracity into voracity.
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. genuineness of the listed documents mentioned in Annexure

" Jonab Ali, Charged GDS BPM and an impersonator, obtained the authority of

A L f’:,l .. L. .
/ "4 <There have been 25 documents produced in the regular hearing and these |
are examined by the Inquiring Authority in presence ofithe charged GDS BPM along
with his, Defense Assistant. . All these documents are found to be genuine and
. v both ‘the charged GDS BPM and his Defense Assistant during
- preliminary hearing, No protest from the defense side was also raised to defy the
' A1 of the charge sheet.
Moreover, there are 243 vouchers and supporting schedules have been prepared by Md.
Jonab Ali for Smt. Mira Begom at the time of taking payment of the commission
amounting to Rs. 37,616.00 from Md. Matiur Rahman,’ Counter PA, as well as from
different SPMs vis. S/Sri Bapuram Das, (SW-3), Prafulla Ch. Nath (SW-4) and Kailash

Pathi Rgva(SV{-?). : _ )

T

Smt. Mira,
depositing the collection of RD Accounts or for taking payment of commission thereof
for the period from 11-04-02 (i.c. the date of issue of Agent appointment letter) to 20-02-
07 except qh the one occasion only during 2006 for introduction with the staff of Baihata
SO— denotes that it is Md. Jonab Ali. the charged GDS BPM, who functions un-earth for
his personal gain impersonating the name of Smt. Mira Begom, a distant relative to him.
Smt. Mira Begom, (SW-9) lierself says in her deposition on 09-04-08 that she has neither
deposited any RD collection nor claimed any commission in person at Baihata SO as she
resides at Salbari,. Noonmati, Guwahati. far away from Baihata SO. -But the whole
episode is played at the instance of his "Moha" i.e. Md. Jonab

Kolazol Chowk BO—also a clear indication of impersonative acts of the Charged GDS
BPM of Kolazol Chowk BO. It is further stated by SW-9 in’ her deposition that, Md.

MPKBY
Agency vide No. 36688/, -1101/02 dated 12-09-02 in the name of Smt. Mira Begom
obtaining - her signature fallaciously and operation of the said agency keeping her in

" dark—is indicative of forceful signature collection and un-willing operation of fictitious

agency, just for the purpose of mis-appropriating RD collection commission @Rs. 4%.
Although the charged GDS BPM has alleged in his defence representation that there is no

complaint lodged against him by Smt. Mira Begom—but it cannot be taken :into -
f the fact that Smt. Mira Begom did know about running of”

consideration in view o
fictitious agency in her name till the date of cropping up the case by the Inspector

" (Complaints), Ofo SSPOs, Guwahati.

' &5i Subhasish  Bhattacharjee, SDI(PYEast Sub-Dn. has been asked by the

Disciplinary -Authority to inquire into the case specifically, who in tum, records the
- depositions of S/Sri Siddhi Ram Kalita, SW-6, Prafulla Chandra Nath, SW-4 and Kailash

Pathi Rava, SW-7. All of them have functioned there at Baihata SO as SPM for some
specific period and they are guilty for allowing Md. Jonab Ali to" accept agency
commission by means of pre-signed vouchers in the name of Smt. Mira Begom, yvhich

was possible for influence and connivance of the above said SPMs. So their manoeuvre .

shown in the g’egular hearing as witnesses go against the defence of Sri Jonab Ali.
As regards the deposition of Sri Bapuram Das (SW-3) recorded by Sri D. K.
Patowary, offtg. IPO, in Divisional Office is a regular process since Divisional office isa

gﬁamﬁmaﬁwﬂ'
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© L Md Matiur Rahman, PA, Baihat\a SO, clearly states that hé has not seen A .
Begum,;, fictitious MPKBY Agent, to approach- Baihata SO. either for .-

Ali, Charged GDS BPM of
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public office. It does not help to defend the case by Md. Jonab Alj, rather, it proves the
comission of fraud by the SGDS BPM. The plea raised by the charged GDS BPM on
this particular point is "meddlesome" only and by no means convincing.

Said Sri Bapuram Das worked as SPM/Baihata SO from 25-03-00 to 05-03-04
who in his written statement dated '19-03-07 clearly mentioned—'Mira Begom never
attended Baihata SO either for the purpose of depositing RD collections or for taking
commission thereof'. Again. in course of examination of witness. during regular hearing
held on 22-02-08, he replied to Que. No.7 and question No.6 of cross examination that he
paid commission on pre-signed voucher and no signature of the payee (Md. Jonab Ali)
was obtained—clearly and rationally conduces implication of Md. Jonab Ali in
embezzlement of public money in the shape of RD commission through a fictitious

agency being run impersonally.

Sri Siddhi Ram Kalita (SW-6) who worked as SPM from 09-11-05 to 06-12-05
deposed before the 10, while examined/cross-examined on 09-04-08 that he did not see
. Mira Begom as MPKBY agent attached to his office, rather, Md. Jonab Ali, GDS.BPM,
Kolazol Chowk BO deposited RD Lots at Baihata SO in person and took commission for

and on behalf of Mira Begom—implies Jonab Ali's evil motives for earning illegally to
accumulate public money for personal gain. ‘ .

Above all, I have gone through the defence representation of Md. Jonab Ali, the
Charged GDS BPM. submitted on 1.O's report for <_:o_nsideration very thoroughly -and

carefully and observe :

That the defence represe_ntatibn should have been submitted in the light of -
defending himself against the charges, instead, it is found full of denogation and
meddlesome quoting, making it more cumbersome with illogical surmise .

Md. Jonab Ali claims that he is not guilty of the charges framed ‘against him and
he has submitted his representation against the findings recorded by the IA to disprove
the charge framed against him. The points of defence raised bv Md Jonab Ali is discussed

below :

1) (i) He claims that the charge framed against him was not based on the written
complaint of Mira Begum or on any complaint from any other corner. This not a
point of his defence any way. He is charged of some specific misconduct
committed by him. He is to prove that he has not committed the imputed
misconduct. How the case came to light is not a point of his defence. Moreover he
is not charged of any misbehavior against any Mira Begum. As such question of
any complaint from so-called Mira Begum or any other side does not arise.

(ii) He opened so many SB/RD/PLI accounts/policies in his BO is not a defence for

. him. Because he is not charged of not opening any SB/RD accounts or RPLI policy in
his BO. He is required to prove that he has niot collected money from the depositors
of RD accounts stand opened through the MPKBY agency in the name of Mira

Begum and he has not drawn any commission in this regard from Baihata SO. '
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/ (iil) Md. Jonab Ali in his defence representation stated that ""there was an ‘RD
account bearing account no. 209286 opened on 78.04.06 in the name of minor
daughter of a senior officer of the department depositing Rs.500/- monthly under the
agency of Smt. Mira Begum with out any objection"—is not a matter relating to

charge-sheet and not relevant in this regard.

(iv) The charge sheet is. issued only once against Jonab Ali that is dated 05.06.2007
and the ‘amount specified in the charge sheet is fixed amount. And it is naturally not
necessary that all the instances of his misconduct should be incorporated exhaustingly
in the charge sheet. The amount communicated to him as the fraudulently drawn
amount as established at various progressive stage of departmental inquiry is not
required to be the same amount as mentioned in the charge sheet. More charge sheets
may be issued against him with thé instances of fraudulent drawls of Govt money not
incorporated in this charge sheet. His defence is required to be aimed to the charges
incorporated in this particular charge sheet. Why charge sheet is not issued
incorporating entire instances of his misconduct is no way a point of defence for him.
Therefore. his claim that the charge framed against him is not distinct and perfect is

not sustained.

(v) After drawing Govt money in fraudulent way he can not claim that there is no
example of lack of integrity and devotion to duty in his service life unless he fully

disproves the charge framed against him.

2) (i) Again, a useless point is raised by the charged GDS in para 2(i) of his

representation that the SDI had no reason to obtain statement from Shri Siddhi Ram
Kalita (SW-6) as there was no complain from any MPKBY agent or other corner. Instead
of making any to the point defence against the charge framed against him the -charged
GDS is analyzing the source of detection of the case and authority of the investigation
which are beyond his limit and out of purview of defence against the charge. | have gone
through the deposition of Shri Siddhi Rém Kalita (SW-6) dated 09.04.08 recorded during
oral inquiry. The deposition sheet was clearly authenticated by the charged GDS. No
where in the deposition sheet there is any mention that the statement of Shri Siddhi Ram
Kalita dated 12.04.07 was dictated by SDL ' R

(ii) The allegation that the statement dated 06.12.06 of Shri Prafulla Ch. Nath (SW-4)

.was dictated by SDI (P) is base less as it was not established during oral inquiry. Shri -

Prafulla Ch. Nath , during examination in_oral inquiry clearly stated that though he

recorded statement as per dictation of others. the content of the statement is correct and
known to him. Jonab Ali should challenge the contents of the statement which clearly
establishes the allegation brought against him. This does not nullify the
admissibilitv/authenticitv of anv statement while it is dulv signed bv the person recording
it. ' , R

(iii) This point has already been discussed above. In this point the charged
has exhibited himself as a meddler, and nothing substantial, - = - e

official

-

o

B
B



= _ ‘v

Centrai Administretive TROUMNL

y 15 JUL 2008

~ 1 uwahatl Bench

30

P (iv) Regarding the dictating of the statement of Shri Kailash Pati Rabha recorded on
' ';./2.03.07 by SDI as alleged by Jonab Ali, my observation recorded in sub para 7 above in
respect of the statement of sri prafulla ch. Nath is sufficient to nullify his allegation. The
contents of the statement and deposition of Sri Kailash Pati Rabha have no way disprove

the charge drawn against Md. Jonab Ali.

(v) The records of inquiry show that all the 9 listed witnesses were examined during
oral inquiry and depositions were recorded. All 25 evidences listed in annexure NI, were
produced and brought into records of inquiry. All evidences and all witnesses have
proved the charge framed against Jonab Ali as already justified in above paras. The
claim made by Jonab Ali in-para 2(v) of his representation is therefore base less.

(vi)SDI may go on investing a case day and night. No rule put any limitation on him
in this regards. If the SDI approached for statement of the charged GDS on any odd time,
It was opened to him to refuse recording any statement on that time. Moreover
threatening the charged GDS by SDI is just a base less allegation as it was not established

or proved during oral inquiry with supporting evidence.

(vii) Again the charged GDS has raised a useless point in para 2(vii) of his
representation relating to the complain from Mira Begum regarding non receipt of her
commission and collecting of photocopy of statement from the residence of Mira Begum.
As there was no Mira begum in existence who actually functioned as MPKBY agent,
question of any complaint from any Mira begum does not arise as already discussed in
sub para 1 above. The disciplinary authority has listed the attested photocopy of the
written statement of Mira begum the person in whose name Jonab Ali was operating the
forged agency. The SDI obtained written statement of Mira Begum and disciplinary
authority listed attested photo copy of the said statement in the charge sheet. What the
charged GDS mean by saying that the SDI has collected attested photo copy of the
statement of Mira Begum is not understandable. This document was produced and listed
as PD-20 in oral inquiry. There was no challenge from the defence side regarding
authenticity or admissibility of the document. The defence side did not demand
production of original of the statement during oral inquiry. Now after close of the oral
inquiry question of reopening of the issue does not arise.

I do not see: any act of partiality on the part IA in course of oral inquiry and no
sustainable point of defence in the representation submitted by the Charged GDS. Rather
all the evidences adduced during inquiry substantially proves the charge framed against
MD. Joinab Ali. Whatever arguments put forwarded by Jonab Ali to disprove the charge
framed against him are only. forceful arguments and these are not enough and sustainable

' to disprove the charge frame against him. I am fully agree with the 1.0's report. -

From the above discussions of facts and reasoning, I find that Md. Jonab Ali,
suspected GDS BPM. Kolazol Chowk BO has been involved in running a fake MPKBY
w;m Smt. Mira Begom and misappropriated public money to the. -
' tune of Rs. 37.61.00 in shape of commission. | a@%ﬁmgmﬁ '
said suspected GDS BPM, Kolazol Chowk BO vide Divisional office Memo of even No.
dated 06-05-07 is fully proved and thereby said Md. Jonab Ali by his above acts
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exhibited lack of integrity and devotion to duty. So, Md. Jonab Ali, the charged

" suspected GDS BPM deserves severe punishment for violation of the provisions of Rule-

21 of DOP Gramin Dak Shevak (Conduct & Employment) Rules, 2001, and 1 hereby pass
order as follows to meet the end of justice. . | ’

ORDER.

I, Sri D. N. Sharma, Sr. Supdt. of Post Offices, Guwahati Division, Guwabhati-
781001, in exercise of power conferred under Rule-10 of GDS (Conduct & Employment)
Rules, 2001, hereby order for removal of Md. Jonab Ali, GDS BPM, Kolazol Chowk BO

period of his put-off duty from 20-07-07 (A/N) to till date tobe treated as non-duty for |
all purpose, and thus disposed of the case. . .
(& oF mf)
(D. N. Sharma)

NS ehEd STHER
Sr. Supdt. of Post Offices

AR} Hed, TARIEL 781 001

* Guwahati Division, Guwahati-1. X

Copyto: -

\/r)ﬁ Jonab Ali, GDS BPM, Kolazol BO (now put-off duty), Via. Baihata SO for
- information. o . C

2). The PM/ Guwahati University HO for necessary action.

3) The Chief Postmaster General, Assam Circle, Guwahati.

4) The SDI(P), Guwahati East Sub-Dn, Guwahati, for information and necessary
. action. He will deliver the Memo No. F4-2/07-08 dated 19-09-08 & send the

acknowledgement to this office.
5) Office copy. ' . y ‘

" Sr. Supdt. of Pqét Offices .
AR He, AT 781 001 i

Guwahati Division, Guwahati-1.

o
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DEPARTMENT OF POSTS: INDIA
' OFFICE OF THE CHIEF PMG, ASSAM'CIRCLE, GUWAHATI 781001

No: Staff/9-106/2008 Dated 3" March, 2009

) ) ' Appellate Order

N !

This is on theiappeal ‘lated 13.10.2008 preferred hy Md. Jonab Ali, Ex-GDS
1RPM, Kolazol;Chowk:BO (he -¢in after called the appeliant) in account with Baihata
(0 in Guwahati Postal Divisic:: against the ordzr of removal from service issued vide the
4SPOs Guwahati memo No. F:-2/06-07 dated :9.09.2008 after conclusion of an inquiry
under Rule 10 of GDS (Conduct and Employment) Rules, 2001 instituted against the
appellant. : :

. The charge framed against the appellant vide SSPCs Guwahati memo no. F4-

© 2/06-07 dated.05/06/2007 was that while he functioned as GDS BPM, Kolazol Chowk

w : I ' Centiai Administrative Tribunal

"{7)-/ s - : Page 1 of 4

BO in account.with Baihata SO during the period from 18-10-1989 to 20-02-2007,
obtained a MPKBY agency heving authority INo. 2(53/AKM-1101/02 dated 12/09/2002
int the name of one Smt. Mira Begam furnishing iake address as C/o Saifuddin Saikia,
vill- Barhata, PO- Kolazal (Buihata), Dist- Kanirup» and acted himself in the name of the
said agent. While depositors approached him for spening RD accounts at his BO, he
obtained the SB-3 and money “rom the depositors ¢ nd got the accounts opened at Baihata
SO through the said :fake agency operated by hir Subsequent deposits made by the

(depositors in those accounts directly to him were a:s0 shown as deposits collected by the

said MPKBY agent and he deposited the amounts : 0 collected at Baihata SO in the name
of the said MPKBY agency and thereby he earne:! and received payment of undue and
illegal commission amounting to Rs.37, 616/- (Rupees thirty seven thousands six
hundreds sixteen) only in the name of said MPKBY agency.

He was further charged of diverting and reducing the workload and income of the
30 as the accounts could have been opened at his BO instes 4 of opening them at Baihata
SO through the agency of Smt. Mira Begam, while the depositors directly approached

him for the same.

His above acts imputed the appellant to have xhibited lack of integrity and
devotion to’ duty;and, thereby violated Rule 21 of Department of Posts, Gramin Dak
Sevak (Conduct and Fmploynzent)iRules, 2001.

IR . o
The ‘charged framed against the appellant ws proved fully in rule 10 inquiry in

suppor;ti,of' r[eéSTQnablq: documents and evidences atidl 1he appellant was held guilty of lack
rity and devotion to duty in terms of rule 21w GDS (Conduct and Employment)
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Rules, 2001 and accordingly he was removed from service with effect from 19.09.2008
vide SSPOs Guwahati order No. ¥4-2/06-07 dated 19.09.2008.

This appeal lies against the said order of remc val from service.

The undersigned has gonc through the appe: | vis-a-vis the connected records of
the inquiry instituted against the appellant. It is clear that the appellant faked as Mira
Regum for collecting MPKBY commission and he :learly diverted his 3O RD deposits
(» Baihata SO under agency in the name of Mira Bey uin.

The charge framed against the appellant ippears specific and scif-contained
without any ambiguity and the procedure spevified in the GDS (Conduct and
Employment) Rules, 2001 was complied with in fctler and spirit in the inquiry and no
opportunity in defending the case was denied to the uppellant.

The observations and findings of the IA as well the disciplinary authority arc
found justified, reasonable and based on evidences and witnesses and this appeal does not
contain any sustainable reasoning or argument against them. Rather, the appellant has
cubmitted some illogical and irrelevant argument.

The point.like he has never neglected his official duty, he did not keep any work
pending and there was no complain against him from any corner as raised in his appeal
are just irrelevant to the content of the charge framed 2gainst him.

The charge brought ageinst him was on the fact that he himself acted in the name
.fa MPKBY agenl anc earned and receipted unduc commissions in illegal way. He could
yave disproved the charge bro ight against him during the inquiry if he was not guilty of
ihe charge.

The claim of the apjsellant with regard to hus past service as unblemished is found
not correct as his service records reveals that he was charge sheeted under Rule 8 of then
;DA (Conduct and Service) Rules, 1964 vide $SPOs Guwahati memo No. £1-4/95-96
dated 12.03.1996 for keeping shortage of Rs.1134.20 in his office cash balance of the
date 21.07.1995 and he was awarded punishment of debarring from appcaring in the
postman examination for two years vide SSPOs order dated 31.05.1996. Morcover, vide
order against which this appeals lie it was established that he {raudulently drew
¢ jovernment money to the tune of Rs.37616/- in th: shape of illegal agent’s commission.

The claim of the appellant that the postal authority cannot term an agency as fake
while it was issued under authority of the Regional Director Small Savings; Guwahati 1$
1ot sustainable as the existence of iny person named Mira Begum at the address provided
in the license was established during inquiry. [Uis nota point of defence Tor the appellant
that how the Regional Director Small Savings, Guw it L-_aed an ageney in the name of
' lly does not exist in the given address or the field. Rather it was

a person who actua | ! A
established during inquiry that the appellant him «t. fked as Mira Begum in obtaining

and operating the agency.

%ﬁa 1; i;r ﬁ _ ﬁ
Centrai Administrative Trihunal
Page 2 of 4

1§ JuL 2009
TS

uwahati Bench




+ Bince the witnesses W

— -

The recqrds rc';v?:als that 4ur1ng Rule 10 inquiry, all the supporing vouchcgs a}nd
eposit representing the fraudulent drawals of apgents commission

sohedules of | dep
d by the

o mounting to Rs.37616/- were nroduced which wer:: examined_and aut] led
2 ypellant also without a1y chalenge. The appellant d'G 1ot a5 any question regarding
a ithenticity of the docuiments. ]t was evidentially eciablished during oral inquiry that the
aypellant ‘himself tendcred the: deposits in the nimeiof Mira Begum and received
commission’ submitting pre-signed vouchers purpcried;to be signed by Mira Begum.

ed vouchers presented by the appellant to receive commissions

Iventually, all the pre-sign
in the name of Mira Begun contain his signature us witness to the payments. There he
ument to prove that

cannot claim that the authority could not produce any receipt or doc
"e deposited the money and received commission.

The claim of the appellant that out of 19 witnesses only 9 witnesses were

examined during oral inquiry is found not correct as the Angexure IV attached to the
charge sheet is evident that only 9 witnesses WEre listed in support of the charge and all 9
witnesses were examined during of Thquiry wio were duly cross examined by the
appellant. It 1s evident that during oral inquiry no opportunity or demand of the appellant
was denied by the 1A. As per record of Rule 10 inquiry, there was no demand from the
appellant in regard to production and examination of any additional document or witness
#sr his defence, None of listed witness was_left off_from_production_and examination.
ere physically “ramined/cross examined in course of inquiry claim
f obtaining of statement of remaining

of the appellant in regard to format and manner o
witnesses are?iﬁrellevdnt and immaterial here. Moreovef, it is not unnatural ‘that statements
of various ‘witnesses may narrate the same story while they are expressing tru¢ fact about
the same incident. The appeli int has 00 5¢5)C to raise such issues in appeal, which were

never raised orrefused during oral inquify.

against the appellant L found not based on any complaint
ecessary that departmental loss and {raud cases should be
plaint from any corner.. Moreover, while no Mira Begum }

: ron_of complaint_from
. . No person in |

The charges framed
from any- concern. It is not n

detected only if there is conl
hysically_functioned as MPKBY agnlunr Baihata

the department is found to have filed any complaint agaifist | e
found baseless allegétion_ in-put in the representation of the appellant.

found to be illegal nor does it
denied to the appellant in the
inquiry. His allcgation in this

Neither the ihquiry in stituted against the aopellant 13

_ appear to be tainted by any biasness. No natural justice was
disciplinary ‘proceedings as revealed from the rec »rds of the
regard is found baseless and not sustainable.
All {116 othefr points and arguments put { rwarded in his appeal appear not truc or
sustainable as per proceedings and records of th inquiry and the appeal docs not contain

any raerit of sustainable reasoning and argument

LY
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In view of above discussion it is held that thc penalty imposed on the appellant
b the disciplinary authority is adequate and justified to commensurate the offence and
thurefore I dispose the appeal with order. .

SN Ox?der

I Shi Pawan Kumar Siigh, DPS (HQ & Mktg), o/o the Chief PMG, Assam

Circle, Guwahati and al)lpellg:ate z uthority in the case hereby dismiss the appeal preferred
by Md. Jonab Alj, Ex-GDS BPM, Kolazol Chowk BO Via — Baihata SO against the
order of removal him from the scrvice issued vide SSPOs Guwahati memo No. F4-2/06-
07 dated 19.09.2'01081and confirm the penalty imposed on. the appellant by the said order

of SSPOs Guwahati.

|

| [ Pawan Kumar Singh ]
Director of Postal Services (HQ & Mktg)
Assam Circle, Guwahati: 781 001.

Copyto:- . !

R A '
Md. Jonab Ali, Ex. GDSBPM, Kolazol Chowl: BO, Via - Baihata SO Pin —
781380. | ‘ ‘
2-3.  The SSPOs, Guwahati Division, Guwabhati — { r necessary action. A copy of the
Appellate order shall be:delivered to the appellant undler clear receipt and a copy of
receipt should be sent to the APMG (Staff), O/o Chic ' FMG, Assam Circle, Guwahati
within a week positively for record.

Staff (Appeal)/Petition Branch, O/o CPMG, Assam Circle, Guwahati.

4.
5. The Postmaster, Guwahati University HO for information.
6.

[ Pawan Kumar Singh |
Director of Postal Services (HQ & Mktg)
Assam Circle, Guwahati: 781 001.

PA to DPS (HQ), Guwahati. '
3 /\> wﬂ“’n,/s[/a/{ i
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\ : | IN THE CENTRAL ADMINISTRATIVE TRIBUNAL.
GUWAHATI BENCH

~ IN THE MATTER OF:-

ap o \4% 0.Ano.132/09
| AW

Sri Jonab Ali

@ ‘ .;.Applicant
@uweho i Bench |

@;’3 , " -Vs-
f@ﬁﬁ ff “’“W ?_ ] Union of India and ors
e _ - : ~ ...Respondents

-AND-

IN.THE MATTER OF: » ,
Written Statement . on behalf of

Respondents

P

(WRITTEN STATEMENT ON BEHALF OF RESPONDENTS)

I, Sri. AW MW«N%QKWMS/OL#- ..... P, W}ng

aged about;‘q .years, presently working. as Senior. Supenntendent of Post
' Ofﬂces Guwahat| DIV!Slon . Guwahati do hereby solemnly state as follows

1. ThatI am the Senior Superintendent of Post Offices, Guwahati
Division, Guwahati. I have been |mpleaded as a party respondent no 4 in the
above application. A copy of the aforesaid application has been served upon my
Counsel I have gone through the same and being the Senior Supermtendent of
Posts and I am conversant with the facts and cwcumstances of the case thereof.
I have. been authonzed to flle this Written Statement on behalf of Respondent
Nos. 2 and 3.

A

2, That- I do not admlt any of .the -averments except Wthh are

specnﬁcally admitted hereinafter and the same are deemed as denied.

,3. That before traversmg various paragraphs of the present. Orlgmaln
Appllcatlon the answermg respondent would like to place the brief facts of the

‘case.,
BRIEF FACTS:

.31 ~ That the Govt. of India (Ministry of Finance) introduced an “agency -
scheme called Mahlla Pradhan Kshetrlya Bachat YOJana (m short MPKBY)

specually for .women w. e.f. April, 1972. The obJectlves of the scheme are to

~

i
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educate housewnves in family budgetmg, lnculcate the hablt of thrift among

households and self—employed people, canvas for and secure lnvestment in P.O.

5 year Recurrlng Deposit Account from small savers ‘and ralse resources for

financing development and defence of the country.

The ellglblhty crlterla which is prescribed is only for individual
women who shall be a. re5|dent of the locality for being appointed as authonzed
Mahila Agent under this scheme. Male individual, State/Central Govt. employees
and their’ near relatlves near relatives of employees of Department of Posts and
National Savings Organlzatlon and Branch Post Master (BPM) of the Postal
Department are not elrglble for appointment as agent under the scheme.
Unauthorlzed person like male relative of a Mahlla Agent is not permltted to
transact business on behalf of a Mahlla Agent.

The humble answerlng respondent craves leave for producing the

relevant scheme as and when it is called for.

3.2 That applicant Md Jonab Al| in fact worked as BPM Kolazol BO
from 18.10.89 to 20.02.06. o . -

3.3. \ That on 08 11 06; the Inspector of Post Offlces made a routlne
visit ‘to Baihata P. O. He found Md. Jonab Ali, GDS BPM Kolazol Branch Post
Office in account wuth Baihata ‘Sub Post Office in Kamrup District fraudulently‘
operating a Mahila Pradhan Kshetrlya Bachat YOJana (in short ‘MPKBY’)’ agency

havmg authonty no. 3688/AKM 1101/02 dated 12.09.02 in the name of one
Smt. Mira Begum with fake address as C/o Saifuddin Saikia, Vill: Barhata, P.O.,

‘Kolazol (Baihata), DlStl‘lCt Kamrup.

3.4 ’ . . That the case was subsequently |nvest|gated by the Area Sub-

Divisional Inspector of Post Ofﬁces in detail and it was found that Md. Jonab Ali

was lllegally operating the said agency from the year 2002 and earning undue'

and |Ilegal commlssmn which is not permitted to him as per condition of licensing
the agency.

3.5 ' Departmental Inquiry was initiated against the appllcant vide -

SSPOs Guwahati memo no. F4- 2/06-07 dated 05.06.07 under- Rule 10 of
Department of Posts, Gramm Dak Sevak (Conduct and Employment) Rules, 2001

- and regular inquiry ‘was conducted against him. He was chargesheeted vide

memorandum dated 05.06. 07 and the wrltten statement of defence was

, submltted by the appllcant on 06.07.07. After ‘proper heanng by giving the

opportunity to the applicant and proper evidence, the Inquiry Ofﬂcer prepared
the Inqunry Report. The Inquiry Report was prepared after proper inquiry into

the charges framed against Md. Jonab Ali, GDS BPM Kolazol and submitted the

same to the Disciplinary Authority.

Noy Neoun
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3.6 That in the findings of the Inquiry report, the Inquiry Officer held

that the charges framed against the applicant/stands proved.

3.7 That the charge framed against the appllcant Md Jonab Ali, vude
SSPOs Guwahatu memo no. F4-2/06-07 was fuIIy established in support of
reasonable evidences and witnesses examined during the departmental inquiry

instituted against him.l

3.8 That against the said Inquiry Report received by the applicant he
made his reply vide reply dated 15.07.08. Thereafter the Senior Superintendent

~ of Post Offices (SSPOs) vide order no. F4-2/06-07 dated 19.09.08 imposed _fhe "

_ penalty of removal from service with immediate effect. Further ordered that the

period of his put-off duty 20.07.07 (afternoon) to till date'to be treated as npn-

~ duty for all purpose.

3.9 Thereafter the applicant -preferred_an appeal before the appellate
authority i.e. the respondent no. 2 with a prayer to set aside the order of

removal_dated 19.09.08 and allow him to resume his duty.-

3.10 That the appellate authority after due consideration of the facts
and circumstances.of the case and perusal of records and evidence of the case

dismissed the, appeal preferred by the applicant and confirmed the penaity-
imposed on the applicant passed by the SSPOs Guwahati vide his order no.

Staff/9-2008 dated 03.03.09.

4. REPLY TO THE FACTS OF THE CASE:

4.1 . - That with regard to the statements made in paragraph 4.1 of the
Original Appl|cat|on the humble. answering respondent begs to state that the
statements made therein are not correct and as such denied. The appllcant was
working as Branch Post Master (‘BPM’, in short), ,Kolazal Branch Office from

18.10.89 to 20.02.06. He was not having an unblemished service record. He was

earlier chargesheeted under Rule 8 e_f the _then EDA (Conduct and Service)

Rules, 1964 and awarded punishment | of debarring from appearing. in the
Postman Examination for two years vide SSPOs Guwahatn memo no. FI -4/95-96
dated 30.05.96. '

4.2 That with regard to the statements made in paragraph 4.2, the
humble answering respondent has nothing to make comment on it as being

matters of records of the case.

4.3 That with regard to the statements made in paragraphs 4.3 and
4.4 of the Original Application, the humble ansWering respondent begs to state

s
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that the pollce mvestlgatlon has not been completed yet and he I?Mr

|nvestlgat|on. . o o » .
‘ /" Further, the humble respondent begs to state that the.

departmental inquiry has no bearing with the criminal case pending before the
police and as such both the proceedings are separate proceedlngs It is further
stated that departmental proceeding -was mstltuted on ‘the charges of
misconduct. The allegatlon that the Sub-divisional Inspector of Post Offices

taking a V|nd|ct|ve attitude made.out a concocted case agalnst the appllcant and

PRy

on the baSlsTwol—’—the report of the said Sub- Divisional Inspector, the respondent

No. 4 initiated a dlsaplmary proceedmg against the applicant

"

not the dlsaplmary authority and has no scope to play any vmdlctlve “attitude,

" As ‘stated above (disciplinary proceeding and criminal proceedlngs
are separate in nature and can run parallely. The respondents do not have any
vmdlctlve attitude towards the appllcant There is no concocted case but a case

was made out for mlsconduct

4.4 That with regard to the statéments made in paragraphs 4.5 and
4.6 of the Original Application, the humble answering respondent has nothing to

comment on it being a matter of fact. As the applicant denies ‘the charges -

~against him, formal inquiry was held as per Rule 10 of the Gramin Dak Sevak ‘

(Conduct and Employment) Rules, 2001.

4.5 ' ~ That with regard to the statements made in paragraph 4.7 of the
Original Application, the humble answering respondent begs to state that

statements made therein are not correct and as such denied. In the list of

witnesses, there are ‘onIy 9 (nine) witnesses only and not 19 (nlnete‘e'n) as_

stated in the O.A. and all the witnesses were examined during the enquiry.

Copy of the said chargesheet dated .05.06.07 is

annexed herewithand marked as Annexure 1.

4.6 " That Wlth regard to the statements made in paragraph 4.8 of the
Original Appllcatlon the humble answermg respondent begs to -state that the

inquiry was conducted followmg all the principles of natural justice and the

applicant was glven the opportunity to inspect the documents.

4.7 That wjth regard to the statements made in paragraph 4..9 of the

Original Application the humble answering respondent begs to state that the

statements are not true and as such denled It is stated that |rregularlt|es ofv

forged drawls of government money in shape of agent’s’ commussnon was

detected by Inspector of Post Offices durlng mspectlon/checks at Baihata Post

Office.. As such departmental proceedmgs were not initiated-on complaint filed by -,

Smt., era Begum but‘as per the report of the Inspector of Post Offices.

]
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Further, duly attested photocopy of the wrltten statement made .

by Smt. M|ra Begum on 24.11.06 during Fact Finding- Inquiry was produced

* during oral Inquiry and it was Ilsted as Prosecution Evidence no. PD-20. This

-document was examined‘ by both defence and prosecution side during oral

Inquiry held on 23.11.07 and there was no objection about its authenticity and
no demand was made for production of the original by the defence side.

) In the deposition dated 09.04.08 as stated by Smt.lMira Begum

- l during departmental inquiry as weli as oral inquiry she has clearly stated that

she is a distant relative of the applicant and is. aware of the 'fact that the

applicant, Md. Jonab Ali,_is running the MPKBY agency in her name at Baihata

P.O. | |

Copies, of the written statement dated 24.11.06

alongwith its English translation, deposition dated

09.04.08 made by Smt. Mira Begdm and daily order

sheet of Inquiry dated 23.11.07 are annexed

herewith- and marked as Annexure 2, 3 \ahd 4

respectively.

| 4.8 © That wi'rh regard to the statements made in paragraph 4.10 of the
Orlgmal Application, the humble answering respondent begs to state that the
statements made therein are not correct and as such denied. As per the
Annexure IV of the chargesheet (Annexure 1 to this Written Statement); “list of
witnesses by whom the article of charge framed against Md. Jonab Ali, GDSBPM,
Kolazal Chowk BO. in account with Baihata SO is proposed to be sustained”, is
clear e\ﬁ;idence that out of nine only one witness is a GDS an.d during oral Inquiry
nowhere it was established that ahy of the witnesses deposed under any- stress,
duress or as per dictation of Inquiry Officer- Inquiry Officer did not take a
virdictive attitide or biased view against the appiicant. There was not any

illegality or irregularity in the investigation and Inquiry was conducted fully

complying with the procedure as per Rules and Inquiry Officer submitted his:

report.

4.9 - That wnth regard to the statements made in paragraphs 4, 11 and
4.12 of the Orlgmal Appllcatlon the humble answering respondent begs to offer
no comment as they are matters of record Disciplinary Authority after full and
due application found the appllcant guilty and penalty of removal from service

was imposed on him.

4.10 - That with regard to the statements made in paragraphs 4.13 and
4.14 of the Original Application, the humble answering respondent begs to state
that appellate authority i.e. the Director of Postal Services, Assam Circle,

GUwehati, after due consideration of facts and -circumstances of the case and

faw,',,u;\m N
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perusal of records, rejected the appeal preferred by the applicant vide order
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dated 03.03.09. The allegation of mechamcal rejection of appeal is denied.

4.11 ~ That with regard to the statements made in paragraphs 4.15 and
4.16 of the Original Application, the humble answering respondent begs to state
that the statements made therein are not correct and as such denied. In Inquiry,
Smt. Mira Begum confirmed that written statement is her own. Respondents also

reiterated the statements made in paragraph 4.8 of this written statement.

4.12 That the humble answerlng respondent begs to states that the

appllcant has illegally operated an agency issued in the name of other person. ‘

From the deposition of Smt. Mira.Begum, the person in whose name the agency

was obtamed by the applicant, it was clearly established that the applicant

obtained the agency in her name with her knowledg_e and on the understanding

that she will not be required to do anything for ooer’ation"of the agency and all
functions in regard to the operation of the agency will be done by the applicant
himself. ‘ .

Further the humble answering respondent begs to submit that a

Post Office is onIy a Deposit Receiving Authority in respect of the MPBKY agency.

" The Postal Department .is not the appointing authority of the MPKBY agency

rather the Director, Small Savings of State Govt. is the appointing authority. It is
not the concern of the Postal Department, which is only a disciplinary authority,
to find out under what circumstances the authority of the said agency was issued
by the appomtlng authority but the dlSCIplInary authority is only concerned- with
the impermissible and illegal act of the applicant whose service is controlled by
the discipIina‘ry authority. '

3

.
]

4.13 " That the mstant Original Application has no merit at aII and is

liable to be dlsmlssed
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I, Sri W‘VPU\A}( 'me I;t PRovind how Stuntirner

presently working asg"'g"‘?"l’tq'PO'S C1 ................................. .., aged a'bout
SY.. years do hereby verlfy that the statements made . in paragraphs

et 34'02) 4]1 ..................................... e are true to my knowledge
and - belief, those made in paragraphs

....... DR ’S)'lO A {'6 4 e ll .40.4.)0.being matters of records |

ho:u\mc\ n 2V 4o 44 ome P rovVtmion,
of the case are true o r%yi mformat?on derived therefrom v%hlch I behe e to be.

true and the rest are my humble submission before the Hon’ble Tribunal. I have -

not suppressed any material fact before the Hon'ble Tribunal,

And 1 sign this verification on the 3¢™day of November 2009 at
Guwahati. ..

_ . SIGNATURE
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[To:D X048 ALLNOLOIL DK POST OFFICES.

—781001

Postal Service , 06/06/2007 , 10:47 Guwahan the 05/06/2007
<o .
MEMORANDUM

The, undemgned proposes to hold an Inquiry agamst Md Jonab Al GDS BPM
Kolazol Chowk BO in account with Baihata SO (now under put off duty) under Rule 10
of Departntemt of Posts; Gramin Dak Sevak, ( Conduct and Employment) Rules, 2001.
The statement of article of charge, the statement of imputation of misconduct or
mnsbeha'noxim support of the article of charge and the list of documents and witnesses by
which the arhele of charge is proposed to be sustained are enclosed. - L

2. Md. Jonab Ali is directed to submit within 10 days of the recetpt of this memorandum
a written statement of his defence and also to state whether he dmxm to be heard in
person. .

3. Heis mférmed that an inquiry will be held oaly in the mpect of those arucles of
charge whxch are not admitted. He should therefore, spemﬁcally adnnt or deny each
article of charge

4. Md. Jonab Ali is further informed that if he does not submit his written statement of
defence on dr before the date specified in para 2 above or does not appear in person
before the iriquiring authority or otherwise fails or refuses to comply with the provisions
of Rule 10 of the Department of Posts, Gramin Dak Sevak (Conduct and Employnient)-
Rules, 2001 or the order / directions issued in pursuance of the said Rule, the inquiry.
authority may hold the inquiry against him ex-parte.

5. Attention of Md. Jonab Ali is invited to Rule 29 of Department of Posts, Gramin Dak
Sevak, (Conduct and Employment) Rules, 2001 under which no Sevak shall bnng or
attempt to bhng any political or other out side influence to bear upon any superior
authority to further his interests in respect of the matter pertaining to his employment
under the Govt. If any representation is received on his behalf from another person it will
be presumed that Md. Jonab Ali is aware of such representation and that it has been made
at his instance and action will be taken against him for violation of Department of Posts,
Gramin Dak! Sevak (Conduct and Employment) Rules, 2001.

The receipt of this memorandum may be acknowledged

Enc: As stated above . '%
‘ : , (D.N )

Sr. Supdt. of post offices,
Guwahatl Dn. Guwahah 781001

Mcﬁ Torab AL QD¢ BPM (‘uu&m Fut ol M)
‘Kotago*t d\mak 0. |
Ma - S oihedo S0, s : /V«u*" X
PIeg . F8 1320 . | AsstuSupds

D, —~ KW (A%M) o i g‘"w hatt-?SI 001
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@hatement of article of charge framed against Md. Jonab Ali, GDS BPM (INovy'." =
“under pué off duty), Kolazol Chowk BO in account with Baihata SO

M. Jonab Ali, while functioning as GDS BPM, Kolazol Chowk BO in -
account with Baihata SO during the period from 18-10-1989 to 20-02-2007, obtainied a
MPKBY agency in the name of ane Smt. Mira Begam and acted himself in the name of

obtained the SB-3 and money from the depositors and gets the account opened at Baihata
SO through:the said fake agency operated by him. Subsequent deposits made by the
depositors in those accounts directly to him were also shown as deposits collected by the
said MPKBY agent arid he deposited the amounts so collected at Baihata SO in the name
of the said MPKBY agency and thereby he earned and received payment undu¢ and |
illegal commission amountibg to Rs.37, 616/- (Rupees thirty seven thousands six -
hundreds sikteen) only, as detailed in annexure-A, in the name of said MPKBY agency.
He also by his above acts, diverted arid caused reduction in workload and income of the
BO. Thus the said Md. Joriab Al by his above acts exhibited lack of inregrity and
devotion to duty and thereby violated Rule 21 of Department of Posts, Gramin Dak

i }

Sevak (Conduct and Employment) Rules, 2001.
Annexure-11

Statement bf imputation of misconduct or misbehaviour in Suppoft of the article of

the said agent. While depositors approached him for opening RD accounts at his BO, he

chiarge framed against Md. Jonab Ali, GDS BPM (Now under put off duty), Kolazol -

Chowk BO in account with Bathata SO

i Md. Jonab Ali, while functioning as GDS BPM,; Kolazol Cliowk BO in
account witp’Baihafa SO during the period from 18-10-1989 t020-02-2007, obtained a
MPKBY agency having authority No. 3688/ AKM-1101/02 dated 12/09/2002 in the name
of one Sint! Mira Bégam furnishing fake address as C/o Saifuddin Saikia, Vill- Barhata,
PO- Kolazdl (Baihata), Dist- Katrup and acted himself in the name of the said agent...
While depositors approached him for opening RD accounts at his BO, he obtained the
SB-3 and money from the depositors.and gets the accounts opened at Baihiata SO through
the said fake agency operated by him. Subsequent deposits made by the depositors in
those accounts directly to him were also shown as deposits collected by the said MPKBY
agent and he deposited the amounts so collected at Baihata SO in the name of the said
MPKBY agency and thereby he earbbd and retkived payment undue and illegal
commission anbintilig to Rs:37, 616/- (Rupees thirty seven thousands six hundreds
sixteen) bhly, as detailed in the annexitte-A ih the name of said MPKBY ag¢ncy.

i He.ﬁfgd'by hls "_"A_'bove akts diverted and caused reduction mwoddoad and v
income of the BO as the accotnts cofll’d have been Op’eriefét_lﬁs BO instead of opening

Asst.SupdH. os:ts'f.bn'
Guwafiali n‘h;i:!oh )
Guwahaii-781 001



them at Baihata SO through the agency of Smt. Mira Begam, wtnle the deposntors Lo

d;rcctly api)roached him for the same. By his above acts the said Md. Jonaby A T.exlnbited

.ck of intégrity and devotion to duty and thereby violated Rule 21 of Def a%&%‘tﬂb’ﬁmnmmm%
Posts, Gratnin Dak Sevak (Conduct and Employment) Rules, 2001. I W nafye; =rarery
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g @”"‘@hj‘ i Bench
List of documents by which the article of charge framed against Md. Joriab Rh‘;“:ﬁ = ‘
GDS BPM, Kolazol Cllowk BO in account with Baihata SO is proposed to be e —

sustained.

lists 3s detailed in Annexwte;B.

2. RD mnissionpaidlstofﬂaihataSOfoﬂhepenodfmmZﬂOQ/ZOOSto -
15/02/2006, from 16/02/2(1)6 to- 22/05/2006 from 73/05/2006 to 30/09/2(!)6 and fmm :
04/10/2006 to 30/ 1212006 o

3. SO acount of Bathatd SO ﬂ"epetiodfrom01/05/2m3t028/02/2004 fmm
01/03/2004 to 30/ 11/2005 '01/12/2005 to 30/03/2(!)6 and ﬁum 01[04/2006 tn
30/03/2007.

4. Witten Statement of Shri Bdpuram Das, Ex-SPM, Bathata SO recorded on 19/03/2007

/5. Written Statement of Shri Kilash Pati Rabha, the then SPM, Baihata SO recorded on
© 22/03/2007.

6. Written Statement of Shri Skidhi Ram KalRta, the then SPM, BaihataSOreoordedon
12/04/2007.

7. Written Statement of Shri Prafulla Ch. Nath, SPM, aamatasoreoordedonoellzlzoos

8. Written Stategnent of Md. 'Matiur Rahiman, PA, Baihata SO recorded on :
06/12/2006 ' '

9. Written Statement of Shn Nareswar Nath, father of the deposxtor of Bai; hata RD
account No. 209197.  °* ,

10. Written Statement of Shri Shishumoni Deka, deposnor of Baihata RD acooum '
No. 209062.

11. Written Statement of Shri; Kakali Das and Shri Doly. Baishya, Jomt deposntors of
Baihata RD account No. 108757

12. Written Statement of Shn Dalum Thakuria, depositor of Bmhata RD account No
209461.

13. Written Statement of Shri DOShOInl Thakuria, deposntor of Baihata RD account
No. 209453.

14. Written Statement of Shn BaBlta Das, depositor of Baihata RD account No : |
209507. ‘

-~ 15. angz Statement of Shri Smia Das, depositor of Baihata RD account No. -
208

16. dgden Sfdlétﬁe‘ht of Shri Joytnou Devi, depositor of Balhata RD account No '
Y

1. Vouchers monﬂﬂymrhmnssionsbdls schedu!esofdeposiuandagentcommissnnspaid f

!

Asstt.Supdt. Pdsts {Dﬁ;)-f -
Guwabiafi Division -
Guwahati-781 001 -
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WmtexifStalement of Shn Jarmm Devi, depos:tor of Baihata RD account No. = |
208’39 i
1B it erI Statement of 8hri Bhavani Devi, depositor of Baihata RD account No ‘
309319 :
){) Wnttc:‘r Statement of Shn Uttara Deka, depositor of Baihata RD account No.

_ 207405 GUWahata Bench
0. At sted photocopy of the w/s of Smt Mira Begam, the person in whose name the -~ TagT} Rt

NN

n&mhﬁdmfnéstmﬁmi“nmm, '
l Wﬁvﬁmw

30 Nov 2009 ;

}

'KBY agency was obtained by Md. Jongb Ali. T
Attested photocopy of the authority No 3688/AKM-1101/02 held in the narme of 2
Sift. Mira Begam.
22/ Altested photocopy of the specimen handwritings and signatures of Smt. era
/Bégam
/2/ 3. Altested photocopy of the w/s of Md. Jonab Ali, GDS BPM Kolazol Chowk BO

Chowk BO taken on 13/02/07.

25, Altested photocopy of letter dated|10/01/07 of Md. Jonab Ali, GDS BPM Kolaml
" Chowk BO.

‘ W 18/14/06 and 13/0@7 :
/74 Atj;{phot opy of Speci andwritings of Md. Jonab Ali, GDS BPM

j
|
¥
j

ist of witnesses by whom the article of charge framed against Md. Jonab Ali, GDS
PM, Kolazol Chowk BO in account w:lh Bmhah SO is proposed to be snstamed

/ Shri Subasish Bhattacharya, SDI (P), East Sub-Division, Guwahati
Md. Saidul Isalm, GDS MD, Baihata SO. '
g/’k‘ Shri Bapuram Das, EX. SPM Baihata SO, now resident of village Ketekibari, PO--
--Baramboi, Via- Kuihau Dist- Kamrup, Assam v Rt
A Shri Prafulla Ch. Nath, SPM Baihata SO o I
- ,K .~ Md. Matiur Rahman, PA Baihata SO : ‘ o
& Shri Siddhi Ram Kalita Ex. SPM Baihata SO now SPM Gmeswar SO
t\7/ Shri Kailash Pati Rabha, SPM Soneswar SO~
? &/ Shri D. K. Patowary, IPOs(PG), o/o the SSPOs, Guwahati
~ 9. Mts. Mira Begam, W/o Md. Makbul Ahmed, Vill- Salbari, PO- Noonmau
Guwahati 781020.

SIS (D"L
’“‘g' Supdi '[ Division .
mm.m 001
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ANNEXURE "A”

- l DETAILS IOF AGENT COMMISSION PAID IN THE NAME OF MRS MIRA BEGUM , MPKBY AGENT NO
| o 35854\!@1/1101/(12, ATTTACHED TO BAIHATA SO, ON THE DATES SPECIFIED BELOW.
; St No Date Amount Deposited | Amount of Commission - | Date of Payment
1 09/2003 3000 : 1
2 '19/09/2003 3250
3 25/09/2003 5000
4 27/09/2003 4750 : : OV
5 30/09/2003 1800 672 | 10/10/2003
6 1 o4/11/2003 600 '
7. | 11112003 600
-8 i1 12/11/2003 5500
9 *| "18/11/2003 2300
10 © | 19/11/2003 1100
11 1 22/11/2003 4700
12 1 277112003 | 4200 ,
1 ~ k .
S Il N wo | oayaaymes
14 ;| 07/01/2004 . 2300 '
15 13/01/2004 . 3100
16 "1 19701/2004 Y850
17 | 23/01/2004 L3050
18 ] 27/01/2004 . 4000
19 | 28/01/2004 C 2100
20 29/01/2004 " 3100 )
2 05/03/2004 ___4700 R E
23 08/03/2004 . 700
24 16/03/2004 3000
_ 26 14/03/2004 6500
27. 27/03/2004 . 4200
29 | 30/03/2004 - 2300 1160 - 01/04/2004
30 01/04/2004 1000 _, -
31 10/04/2004 4000
32 16/04/2004 5600
33 17/04/2004 800
34 22/04/2004 ' 4250
35 24/04/2004 i 700
36 i 27[04[2004 1400
. 37 ' | 26/04f2004 1100
. 38 :| 26/04/2004° 1200
39 29/04/2004 - 2300
40 30/04/2004 900

"':..:-,?ral Adminié%mtmmm“a‘
>0 AT )
BRI S
‘ = Asstt.Supdt, Posts (Di)
inati Bench walkrdti Division”. -
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41 [06/05/2004 1100

42 07/05/2004 1000 E e

43 12/05/2004 1900 _ o
% 15/05/2004 1050 g R P
a5 15/05/2004 3600 ; 30 gnv M9
46 18/05/2004 3200 R
47 21/05/2004 4850 Guwahq’i Rengh
48 | 22/05/2004 1300 B e
49 24/05/2004 1250 Tr— e o b
20 25/05/2004 2800 o
51 26/05/2004 1000 |
52 27/05/2004 4600 ;
53 28/05/2004 2800 o
4 | 31/05/2004 2800 1330 ' 03/06/3
. S5 i} 14/06/2004 1100 _
56 1| 07/06/2004 1900

57 08/06/2004 500

58 _14/06/2004 5500

59 15/06/2004 T

60 16/06/2004 | ~ 5200

61 18/06/2004 1850

62 21/06/2004 2550

63 ] 24/%[2“)4 2300

64 | 22/06/7004 3650

65 .| 26/06/2004 1800

66 || 28/06/2004 2000

67. .| 29/06/2004 5800 o
8 30/06/2004 6200 1966 02/07/2004
69 08/07/2004 2700 I
70 15/07/2004 3600 i
71 16/07/2004 | 2900
72 19/07/2004 r__ 2500

3 20/07/2004 . C 4200

74 21/07/2004 4100

75 26/07/2004 3200

76 26/07/2004 . 1000

77 28/07/2004 4100

78 28/07{2004 4550 :
79 29/07/2004 3900 .
81 02/08/2004. . 11300 1998 0470820
82 07/08/2004 3650 = ‘m'
83 " 10/08/2004° 1000 3
84 11/08/2004 500

86 16/08/2004 2500

87 17/08/2004 5300

83 19/08/2004 4200

89 20/08/2004 400

% 21/08/2004 1050

91 23/08/2004: 2000 .

92 25/08/2004; 15250

93 28/08/2004 4600 -

95 31/Q8/2004 12600

Guw

Division . .
Guwahati-781 001 ' L

4
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gg 5 - 2;53;%% 111?’0%0‘ {Central Adi mnﬁstra?we‘l’hbunal
98 | 13/09/2004 1700
99 _13/09/2004 3400 _ i
100 15/09/2004 5300 :
101 18/09/2004 73800 § 3(‘ NOV 2009
102 18/09/2004 ~ 2000 , ‘
103 20/09/2004 - 1700 Guwzahati Bench
104 21/09/2004 3050 TR TRde
105 25/09/2004 3800
106 27/09/2004 1150
107 28/09/2004 6700
108 29/09/2004 1800 , o e
109 | 30/09/2004 3300 1992 . 06/10/3008
110 .| 08/10/2004 2600 o R
111 | 12/10/2004 4700 .
112 ;| 15/10/2004 6400
113 || 15/10/2004 6200 _
114 1] 18/10/2004 5250 :
115 ;| 19/10/2004 4350 ;
116 | 25/10/2004 1800 :
117  j| 26/10/2004 4500
118 27/10/2004 _ 4100
119 ~ 28/10/2004 1900
120 .| 29/10/2004 . 6100
121 .| 02/11/2004 2200 : S
12 | oy/11/2004 1900 2072 "oz'liil:m 4
123 06/01/05 3550 B EENE
124 11/01/05 6050
125 12/01/05 4000
126 .| . 18/01/05 3850
127 - | 20/01/05 4600
128 22/01/05 4800
129 25/01/05 7450
130 27/01/05 9150 -
131 28/01/05 9650
132 29/01/05 3800
133 31/01/05 4050 ‘ v I
134 .31/0_1/05 | 5500 " 2682 - 02/02/2005
135 09/09/2005 2950 118 7 (9/09/2005
136 16/09/2005 8450 338 -~ 16709/2005
137 19/09/2005' 7250 290 1 '19/09/2005
138 20/09/2005 13800 152 o 20/09/2005
139 21/09/2005 4150 166 1. 21709/2005
140 " 05/11/2005- 11000 440 . 05/11/2005 .
141 10/11/2005 2600 104 ~10/112005
192 11/11/2005 17100 284 111172005
. 143 16/11/2005 1750 70 - .. 16/11/2005
144 17/11/2005 5900 236 __172/11/2005
. 145 18/11/2005 1600 64 - 18/11/2005
. 146 28/11/2005 3650 146 28/11/2005
147 . | 29/11/2005 4700 188 29/11/2005
148 . | 29/11/2005 | 5500 - 220 . 29fd1/2005
149 . | 02/12/2005 111000 490 - 02[12/2005
150 06/12/2005 : 4700 188 1 0611212005 .
131 07/12/2005 1 3400 136 n )0 - 07/12/2005

e e




“GO3[3005

,
e g &

152 09/12/2005 4350 174 - 09/12/20
153 13/12/2005 4700 188 1. 13/12/2005
154 | 13/12/2005 6600 264 .- 13/12/2005
155 . | 20/12/2005 4900 196 -+ 20/12/2005
156. ; | 23/12/2005 5300 _ 212 - o 23/12/2005
o 157; | | 27/12/2005 4450 178 © 277122005 |’
S 158 30/12/2005 5650 226 " 30/12/2005 . -
159 30/12/2005 4350 - 174 |- 30/12/2005.
160 31/12/2005 1800 72 - 3112/2005
161 16/01/2006 6700 268 __16/01/2006
162 18/01/2006 1500 60 _ 18/01/2006
163 19/01/2006 4650 186 - 19/01/2006
164 | 23/01/2006 8300 332 1 23/01/2006
165 + | 25/01/2006 7100 284 {0 25/01/2006 -
166 28/01/2006 3400 136 28/01/2006
167 | 28/01/2006 5500 220 28/01/2006
168 :|. 30/01/2006 3400 136 ___30/01/2006
169 .| 06/02/2006 11000 440  06/02/2006
170 | 16]02/2006 4300 172 16/02/2006
171 | 16/02/2006 6400 256 . 16/02/2006
172 ;| 18/02/2006 ] 5750 230  18/02/2006
173 ;| 22/02/2006 5200 208 . 22/02/2006
174 23/02/2006 5100 204 23(02/2006
175 24/02/2006 | 8290 332 ' 24/02/2006
176 '] 27/02{2006 ; 3000 120 ' 27/02/2006
177___t] 27{02/2006 | 5100 204 . 27/02/2006
178 ;| 28/02/2006 5300 212 '\, _..28/02/2006
179 09/03/2006 4300 172 . 09/03/2006
180 | 09/03/2006 5850 24 _09/03/2006
181 | 18/03/2006 5750 230 | 18/03/2006 |
182 | 24/03/2006 8150 326 24/03/2006
183 | 25/03/2006 ; 4000 160 .- 25/03/2006
184 ;| 27/03/2006 5950 238 .. 27{03{2006 -
165 | 29/03/2006 6550 262 ' 29/03/2006
186 ;| 31/03/2006 4390 176 ' 31/03/2006
_ 187 . | 05/04/2006 11000 440 . 05/04/2006
; 188 || 10/04/2006 3500 140 ~ "10/04/2006 .
189 '] 12/04/2006 ; 3100 124 - 12/04/2006
c 190 (| 17/04/2006 . 6100 244 . - 17/04/2006
191 . || 17/04/2006 3500 140 17/04/2006
192 ;| 22/04/2006. 4900 196  22/04/2006
193 24/04/2006 4750 190 . 24/04/2006
194 26/04/2006 3650 146 ___26/04/2006
195 09/05/2006 : | 6350 254 _09/05/2006
196 | 11/05/2006 2490 100 __11/05/2006
197 *11/05/2006 , 4550 182 11/05/2006
198 16/05/2006° 3450 138 ___16/05/2006
_ 199 - | 18/05/2006 3400 136 .~ 18/05/2006
__ 200 | 23/05/2006 5100 204 ___23/05/2006
.. 201 | 23/05/2006 3200 128 23/05/2006
[ 202 '] 26/05/2006. 5350 214 ~26/05/2006
203 ‘| 29/05/2006 5750 230 . 29/05/2006
204 31/05/2006 4600 184 - 31/05/2006
205 03/06/2006 11000 440 -~ +03/06/2006
206 - | 08/06/2006 5350 214 .| . [08/06/2006
207 -14/06/2006° 6200 248 " 14/06/2006
208 + | 17/06/2006 6100 —
Certrel Adminieirative Triunal j,

PO
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209 27/06/2006 5350

214

[ 73j06]2006__

210 _29/06/2006 2750

110

T 59/06/2006

211 30/06/2006 5450

218

T 30/06/2006

212 10/07/2006 . 7800

312

. 10/07/2006

213 13/07/2006. . . 5300

212

" 13/07/2006_

214 | 18/07/2006 4950

198

[ 18/07/2006

215 i 28/07/2006 | = 4790

192

[~ 28j07/2006 |

216 ' | 05/10/2006 _ 5190

T 05/10/2006 "

217 | 09/10/2006 | 8040

322

1 09/10/2006 -

218 17/10/2006 9200

T 17/10/2006

219 19/10/2006 _6000 _

240

"~ °16/10/2006

220 27/10/2006 . 10450

418

T 27/10/2006

221 | 27/10/2006 8100

324

[ TN

37616

.27/10/7006__

_Total 944840

Ceng;m@ Adminjatrative Tribunal
AR wITarE <IErerd

0

30 Nov 2009 |
 Guwahati Bench ™ |
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ANNEXURE- B

GuwahatcBench :

, monthly cornmission’s bills, schedules of deposits and agent oommzss:ons pand I:sts as -

loflxssofdoo.nnemsatl\nnexurem

Voucher for Rs 672.00 paid in the narne of Mrs Mira Begum on 10/10/2003

09.

10.
11.
12,

13.

14.

15.

16.
17.
18.

19.
20.
21.
22.

23.
24,

MPKBYAgentoommissaonbillforthenmﬂrofSept’OBinthenameoerstraBegum
Supporting schedules of deposits dated 12%, 19%, 25, 27”‘ar1d30"'$ept’03 purportedtn
bemadebyMrsMrraBegumdunngthemonﬁlofSept’DB Do
deverforRs90000paldinmenameoersMiraBegumon02/12/2003
MPKBYAgmtomnmimonbﬂlforﬂnenmﬂmwammmenameoersMuaBegum
Supporting schedules of deposits dated 4%,11%, 12, 18%, 19*, 22, 27* ‘and 29™ -
Nov’2003 purportedmbemadebyMrthraBegumdunngthemomhofNovemba’OB
forRsQSZOOpa-dinthemmeomeMhaBegﬁmonM]OZ]ZOO‘t Ta o
MPKB!Aganmmi&sbnbiﬂfwmemm\ofJanmmmenameoerlemBegum
Sipporting schedules of deposits dated 7, 13%, 197, 23", 27%, 28™, 29", and 31%
'2004purpmtedmbemadebyMrSMuaBegumduringthemonﬂ\oﬂan'04
forRs116000paidinthenameoersMuraBegumon01/04/2004
Agentaxmniskion fovUtenmUrofMard\mmmenameof.MrsMwaBegum

MtSMwaBeg\mdunngmemonUwaatdim

he forRle'SO the name of Mrs Mira Begurm on 05/05/2004.1
\ fovtheumthofA;xilMln&enameoersMuaBegmn
ting schédulesof dated 1%, 10%, 16%, 17%, 22, 26%, 24%, 26®, 27", 297,

' mbemadebyMtthraBegmndunngmemnﬂloprrﬂm
Voucher for Rs 1330.00 id irf the name of Mrs Mira Begum on 03/06/2004., :
Mmmgent imiss bmforﬁlemormtofMaYMInmenameomeeraBeg

&tppomngsdvedulesofdepodtsdatedﬁ"' 7, 127, 157, 15%, 18" 2{% 227, 24% 25t
ﬁ 27", wam31“|}1aﬂanpurﬁommbemwmmasegumdumgm

st ofRDAgent(Iomm Paid at Baihata SO dated 02/07/2004.

v«merfurpsldss

odpba IhthenameoersMuaBegwnonOZJO?M
JPKBY Agent ¢ biﬁrormemormmnunemmmenamofnrsmra um.
ing schedules ofdeposits dated 7%, 8%, 14%, 14™; 15%; i6™, 18", 21%, 229, 24*

%, 28, Bmatﬂw“,unemmnwtedtobemadebymsmraaeg&mdumgme

of JuneD4!
) forPsI9j9800 mu»enameoersMcraBegmnonM/OB/ZOOG
PKBYAgentom'u biﬂforﬁiemrthofJuW&Aug'OﬂnmenamoersMna
Um.
ing schiédiles ot‘debositsdaﬁeds"' 15"‘ 16%, 19, 20", 21%, 26"' 26 28"' 28™,

29"’&31“Juty’2004a 24 NnngnpmtedtobemadebyMrsMwaBegumdunngme
mﬁof]uiyandkﬂg .

baid,#nthemofnrs mraaegummoz/og/m

' the fhonth of Aug04 in the name of Mrs Mira Begum.

deblisits Hated 7, 107, 11* 12* 16% 17 19% 20, 21%, 23" 25*
@"pu.»tn madebyMrsMiraBegmnduringthemnmm

l\aineoersMraBegumonOG/lO/zW
. iRl Anpocﬂwaept’D‘linthenamoerleraBegum
$RY st 4"’ 10%, 13%, 13%, 15", 18", 1%, 26%, 21%, 25"
burpo tnbemadebyMrsMrraBegumdunngme

ol il , :
X Mrs Mira Begiim on 02/11/2004 o
.fd%%of%hﬁenmﬁbfﬂf'lmaegum '

ngsdiedulesofdepdsitsdateds"' 8%, 147, 16, 20, 277, 29", and 30 MarchD4
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35.
36.
37.
39.
41.
42.
43.

45,

47.

49.

S1.
52.
53.

55.

57.
59.
-61.
62.
'63.

65.

|
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Supporting schedules of deposits dated 87, 127, 15%, 157, 18", 197, 257, 26™ 27", 28" &
297 0’2004 and 1% & 2™ Nov'2004 . urported to be made by Mrs Mira Begum during the

month of oct04 and NovD4. ‘ o
Voucher for Rs 2682.00 paid in the name of Mrs Mira Begum on 02/02/2005 .
MPKBY Agent commission bill for the month of Jan'05 in the name of Mrs Mira Begum.
" ind 31 jan2005 purported;to be made by Mrs Mira Begum during the month of 3an05
{ist of RD Agent Commission Paid at Baihata SO dated 02/02/2005. -~ v, .-
ig.istofRDAgawthmnissionPaidatBaﬂntaSOdameQIOQIZOOS; Pl

Voucher for Rs 118.00 paid in the name of Mrs Mira Begum on 09/09/2005 - .

Supporting schedules of deposits dated 09/09/05 purported to be made by Mrs Mira

List of RD Agent Commission Paid at Baihata SO dated 16/09/2005. :

Voucher for Rs 338.00 paid in the name of Mrs Mira Begum on 16/09/2005 :

Supporting schedules of deposits dated 16/09/05 purported to be made by Mrs Mira

Bégum , _ R
Likt of RD Agent Commission Paid at Baihata SO dated 19/09/2005. . '
Voucher for Rs 290.00 paid in the name of Mrs Mira Begum on 19/09/2005. -

- Slpporting schedules of deposits dated 19/09/05 purported to be made by Hrs Hira
Begum. ‘ S
ta}atdmmancqmmmasamsomzo/og/zoos. o
Voucher for Rs 152.00paid irf the name of Mrs Mira Begum on 20/09/2005 ~

ing schedules of depasits dated 20/09/05 purported to be made by:Mrs Mira

ofRDAgentcamigsion uatsamsodanedzuog/ioos. e
Vi for Rs 166.00 paid ti'aenameofMtSMiraBeguhaiZUW[zéos SRR

pporting schedules of depa dated 21/09/05 purported to bé made by Mrs Mifa

of RD Agent Commission Paid at Baihata SO dated 05/11/2005. = -
\ ftir‘RsMp.OOpaidinﬁnenameoersMiraBegtnnonOS/ll/Z()OS .
S}meﬁng schedules of deposits dated 05/11/05 purported to be made by Mrs Mira

. st of RD Agent Gommission Paid at Baihata SO dated 10/11/2005. . . -
z\x:herforksl 14.00 paid in the name of Mrs Mira Begum on 10/11/2005 -
pporting schedules ofdeposits dated 10/11/2005purported to be made by Mrs Mira

List of RD Agent Commision Paid at Baihata SO dated 11/11/2005. . ..
Voucher for Rs 284.00 piid in the name of Mrs Mira Begum on 11/11/2005

pporting schediiles of depésits dated 11/11/2005purported to be made by Mrs Mira-

of RD Agent Commigsion Paid at Baihata SO dated 16/11/2005. »
m:dperforﬂs?Q.OOﬁidinthenamequrs Mira Begum on 16/11/2005 - :
pporting schedilles of deposits dated 16/11/2005purported to be made by Mrs Mita
11141 N - : . ’ ’
tist of RD Agent Commiission paidf at Bailiata SO dated 17/11/2005. : .
Voucher for R$ 236.00 pa I the name of Mrs Mira Begum on 17/11/2005.
yorting schedules of défiosits dated 17/11/2005purported to be made by Mfs Mira

um. ‘
list of RD/Agent Commissior) Paid at Baihata SO dated 16/11/2005. -

youcher for Rs 64,60 inthendy(t_f&of“rsM‘traBegwnofwmhllzqos-"_ ,
ng schedules &ﬁpmw&d 18/11/2005purported to be made by Mrs Mira

Um. . o
. {ist of RD Agent 3§ Paid 4t Bdhata SO dated 28/11/2005.  :
oucher for Rs 146.00 i the flafrie of Mrs Mira Begum on 28/11/2005
ing schec" jules ¢ ﬂamﬂ28/11/200§mpoﬂadmbeméde’ by Mrs Mira
of RD Agent Cormmmyss Paid at Baihata SO dated 29/11/2005.: . - -
oucher far Rs 1§ ﬁ o mename_ofMtsMEBegmm'_ /11/2005::
Voucher fot Rs 220. the itme of Mrs Mi# Begurtl 8n 29/11/2005 :

Supporting schedules of deposits dated 6", 117, 12*, 18%, 207, 22™, 25", 27, 29%; 31%




oo S 78.  Supporting schedules ofdeposﬂsdatndZQ/ll/ZOOSfprPsﬂOO and 29/11/2005 forRs (N
‘ A 5500/-, purported to be made by Mrs Mira Begum.. =
SN 79. .LstofRDAgetﬁCommrssnnPandatBaihataSOdahedOZ/lZ/ZOOS IR
80. VoucherforRs44000pandmthenameoersMnaBegumonOZ/lZ/ZOOS :
81. | Supporting schedules of deposits dated 02/12/2005 purportedtobemadebyMrs Mira
# 82. | Listof RD Agent Commission Paid at Baihata SO dated 06/13/2005. -
83. VoucherforRs18800ph:dinthenameoersMiraBegumon06/12/2005 '
84. ! Suppm*hngsdtedul&soﬂ&MtsdatedOG/lﬂZOOSpummtedtobemadebyMrsMira :
85.  List of RD Agent Commission Paid at Baihata SO dated 07/12/2005. - . .. |
86. Voucher for Rs 136.00 paid in the name of Mrs MiraBegumonO?llZ/ZOOS! : ;
87. Supporting schedules of deposits dated 07/12/2005 puxportedtobemadebyMrs Mua
. .88.  List of RD Agent Commission Paid at Bathata SO dated 09/12/2005. L ,
89. ou&verfovRs17400pa|dlnthenameofMtsMiraBegmhon09/12/2005’" TR
90.*  Supporting schedules ofdepﬁtsdated(ﬁ/lﬂzoos purporhedtobemadebyMrs Mira
- Begum.
i List.of RD Agent Commission Paid at Baihata SO dated 13/12/2005
92. | Voucher for Rs 188.00 paid in the name of Mrs Mira Begum on 13/12/2005*
; Voud’terforRsZMOOpaitﬂnmenameofMtsMimBegumonlB/lZ/ZOOS' :
94, ! Supporting schetdules. of deposits dated 13/12/2005 for Rs 6600 and 13/12/2005forPs ,
4700 purported to be made by Mrs Mira Begum. e ‘
95. LlstofRDAgentConqnisanadatBaﬁuataSOdatedZO/lZ[ZOOS
9. vmmmmoowhmthenamofmsmrasegmnonzom/zoos :
' SumungsdmulsddémdauedZO/lmsmmmdmbeh\adebymsma
. . Begum. . o '
98. éListofRDMentConmssanaidatBaﬂataSOdatedB/lZ/ZOOS . ,
Va:dmerforksi21zoopammmenameofnrsm—aaegumonzslwzoos
100. ;SUMngsdaedulsofdeposi!sdatedZBIIZIZOOSpummtedmbemadebyMrlem
~ Begum. : i
101. ListofRDAgentCommision PardatBaihataSOdatedZ?/lZlZOOS o
102. ‘deterfwkslmmpawinthenameofnrsmaaegmnonﬂ/wzoos
103. Suppaﬁngsdtedulsofdepositsda%dZ?/lZ/ZOOSpurpmtedmbemadebyMrsMna
! _ Begum. t
104. .thofRDAgentGomnfssionPaldatBaﬂlataSOdatedwnZ/ZOOS S ’
105. ' Vouchenfor Rs|226.00 paid in the name of Mrs Mira Begum on 3012/2005° : =
106. VoucherforRs«17400paid in the name of Mrs Mira Begum on 30/12/2005 |

s

3

107, ;Suppodmg sduumofdemhdanad 30/12/2005 for Rs 5650 and 30/12/2005for&s
; 4350, purportedtnbemadeby rs Mira Begum.

108, 5UstofRDA9dtOontniss‘bnl’bidatBaMtaSOdated31/12/2005

109. :VouchefforRs7200:paidintheﬁameofm§mra8egmnon31/12/2005 o

110. iSuppomngsd:eduisofdepos&sdated31]12/2005pumtedmbemadebynrsmm

Begum. .

|

111, LstofRDAgentCodm&anaHatBaﬂ’atandadeG/OUZOOG
112, deverforPsZGBObpdldmﬁlenameoerleraBegumm16/01/2006

g
EE = ¢
| %E S %E 113. , Supporting sctedutebofdebosi&dama 16/01/2006purpor‘bedmbemadebyMrs Mira
EF  z TW| 14 ! Lstof RD Agedt Commission ki at Bamats SO dated 18/01/2006,
2 =  S4s| 115 _VoucherforksGObO! irt the Aame 6f Mrs Mira Begum on 18/01/2006
;E = Skl 116. | supporting o fes o depusics dated 1s/buzoospumteambenadebyMrsMum
e o 5 } Begum_. ;j': .
‘é% OE” 117. | Péta&t&matasomw/ox/zoos .
" 118. | Bidme of Mrs Mira Begum on 19/01/2005 o
¢ j 9., ing &bde/OUZ&?GpurportedtobemadebyMrthra
- | Begym. g L
120. | Listof RD. {iidil baid at Baimata SO dated 23/01/2006.7 | .1
121. ; Voucher for Rs Hoy AR nameoersMiraBegumonZB/Ol/ZOOG

122. . Suppor:hngsdl‘eddw ' e dated 23/01/2006 putpomedtnbeh»adebymslﬂira co

. . Begum: ; N .
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ustofRDAgemmnmmpa.dataamatasbdatedZS/ouzooe C
VoucherforR528400paidmthenameoersMuaBegumonZS/Ol/ZOOG : L
Supporhngsdledulesofdeposftsdated25/01/2006purportedtobemadebyMrlera
Begum.

Uist of RD Agent Commission Paid at Baihata SO dated 28/01/2006 :

’VOudter‘forPsZZOOOpavdinﬂremoersMwaBegumonzleIIZOOG

Nwdverforksl%OOpavthrenameoersMiraBegumon28/01/2006 e

;st:ppomng schedules of deposits dated 28/01/2006 for Rs 5500 and 28/01/2006forRs ,

x3400purporbedtobemadebyMrsMiraBegmn : ‘ g

“I;istofRDAgentCommissionPaidatBaihataSOdatndWIOI/ZOOS Lo

‘oucher for Rs 136.00 paid in the name of Mrs Mira Begum on 30/01/2006

Supporting schedules of deposits dated 30/01/2006 purpodndtnbemadebyMrs Mua ‘

ListofRDAgentCommtssionPaldatBaihataSOdatedOS/OZJZOOG R

VoudverforPsMOOOpaadinmenameoerthraBegumonOG/OZIZOOS S

SuppmﬁngsdledulsofdeposﬂsdabedOGIOZIZOOGpummdmbemadebyMsMn

Begum.

List of RD Agent Commission Paid at Baihata SO dated 16/02/2006, - |
forRs17200paidmmenameoersMiraaegmnon15/02/2006*, o
forRsZSGOOmIthhenameoersMﬁaBegumoan/OZ/ZOOG :

Supporting schedules of deposits dated 16/02/2006 fot Rs 4300 and 16/02/2006f0rRs

purported to be made by Mrs Mira Begum. i e

ofRDAgthommissioanaidatBaﬂiataSOdatedlSIOZIZOOG I :

for Rs 230.00 paid in the name of Mrs Mira Bégum on 18/02/2006 . o

ngsd\eduisofdepasitsdabedwlowzoospumoctedtnbemédebymsmra '

ofRoAganCmnmmbana.dataamsoaamzz/ozjzoos c |
for&sZ(BOOpaidiﬁﬂtenameoersMiraBegmnonZZ/OZJZOOG C
ngsdnedﬁlesofdepmﬂsdatadZZ/O?JZOOGpmpoﬂedtobemadebyMrsMira

um.
lfstofRDAgentCorhmisionPaidatBamataSOdatedZB/OZIZOOG o
VoudverforRsZMOOpaldinmenameofMtsMnaBegmnonBIOZIZOOG\

. S!Jppmhngsd)eduladdeposﬂsdamdB/OﬂZOOGpurpoﬂedmbemadebyMrlem

Begum

List of RD Agent Commission Paid at Baihata $O dated 24/02/2(!)6 . o
VoudrerforRs332.00paldinmenameoersMnaBegumonZ‘thZIZOOG‘ » oo
Supponingschedul&s of deposits dated 24/02/2006 purpmwd to be made by Mrs Mira

oudwerforks20400pa§dinthenameoersMuraBégumonZ?/OZ/ZOOﬁ
mx:herforks12000paidinthenameoersMuraBegumonZ?lOZ/ZOOG -
ngsdtedb!soﬂﬂeposisdatedZ?/OZ/ZOOGforRsBOOOandZ?/OZ[ZOOGforRs
lmmedmbenmdebyMrsMiraBegum [ :
oudverforRsZiZOOpaidmthenameoerstraBegumon28/02/2006 oL
§uppmnng§ileduiesofdemsﬁsdatad28/02/2006purmrtedmbenbdebymswm

VoudrerforRsZMOOpandinmenameoersMnaBegumonOQ/O3/2006
oudterforPs17200paidinmenameoersM|raBegumon09/03/2006
pporting schedules ofdeobsﬁsdatedw103/20?06forks4300 and 09/03/2006forRs
38509urp0ttedmbemadeﬁyﬂrsmta8egum ,
\}oud;erfoﬂuz:sooomid menameofnrsmaaegmnonm/c)3/mosn,.-.. ‘. |
% ngsdteduls of depx dated 18/03/2006 purportedtnbemade byMrs Mira _ |

} ﬁorm 6.00paid' nameoersMiraBegwnonN/O:i/m:
i pporbng > of dated24/03/2006 purportedtnbemadebyMrs era

9uche|'forR516000 om:smr%egmnonzsms/zoos* SRR
&w«mgsched oquwdawdzwowzoospmponedmbemadebymswra R

|

*
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167.

168.
169.

170.

171.

172.
173.

174.
175.

176.
177.

178.
179.
180.

181.
182.

183.
184.

185.
186.

187.
188.

189.
191.

192.
193.

M oe

Supportmg schedules of deposits dated 27/03/2006 purported to be made by Mrs Mira
Begum.
Voucher for Rs 262.00 paid in the name of Mrs Mira Begum on 29/03/2006
- Supporting schedules of deposits dated 29/03/2006 purported to be made by Mrs Mira
. Begum. :
! Voucher for Rs 176.00 paid in the name of Mrs Mira Begum on 31/03/2006
| Supporting schedules of deposits dated 31/03/2006 purported to be madle by Mrs Mira
um.
oucher for Rs 440.00 paid in the name of Mrs Mira Begum on 05/04/2006
supporting schedules of deposits dated 05/04/2006 purported to be made by Mrs Mira
um.
Voucher for Rs 140.00 paid in the name of Mrs Mira Begum on 10/04/2006
Supporting schedules of deposits dated 10/04/2006 purported to be made by Mrs Mira
Begum.
Vpucher for Rs 124.00 paid in the name of Mrs Mira Begum on 12/04/2006
Supporting schedules of deposits dated 12/04/2006 purported to be made by Mrs Mira

VétdverforksZ%OOpaidmthenamoers Mira Begum on 17/04/2006.

for Rs 140.00 paid in the name of Mrs Mira Begum on 17/04/2006. -

Sypporting schedues of deposits dated 17/04/2006 for Rs 6100 and 17/04/2006 for Rs
3§00purportedtobemadebyMrsMuaBegum

for Rs 196:00 paid in the name of Mrs Mira Begumon22/04/2006
‘ppomngsd:edusardeposnsdauedzz/wzoos purported to be made by Mrs Mira

forks19000paid|riﬂlenameoersMraBegunm24/04/2006
ngsdved\l&sofdepositsdated24/04/2006purportedmbemadebymsma

r for Rs 146.00 paid i the name of Mrs Mira Begum on 26/04/2006 -
%mmhngsdnddesddeposﬂsdatedZGIMIZOOGpumtedmbemadebmeth
VbudrerforPsZS‘tOOpaldinthenameoszlera Begum on 09/05/2006
SuMngsdneddesofdepodtsdatedO?/OS/ZOOGpurpatedmbemadebyMrsMrm

v&:dserforws1oooo;>a.dmmenamofmsmraaegmon1u05/zoos
' Voucher for for Rs 182.00 pdid iri the name of Mrs Mira Begum on 11/05/2006. ‘
* ' Slipporting schedues of dated 11/05/2006 for Rs 2490 and 11/05/2006 for Rs
4550puzpomedto, by Mrs Mira Begum..
Véucher for Rs 138.00 paid irf the name of Mrs Mira Begum on 16/05/2006

ing schedules of fiepa datele/OS/ZOOGpurportedbobemadebyMrsMna

foranssoop&mnmenamom:smaeegmm 18/05/2006
pporhngsdredtﬁesobeBdated 18/05/2006 purported to be made by Mrs Mira

Central Administrative Tribunal
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i

Voucherforkszmoo idinUwenameoerthraBegumonB/OS/ZOOG
Voucher for Rs 128.00 idmthenameoersMwaBegtmonZB/OS/ZOOG

pporting schedules of dated 23/05/2006 for. Rs 5100 and 23/05/2006 for Rs
00 purpomed tn be Mis Mira Begum.
P$21400 id in the name of Mrs Mira Begum on 26/05/2006
ing dated 26/05/2006 purported to be made by Mrs Mira

VbudterforRsZBbOOpbvdi thenameoerstraBegmonZQ/OS/ZOOG
sbppom ofdepositﬁdatedB/OS/ZOOGpmpovtedmbemadebyMrs Mira

Ps 184, 00 paid i the name of Mrs Mira Begum on 31/05/2006
dated 31/05/2006%urported to be mable by Mrs Mira

v’mmerforns«ooopaid MthenarmoersMiranuhonM/OG/ZOOG

gmbng schedules ofdepddts dated 03/06/2006purported to be made by MrsMna/7

(3
Asstl. S“Pd" Division
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209.
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211.

212. j
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215.

216.
217.

218.

219.

220. .
221.

222,

224.
225.

226.
227.

228.
229.
230.

231.
232.
233.

235.
236.
237.
239.
240.
241.

242.
243.

=X 73

Voucher for Rs 214.00 paid in the name of Mrs Mira Begum on 08/06/2006 *
Supporting schedules of deposits dated 08/06/2006purported to be made by Mrs Mira
Begum. A
Voucher for Rs 248 .00 paid in the name of Mrs Mira Begum on 14/06/2006 h
Supporbng schedules of deposits dated 14/06/2006purported to be made by Mrs era '
Begum :
Voucher for Rs 256.00 paid in the name of Mrs Mira Begum on 17/06/2006 el
Supportmg schedules of deposits dated 17/06/2006purported to be made by Mrs Mira C

Voucher for Rs 214.00 paid in the name of Mrs Mira Begum on 27/06/2006 :
Suppoﬂmg schedules of deposits dated 27/06/2006purpoited to be made by Mrs Mira
Begum .
Voucher for Rs 110.00 paid in the name of Mrs Mira Begum on 29/06/2006 ‘

Suppahngsdiedulesofdepogtsdated29/06/2006purpatedmbemadebymsﬂn~ o

Bégum

: Voudve:fm'Ps 218.00 paid in the name of Mrs Mira Begum on 30/06[2006

Suppmhngsd:edulsofdeposdsdamd%/mlzoospurpmtedmbemadebyMsMna

for Rs 312.00 paid in the name of Mrs Mira Begum on 10/07/2006 :
ppomng schedules of deposits dated 10/07]200690rp0¢ted to be m by Mrs Mura '

V6udverforP5212‘00 paid in the name of Mrs Mira Begum on 13/07/2006 - = .

sépmrgsdmeduesafdemnsdanedn/onzooewmtedmbemadebymsma :
um |

for&sl%OOpaidmthenameoersMwaBegwﬁon18/07/2006

gigppahngsd\eduesofdepositsdated 18/07/zoospurpomedtnbemadebymsnira "

Véucher for Rs 192.00 paid in the name of Mrs Mira Begum on 28/07/2006 -
ngsdteddesofdeposﬂsdatédZB/O?/ZOOGpurpmmdtnbemadebyMrs Mira
Begum
List of RD Agent Commission Paid at Baihata SO dated 05/10/2006.
for Rs 208.00 paid in the name of Mrs Mira Begutn on 05/10/2006 "

_vappomng schedules of deposits dated 05/10/2006 pumorbed to be made by Mrs era
: u&oﬂm Agent Commission Paid at Bathata SO dated 09/10/2006

deverforRsBZZOOpaid in the name of Mrs Mira Begum on 09/10/2006 -

vSuppomrgsdadusofaemdtsdawdm/lo/zoospurpormdmbemadebymsma'
Likt of RD Agent Commission Paid at Baihata SO dated 17/10/2006.

v&n.erfornsassoopa.dmmenamofmsmaaegumon17/10/2005 :
Supporting schedules of Yeposits dated 17/10/2006 purported to be made by Mrs Mira

Lxst of RD Agent Commission Paid at Baihata SO dated 19/10/2006. :

for Rs 240.00 paid in the name of Mrs Mira Begum on 19/10/2006
Supporting schedules of deposits dated 19/10/2006 purported to be made by Mrs Mira
Begum. | ,
ust of RD Agent Commission Paid at Bathata SO dated 27/10/2006.

for Rs 418.00 paid in the name of Mrs Mira Begum on 27/10/2006
VoudverforRs32400paid in the name of Mrs Mira Begum on 27/10/2006 = = -
Supporting schedules of deposits dated 27/10/2006 for Rs 10450 and 27/10/2006 for Rs
8100 purported to be made by Mrs Mira Begum.
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ENGLISH TRANSLATED COPY
f‘mi‘&ngmmmma v . PD-20 :
d ﬁ W/S of Mrs. Mira Begum, MPKBY
Agent no. 3688-AKM/1101/02
30 NNy 2009 |
23/11/07 ]
Guwahati Bench Sd/illegible
T A Jonab Ali
23.11.07

/ My name is Mrs. Mira Begum.
'My husband’s name is Md. Mogbool Ahmed.
My father’s name is Md. Toifuddin Ahmed.
My present address is Salbari, Noonmati, Guwahati-20
My address before marriage was Korora, Baihata Chariali, Kamrup, Assam.

In the year 2002, the post master of Kolazol Post Office, Md. Jonab Ali
(distantly related maternal uncle) told me that he would open an agency in the
post office and he himself will operate the said agency giving me some portion
of the profit. He told me that I have to do nothing and in future also I will face
no difficulty. Initially, he took my signature in'some forms. Thereafter, he is
the one doing all the work and I know nothing about it. In the year 2008, he
took me to the DC office in order to renew the agency. He took me to the
Baihata Post office two times and introduced me. A few days earlier he took
my signature in some more forms. I have never opened any RD ‘account by
myself. 1 have never collected money from anyone’s house.. I have never
deposited any money in. the post office. I have never signed and taken any
commission bill. I am not aware how much commission has been received till

now.
Stated and recorded in fny presence v 24.11.2006
Sd/illegible v ‘ Sd/Ineligible
- 24/11/06 Miss. (Sic) Mira Begum

Irispeétor,’Post ' 24.11.2006 ‘
East Sub-Division, Guwahati - - /
Guwahati-1 ‘ ' ’ \

Certified to be true copy "~ Attested
I _ Asstt. Supdt. Of Post
Sd/illegible . Offices(D..) '

: , Guwabhati Dn., Guwahati 781001
St. Superintendent of Post Offices
Guwahati Division, Guwahati-

78100
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% o BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNEL? GUWAHATI

«—

. N [ -
File in Court on....0[[/[2

Cour:%ﬂiéer.

ML ot goo

Trled by

S R . 0.A. NO. 132/09
Central Advrinivtrethos Tribunal

%’&%Wﬁw T :
TR R Md. Jonab Ali  —-e--~Applicant

b .
% 06 gan zm%g\‘ ~Vs- S
g Union of India & others —---Reppondent.

Guwahati Bench n Bpon

A Rejoinder f£iled by the applicant on the

written statement of the respondent.

-

The applicant has been served & copy of the
Written st&atement submitted by the respondent and after
cerefully going through the same the applicant files the

rejoinder as follows :=

1. That the applica@nt begs to stéte that the statement
277/ : ‘
ixﬁiz:;igi; made in the wWritten statement of the respondent are all

misleading and an attempt to conceal the truth,

2. That the applicant denies all the statement made in the
b, _

written statement of the respondent except those which are

admitted by the applicant and which are matter of jenuine

records.

3. That with regerd to the statement made in paragraph 1
to 3.2 of the written statement, filed by the respondent the

applicant has no comment as those are nctter of records,

4. That the statement made in paragraph 3.3, of the

written state-ment is not wholly correct. It is true thst on
8.11.06 the Inspector of Post offices inspected the Kolepier
Sub-post office where in the applicant was working and after

Contd--2/p.
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the inspection, no irregularity was found and the

Inspector in his inspection note clearly stated that

.the functioning of the office was satisfactory., It is

a blatant lie that mhge on that date the Inspector found

any material which shows that the applicant wa@s fradulantly
operating & MPKBY agency. That after about 6 months of the
said inspection, the said sub.Division&l Inspector of the
Post offices again visited the Kalajal sub-Post office

and submitted & F.I.,R. on 11.5.07 against the applicant
befbre the Kamalpur P;S; alleging that the applicant

obt ained & fake MPKBY agency ( Annexure '2' of the 0A).
That the Kamalpur Police finding no proof of the allegation
filed final report. The respondent have delibérately

conceal that fact.

The appllccnt beg to state that the MPKBY &agency
is granted by the Director of small Savings Govt. of India
and without knowing from that authority the respondent have

filed the false case against the &applicant.

5. That with regard to the statement made in paragraph‘
3.4 and 3.5 of the Written statement, the applicant begs to '
state that the saiad aliegation was given to the same officer
who made the allegation and the said officer took the

evidence of other G.D.S. employees who were all subordinste
Stmff The said investigating officer dictated the statement
of the witnesses and on the basis of the dictated statement of
witness, he filed the report holding the applicant guilty.

The authority on the basis of the report of the Sub~Divisional
Inspector, Chargesheeted the &applicant and departmental

proceeding was drawn up against him,

’Wle‘ J;m_ajf il Contd==3/p.
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That the applicant in the hearing before the
Enquiry Officer, appeared and cross examined the witnesses,
examined by the respondent . In cross examindtion at least
3 witnesses g frankly admitted that their statement were
not of their own but it was dictated by the Investigating
officer, The app;icant fgrther beg to state that &all the
witness to the enquiary was_G.D.S; employee subordinate
to the investigating officer and they gave the statement
as per dictation of the investigation officer and at least
three of them dared to confess the same, Such an enquiary
is against the principle of natural justice and it is not
an enquiry at &all in the eye of l@w and by such an illegal

encquary the applicant canot be punished .

6. That with regard to the statement made in paragraph
3.6 to 3.10, the applicant beg to state that with the help
of the dictated statement of the witnesses the resgpondent
authority héld the applicant guilty and punished him by
removing him from his service, The applicant preferred an
appeal before the appellate authority against the order of

removal and the said appeal wads also rejected.

Te That the applicant begs to submit that the offence
alleged to have been committed by the applicant is an
imaginary one as there was no complain £rom any body
regerding the said offence., Even Smt. Mira Begum'ia whose
name the agency &alleged to have been run had not made any
complaint nor she gave any stestement before anybody. The

st atement which was shown to be that of Mira Begum was not

h464~ EYéﬂxgmié AL Contd-;4/p.
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of her-statement &s the authority could not submit the
originai copy of the statement for cross examination,
The applicant has right to have copies of all the
document wsed gainst him but the applicént was not given

copy of that statement.

8.  That the applicant begs to stdte that the authority
by their chargesheet brought two charges, viz (1) For
obtaining & MPKBY agency in name of Mira Begum and (2)
Exhibition of lack of integrity and devotion to duty,

and those charges are not proved as per law,

Firstly the MPKBY agency 1is granted by the Director
of small saving , Govt. of India, and without hearing
the said authority it cannot be held that applicant

obtained any MPKBY &agency.

Secondly lack of Interigity and devotion to duty
by the applicant has not been proved, as because no
complaint from any quarter is therevagainst the épplicant,
with regard to his performance of duty. The drawing of
Comﬁission of the alleged agency ( although not proved)
does not constitute ahy offence as the said amount is not
the Govt. money. The applicant has been punished arbitrarily Zim

and illegally.

Under the circumstances it is prayed
that the written sta&tement submitted
by the respondent may be rejectedvand
ihe punishment given to the applicant

may be set aside,

Contd.~5/p.
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VERIFICATTION

I, Md. Joneb Ali, Son of Late Alimsa Ali, zged

ebout 50 years, Ex-Sub-Post Master, Kalajal Chowk

Post Office, a resident of village -Alekjali, P.S.
Kamalpur, district Kamrup, Assam do hereby solemnly
affirm and‘declare, verify that the statements made

in paragraphs 1 to 8 are true to my knowledge.

and as such I sign this Verification on

this 6th day of Janudry, 2010 at Guwzhati,

‘ n4c{. .:yéoaﬁhka @JL;~

SIGNATURE, .
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH
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IN THE MATTER OF:-
O.A no. 132/09
Sri Jonab Ali

...Applicant
-Vs-

L Yt -.II
Central Aun »oave TrBUn Union of India and ors
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...Respondents
-AND- '

o

IN THE MATTER OF:
Reply statement on behalf of the

respondents to the rejoinder filed by

the applicant.

(REPLY STATEMENT ON BEHALF OF THE RESPONDENTS)

Offices, Guwahati Division, Guwahati do hereby solemnly state as follows:

1. That I am the Senior Superintendent of Post Offices, Guwahati
Division, Guwahati. I have been impleaded as a party respondent no. 4 in the
above application. A copy of the rejoinder in the aforesaid case has been served
upon me. I have gone through the same and have understood the contents
thereof. I am acquainted with the facts and circumstances of the case. I have

been authorized to file this Reply on behalf of the respondent nos. 2 and 3.

S 2. That I do not admit any of the averments except wh.ch are

specifically admitted hereinafter and the same are deemed as denied.

3. That with regard to the statements made in paragrapt, . 1 of the
rejoinder, the humble answering respondent begs to deny the correct iess of the
statements made therein. It is respectfully stated that without any authenticity
and on proper exploration of the genuineness of the case refer ad to in the
written statement, the applicant made serious allegation again&’. che answering

respondent. Thus the applicant has to take the burden to prove i il the allegations

strictly.

a. That with regard to the statements made in yaragraph 2 of the

rejoinder, the humble answering respondent begs to offer nc comment.
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5. That with regard to the statements made lnﬁe‘araﬁrapﬁf@%f the

rejoinder, the humble answering respondent begs to’efferno omment - as they
are matters of record of the case.

6. ‘ Th_at with regard to the statements made in paragraph 4 of the
rejoinder, the humble answering respondent begs to state that once the applicant
admitted that the Inspector of Post Offices inspected the Kolazol Branch Post
Office on 08.11.06 and on the other hand denied the statement wholly. The
humble answering respondent reiterates and reaffirms the statements made‘"in
paragraph 3.3 of the written statement. It is absolutely false that there was no
irregularity found ~# in the said branch office on the i‘nsbection'made by the
Inspector. There was a material against the applicant who fraudulently operatéd
‘a Mahila Pradhan Khshetriya Bachat Yogna (MPKBY) at Baihata Sub-Post Office
which is not pe_rmitted to him so long as'he»hold_s' the post of GDSBPM and also

because he is a male person. This offence committed by the applicant was-
noticed by Inspector of Post Offices in course of his inspection at Baihata Post

Office. It is no way possible to detect an offence committed by the applicant at
Baihata Post Office in course of inspection of ‘Kolazol Post Office where he

p,erforr'ns his normal duties. Moreover, there is no logic that action cannot be

taken upon a government employee on irregularities/offences detected during an ’

inspection which couid not be noticed or could not be detected during previous
| inspection/visit. Non-detection of any irregularity during one visit or inspection
does not become shield to government employee to defend him against action on
irregularity detected in subsequent visit. These are useless arguments instead of
advancing substantial defence against the actual 'tharge drawn ﬂuppn the
applicant. _ '

Outcome of police investigation has no relevancy in -course of
departmental proceeding. The FIR lodged against the applicant was on his
criminal misconduct. But departmen'tal proceeding is of misconduct chargeable
for violation of departmental conduct rules Two are different course of action and
one is not supplement to other. Moreover while the charge sheet was issued
police did not complete their investigation nor submitted any report to any Court
on the FIR lodged ‘against the applicant, if any, as police has not intimatz:d
disposal of the FIR to the respondent

Further the applicant is not at all permitted to act as MPKBY agent vr to
act in the name of or on behalf of any MPKBY agent as per Scheme. The app:icant
has fraudulently operated the MPKBY agency by misusing his official positivn and
earned illegal income using a Iicence purported to issue in the name of r.ne Smt.
. Mira Begum.’A cory of tha MPLIBY schevna 12 p\mwﬂy,ﬂ
heye wife  0ch - Moxikest &S ANNexuiRE - -5
7. That with regard to the statements made in paragraph 5 of the

rejoinder, the humble answering respondent’ reaffirms and reiterates the

staternents made in paragraph 3.5:'of.t3'_he Written Statement. The applicant

;"f
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further begs.to state that the statements made in this paragr ipir'6 tﬁz i"elgnder

- is not clear and is confusing, especially in 3"-5" line which read as follows:

*...the said allegation was given to the same officer who made the -

allegation and the said officer took the evidence of the other
GDS...” ‘
In departmental inquiries, the departmental inspectors of the concerned area
makes fact finding inquiries, collect evidences, record. statement of the witnesses
and on the basis of such inqui'ries, charge sheet is issued against erring officials
by the appropriate disciplinary authority. The Investigating Officer nominated in
such inquiries is always of the rank higher than the Charges officials and the

witnesses. There is nothing irregular and illegal in the process. It is upto the

charged official to defend him/her in course of oral inquiry and disprove the
charge. In the list of witnesses annexed to the charge sheet, designation/address
of all the nine witnesses is available and there is only one GDS employee. But it
is surprising how the applicant repeated that all the witnesses are GDS. The
applicant should categorically specify with evidence as to which three witnesses
have admitted that their statements were not of their own.

Further it is stated that it is evident from thé records of oral inquiry
that th,ough Sri Prafulla Ch. Nath (S.W.-4) during cross-examination deposed
‘that he recorded the statement being dictated by other (no mention of the
Investigative Officer), he confirmed during re-examination that content of his
statement is true. The contents of the statements of Sri P.C Nath proves that
only the applicant had acted in the name df MPKBY agent Smt.-Mira Begum and
received commission in the name of Smt. Mira Begum.

From the evidence and examination of nine witnesses, the ~harge

made against the applicant is sustained.

8. That with regard to the statements made in paragrzph 6 of the
rejoinder, the humble answering respondent reiterates and - reaffirms the

statements made in paragraphs 3.6-3.10 of the written statement.

9. That with regard to the submnssnons made in paragraph 7 of the
rejoinder, the humble answering respondent begs to stite that admittedly there
is an irregularity and illegality found on the inspecticrs that the applicant without
having any authority and by violating the scheme o}y2rated the MPKBY agency.
Disciplinary action may start if any «: regularity or offence is noticed

¥ Nl Gunnas

7

in course of visit or mspectlon Despite produ:.ion of a attested -true copy of the -

wﬁtten statement recorded» by Smt. Mira megum during fact flndmg inquiry, in
course of oral inquiry, which was affirme.- by era Begum during de -osition in
oral inquiry the applicant hold that no sta @ment was récorded ¢/ M'ra Begum.
The duly attested copy of the written statement by said Mira Begur’a (Annexure 2

to the written statement of the respondent) during the fact flndlnq inquiry was

produced during oral inquiry and it was listed as prdsecutlon eviderize no. PD-20.
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This document was examined by both defense and prosecuii.on_sié aring-oral
inquiry held on 23.11.07 and there was no objection or demand on the document

from the defense side (Annexure 4 to the written statement of the respondent).

10. That with ‘regard to the submissions made in paragraph 8 of the
rejoinder, the humble answering respondent begs to state that the person who

recorded the written statement was present in oral inquiry and confirmed the

operated by the appllcant in the name of Smt. Mira Begum.

During oral inquiry Smt. Mira Begum confirmed that the wrltten
statement is her own and the applicant during oral inquiry never demanded
production of the original of the written statement of Mira Begum. |

It is respecthIIy stated that the charge framed against the
applicant was fully proved in course of inquiry and the departmental authority

thereafter imposed the penalty of removal.

11. Thus the humble answering respondent begs te state that the

origihal application has no merit at all and is liable to be dismissed.

“.
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VERIFICATION

aged abouts.')/....years, presently working as Senior Superintendent of Post

Offices, Guwahati Division, Guwahati, do hereby solemnly verify and state that

the statements made in paragraphs ... Kb, 100 e are
true to my knowledge and belief, - those made in paragraphs
........... L,‘ﬁh% being matters of records of the case, are

true to my information derived therefrom which I believe to be true and the rest

are my humble submission before the Hon’ble Tribunal.
And I sign this verification on the Qéb‘day of February, 2010 at Guwahati.

SIGNATURE
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MAHILA PRADllAN KSHETRIYA BACHAT YOJANA

[lssued vide MO J(DEA) letter No. . F. l(l)-NSﬂl dated 29.1: 1972 and
42327-78/MGC(5)(3) 81 dated S. 12 1981 and further

o amended from txm» t0 lme]

NSC Nagpur letter. No.

3 PART‘l )
. RULES OF THE SCHEME _
1 The Scheme will be called lhe ‘Mahxla Pmdhan Kshemya Bacbat
. _-Yo;ana
2. Objeetives :-The objecnves of the Mahxla Pradhan Kshemya Bachat
Yojana® ar¢ as under :-
(i) To educate house wives in famlly budgelmg

(i) To inculcaie the habit of thnﬁ among house holds and self employed E

people.

(i) To. canvass for and secure mvestments in; PO S-year recumng T

Depos:( Accounts from small savers..

(1v) To raise mourees for ﬁnancmg developmcnt and defence of the

country.

3. Date of Intrudcﬁ"h ’Ille Mahxla Pradhan Kshetnya Bachat Yo;ana '

has come into force with effect from the 1st April, 1972

4. Scope of A,ency ~The Agency will be confined to' canvassmgfor and
receiving mvestmen in the Post 'Office 5-Year Recurring Degosxt Accounts.

"~ The Appomtmg Authonty shall intimate to the post office to which 2:Mahila
agentis antachéd under this schenle the fact of the appointment and the address. -
of the Mahi agent. The Director General Posts will issue instructions to post

offices directing them to stariip: lhe sclxedules as and when presented at the
~ post office by the Mahila Agent.

5. Eligibility :- <(i)An mdmdual woman (beremaller called Mahlla Agent) :

~ who being a. rmldent of locality ©§ smous of being appqmted -as authorised
- Maliila Agent under this scheme lo canvass the households in that locality and -

is recommended for sach appomtmem by the District Small Savmgs Oft’ cer of
that area.

agent

existing agency inder Mahila Pladhax! Kshetnya Bachat ojana.

(iv) Nar relatives’ of other Cen l/State Govemment official (excludmg
Department of Posts and NSI officials) may, bowever, be appointed as agents
provxded clearancc is glven by the Hcad of Ofﬁcc/Deparmxcnt of the concemed

Ceriified to be trug copy

” afiee aEs, ST
- qoE des, qargTd-78) 001
Sr. Superinten dent of Post Ofjices
Guwahati Division, Guwahatl-7810&
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. {ii) No: ‘CenuallState Govemmcnl employee shoald be appomted as Mahxla

(i) Near relatwes of the lo'yewm Posts and Nauona‘l' -
Savings Ihstifite are not elxgx;le lor agipointment as. agenﬁ,or rcnewal of thexf :
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MPKBY, AGENCY ' o ’

( v) A persan will be regarded lisam:ar relatwe of an ofﬁcml if the off cral is
Y the person’s wife/husband, legitimate. child or step chlld, father/step father, .
" mother/step rnother, brother/step brother, sister/step sister, ﬁther-m-law, mother- . B
in-law, brother-in-law, sister-in-law, son»m—law or daughter-m‘law

[Mlmsuy of F inance (DEA) letters No. F.1/5/83-NS dated 3.1. 1934
-and No. F.1/5/83-NS dated 16.2. 1985] :

. Note:-An mdmdual selected or: appomtment as agent shoulabc a pexson
of subsmnce and integrity having wide contacts and sufficiently ¢ducated to
transact the' agency business. The agent should be major : and at least matriculate.

. Important Decision :- Dlsclmtmuance of appomtment of- jundlcal
persons as SASIMPKBY/PP]*' Agents := (1) The responsnb:hty for -
appomtmem and renewal of small savings agents to promote the various small
savings schemes issued- by Government of. India, vests with the State
Govcmments Instructions have been issued by the Government of Indla for.
appointment of agents under the Standardised Agency System, the Mahila B
Pradhan Kshetriya Bachat Yojana and the PPF Agency System. The existing -
_instructions, inter alia, provide ; for the appointment-of Jundlcal*persbns like’
registered co-operative societies,’ scheduled banks, registered social service
organisations; universities, grampancbayats and institutions specxally approved-
" by the Govetnment as agents. ! . '
) Keepmg in view the cuirent strength of agents and the small savings.
mobxhzauons it has been decided that fresh approvals for agencies to juridical
persons may henceforth not be considered. Fresh approvals include extensions .
of existing agencies held by jundxcal persons on expiry of their tenure '

'(3) The above changes may be gwen umnedxate effect.
[MOF (DEA) letter No. F.2/6/2005-NS.1I dated 12. 9. 2005 add‘mssed toall
StatelUT Govemmcnts] '

-6. Application for appomﬁment (a) Indlvulnal mahila agent mII apply T
in form No. ASLAAS-, -1(B) (Annexure-1). L
(b) The Appomtmg Authonty shall infofm the’ Mahlla agent about her
approval for appointment in a- fom\ No. ASLAAS-2 (Axmexure—Z) _
* 1. Security :-(a) Asecunty ofRs. '100/Ks. 500, as the case may be, shall
be furnished by the Mahila agent in the shape of a 6-Year National Savmgs,
- Certificate duly pledged to the President of India in his official capacity. A
' .  (b) Security may also be given (i) in the form of Fidelity Guaranteé Policy = |
: } of the value of Rs: 1000 / Rs. 5000, as the case may be, or:(ii) two personal
' sureties, each guaranteeing to the extem of Rs. 1000,/ Rs.. 5000 © -

‘ Note :- For handhng cash at a time upto; Rs. 5000 the lower amount of
. security (Rs. 100)-is required and for handling cash ixpto Rs. 10, 000 ata time.
: the hlgher security (Rs. 500) will be required. :

" 8. Agreement :- The Mahxla agent shall éxecuté an agreement in wmmg

Come b
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9. Cernﬁcate of Authori y -The Mahlla agentshall be givena Cemﬁcatc

7 KL A i '. rm ASLA S-4) (Annexnre—4) attachmg her to on¢ post o

: AR!FICAT[ONS ; ‘ :

(1) Attachmenit ol’MP y Agents to Post Offices :- Adoubt was msed
whether.a MPKBY agent dan be’ attachied with an- EDBPO or EDSPO.
Although rules are not specifit, itmay be mentioned ﬂm the post office regards
HPOs as Head Bank-and su
even though pcrmmed to
 an extension of the account ffice, (HPO or SPO o which they are. attached.

The Branch Postmaster’s certification: of postal unts/records is ot taken

openina branch office; it wmldbe necessaty for the schedulés to be certified
by the: sub-postmastet of the office to.which the’ branch-office is. attached. In

somé cases, branch office may

pre ferably the agerits should be attached-onlyto: adISub Post Offices. .

[NSC Nigpr letier No. Dev 122/1/11/83-Tetnp: dated 6.9: 11985}

‘the post offices should not accépt deposits. f fmm MPKBY agents aﬁcr c:spu'y
of thc ‘validity penod of license as specnﬁed in‘the agfcemem. :

[D- G Posts IetterNo 62-8/88-88 dated 12.12. 1988]

' for and receive investment in the area specnf ied in the Certificate of Authvémy

'Savmgs

. e e 3 T N
. T e — e e -

Director, Small Savings at hxﬂmdquam town and f)y DsmctSm
} --‘Oﬁ'xcerforthel)lstnctmhlscﬂargc

' wxshstodeposnmney e -
5 T (a)Shcmiluseasenallymnxbaedc;xd,
AR ofﬁxstfoxlofdnwdandhandover‘ﬂe' arc
N S (b) While. issuing a card.to a depositor;
: _kecp with herself the third: foil ofther:ard,g
,thcremandgcthngﬂnemgmnucofthedepos or. She;y

sm:h foils.and send themionce in ten days to: > Distric!

post offices as sub, ba{nks Branch Post Offices 3
out’ Savmgs Bank | transacnons, aredoingsoas. - L%

as fihal. lnoﬁxerwords.evemfthcmne i§ depos mRDaccommstzndmg ‘

be duectlyatfached to. a HPO when the schedule * .-
will have to'be certified by the Head Postmastér-It is;: howcver, suggesmd that -

(2) Validityofc cerhﬁute ol’ authority for. accepunce ol’RBcollecnom- o
by MPKBY agent on expiryof validity-period-of lftensespeuf iéd in the -
agreement - The Nationa} Savmgs COmtinssmncr, ‘Nagpur has advised that.{ s

-10. Field of Operauon - The Mahila agent shall be all0wcd m canvass: '

R | 9 Issue of Catd to Deposnt«)rs - (i) With eﬂ'ectfmm ls&Apnl '1977the
Malula agents will use serially nnmbered ‘card in form- ‘ASLAAS-5 "
(Annexure 5) for acknowledging 1 recel t of the deposits. The card has three -
foils. These cards will be supphed bthgxonaIDnectorIDy Regional |

| i - (iD) When a Mahila ageni vxsnts an exxstmg or’prospecdvc deposltor who

(c) Shc wxll rcmn the second foll of the caxd forbetmoordaﬁuﬁllmg thc L

' qATETEY HES traxqm ‘31 oM
, .9' Superintendent of Post Officed
aawalum Division, Guwahatl-78100:

: vl izd'nims%m Wé i
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| MPKBY.AGENCY | .

d) If the money has. ieen recerved in respect of an exrstmg account she

fini column 3.of the card (First foil). -

- agent will only receive
account She will sign. with date in column 3 of the card (Fu'st forl)

: ’“'post office along witha- scbedule SR

(g) On delwery Ofpass book' the agent mn obtam d cui
: m Colunm 4 of the second foil-of his .card aud ﬁll other columns

- Note :- Accordmg to the: exxstmg procedure & Mahxla Age

any given time depending upon the amo t of security she has. deoosrted The

forl of cards, to ensure that the limit has nat exceeded.

.- (1) Ithas been observed that the agenis usider the Maiila Pradhan Kshetriya

Rs. 5000 at a.time. Payment of their commission for sueh occasxon requu'es
condonanon by this offi ee leadmg to delay: -

" following circumstances :-

- , smgle day. :
(u) When the total ¢ amount of sey deposns (each Ies
collected by her on a smgle ) Rs, 5,000/

"Rs.S ,000! (normally advance deposits in RD-accounts). -

PR NP

IR o type of case presents a difficulty. It is to be that it is in the of
[ UF the agent herself'as also of the investor-and the: Goveriimient that the ‘
at ,;jk"ul_dna(handlelargeamormtsofwsh.lncaseofasmglefarg‘deposr
ar " Wiérefore advisa "theagent,toobt#macrossedehequeﬁbhr_tﬁe

"

crossed cheques forthepmpose ofRule'6 ofthe MPK.B.Y. Ruies

|

 HEB, ‘W

i Sr. Superinier
| " Guwahatl Division, Guwah

il take money and the pass book from the deposrtor She will srgn wrth date T

(e) 1f the money ‘hasbeenreceivedin respect of anewaccount, the Mahxla '
money. and the application form for openmg an . -

(f) The agent will take* to the post office the money collected by her along
with the concemed pass books/applrcatron forms and deposrt them' wrth the" :

-rohandlecashnotexceedmgks 5,000 df R. 10,000; as the cise fdy be at =~

_ District Savings Officer should keep a watch.on the money. transactions every '
fmonth with reference to the amounts and dates written byghe ageut on the first

. 12. Handling of easltexeeedmg ils. 5000 at a time by M?KBYAgenr:‘
-,Bachat Yojfana in the course of their work, some'm'kandle casli exceeding -

(2)Anagentmayhave to handle moretlianRs SOOOataumemthe

§ : _ (i) When she has recerved vanous srmller axmunts on several days, .
g ' toral[mgupto more thanRs SOOOandwantstodepomthem na_. -

I RE (iii) Whenthetotalamunt ofsevpaldéposrtscolleeﬁedbyherexceeds ‘

(B)mthefusteasemelunncanbeddheredtobytheagentmkmgdepows o
-} - more promptly in the post-office. In the.second case, also the agent cangoto -
f {} = the post office before the amaunt with her excéeds Rs. 5,000/- Only thi:third -

in favour of thé Postriastet, ratlicr than cash. Tt i also'dccided thit the' Tt o :
- Rs..5;000/ mllapplytoaemalcash(ne cunency)andnottothemmnrof_

ETa 783 001

g of Post Offices
sdent of 478100

e st e et

Rentrai Adminiotive T inmed
-'\',!g ‘;-\ " -Tibrnu ey s o
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L MPK B.Y. AGENCY
: i E
(4) Hereaﬁer, it wﬂl normally not be necessary to tefer any case to thxs E
' oﬁ'lce for condomng jolation of Rule 6. There would hardly be any ]ustlﬁcatxon -
. for condonanon in ase of thu ﬁrst and second type refemad to m para (2) -
above.
T 8) Incxdenmlly, itis: ; also to be pomted out that wlnlc the, date of deposxts ) ¥
h through chcqnes inR.D. acconnts is to be taken by the post office as thedate .- . - ‘
- of presentation’ ‘of the cheque to the post. oiﬂce thc entry in pass books is to be‘ ' :
:"mdeoxﬂywhcnd)cchequelsdwed g
[NS.C. Nhgpm Jetter No. D:v/22-3/85 dated 23.3. 1985}

12A. Handling of cash by MPKBY Agents—-ralsxng of fimit from. L

Rs.5,000 to RS: 10,000::- A's per the existing procedire the the MPKBY Ageritis -
authOnsedto fandle cash not éxceeding Rs: 5,000/~ at a time. There has been. -
rsistent demand from the MPK.BY Agents that their limit may ber raisedto . -
at least Rs.10, 000/- atanmc Wltha view to remove ‘the difficultics now faced. - -
- b ' the MPKBY Agents it has been decided to énhance | the limit of handling .
cash by MPKBY. ‘Agents toRs. 10,000/~ at a tifne. However, U this facility may .-
be extended to such of those MPKBY Agents Wit fatfush. cash security for -
Rs. 500/- in the shape of 6-Year’NSCs in place of present cash security for . .
" Rs. 100, Similarly the 'MPKBY Ageits: furnishing security- i the shape of . - 11"
* Fidelity. Guarantée Policy may have to furnish F: G. Pohcy of Rs.’5,000/~in. " i3
place of Rs. 1, oop/~ as at present. |- -
NS.C. Nagptn’ Jetter No. 2393~2¢42/Agencyf23-l/87 dated 31 8 1987
- cuculated under D.G: Posts létter No. 62-9/87-SB dated 22.9. 1987}

“*Note : -nxeimmofxs 10,000mmshtobehandledatatxmebytheagem' -

does not apply to the amounts of cheques received for deposit. For deposit by o
cheques there is ho Jimit of amount to be handled ata time by the agent o

Clariﬁeatidn :- Handlmg of cash by MPKBY Agents - We have
recéiveda comp‘amt that some post offices arc not accepung deposnts of more

5)

"mﬁi Mminmmﬁva‘ﬁ“‘bum&

thari 10,000/ in a day under M.PKB.Y. Agency. - DenraPhers

3 i our circilat letter No. 2393-2442/Agency/13-U87 dared 318 weri | ‘33” R TR T e
had been decided that MPKBY Agents cannot handle cash in' respCCLof their .
deposntorsbeyondks IOOOOf-atanme Thxsdo&snotmnthatthcagems ! 2 6 H:B 20 0

are debarred from depositing-more than Rs. 10,000/- in a day‘on more’ thian
‘one occasion. You. are requested to kmdly brmg thls to thc noncc of the

eoneemcd post ofﬁces
| (N.S.C. Nagpur Iétter No:: l7672/Agency/23418? dated t2 10. 1995

cm:ulated under D.G' Pos(s fetter No. 61—43/95-83 dated 12.1 1996]

; " 13. Transactions throug]: mosienger - Unauthotised |
tehtxvs, etc. ofa Mahlra agent should not be permmed to transact busmcss on .
; 'ybdnlfof aMahila agent. The si:ﬁeme does not envisage: such agency by proxy.
‘Only a limited Tacility of the use % of messeniger by ‘Makila agents has n
provided in D.G Posts Cu'cuiar No. 61-7/73-SB dated thie 304 1974 {Se
pan 3 of Part IV} This pemuts the nommanon ot’ messenger only for deposmng

e et ST
N ty

‘Certified to be true,copy

, V:v L m,ﬁ\‘:)

P QUETEt K€, TATETET-781 004
Sr. Superintendent of Post Offices :
Quwahati Division, Guwahatl-78109. ‘ |




MPKBY AGENCY B

1 Ps collected by agelnts with the post offices. 'l'he messcnger will l\ave to
crednted for this purpose. No other pcrson can act as messenger

P It has been decided that in the:event: of. s:ckn&ss absence away. fmm
headquancrsormodler ircumstances whenMalu’lazgent cannot performhcr ;

. Small Savingsof the are onthe recommcndanlm of the Distiict Small Savings

- ,mdcmmfymg thie Gove
- transacting businéss with the post offices on her behalf.

[NSC Nagpur lctter No 42327—78/MGS(3)/81 dated 5 12 l98l]-

book of Exccutive Insructions, issued by the Govmment of Hyryi

" 14.Commission :- With effect &l}mlst January 2000 ¢«

" rae of 4% of dcposxts shall be pmd tnM.PKBY agents
deposned by her.

. [MOF (DEA) lettm’ No F. 18/5/99-NS 11 dated Ll .2000] _
Author’s Note :- The agent will also be entitled: to‘copinissionon depos:ts N

further period upto maximum of 5 years under rule'10-of PORD Kaules,! P981
The accounls.mllbecontlmled thrwghthe agcnt.’fhcrearenoor(fcrs J
the agents from the payment of. commission on such deposits- nxadetlnough
them. The agent’ will also be entitled to the commission for accounts opened

P alsocnmlcdtoconﬂmssmnforsuchmnsa T S S

I 15. Time Limit for Transactions
‘ T4 ‘promptly: and c0mpleted expedmously
} { o time allowed shall be as follows SN -
’ 1 (i) Deposit of money +-The: money lmstbe‘deposn:d in
| ’_whlchxheMahllaagcnhsamched‘_' fve_'ten‘lxs
I (S receipt from the investor. This is subject to further cont
f & nmstbemdemthcpostoﬂ'cebythe ._'dayoflllc :
T (u)DelweryomeBook-.nepass
[ investor within ten days from the date of its recexpt from

“to the agents will be'paid by the: Postmisters.at source atthe time:de
_ money at the post. offices. The Mahila agcnt shallpxepare
(Form ASLAAS—G) (Annexure-‘hm uadmpllcatz r
pumbers arid present at the post: oﬂ'xceql ne
. if any. ‘I‘heag,enthlltendetneta
. of deposit by cheque and give a recelpt in form ACG 17 for
© paid mb(_)ththecaScs tobc attalchedtothe schedule The schednlc,

.v: " functions under the sch ,anmscngetmybbpemmedtobenomatedby
’ e s nrier as is done by the' SAS agent and the Director,.” ; |

“Officer concerned, may accredite the messenggr. For-this purpose,: the.agent

‘will have to execute a Supplementary Agreement in-form at- ‘Annexure-6. B
t against anylossas&resultoftlnsmsscnger

" Note - The form of Suplementary Agrecmcnt has been taken from the 3

" made through her oh accounts contifnued with depéslt: after maturity fora | -

P L I mhernameormthcnamcsofherlmsba:;do_n:cluldmnlﬁeSAS‘égcntsm

F' ;‘ L (m)Conummoncl’mm. theﬂ‘ectfroml.s Zow@wnmssmnduel'
. ' f ‘::':ltlng :

i
4

’év.

@eﬂlml ﬁdﬂﬁ"@iﬁ“"ﬂh‘@ﬁ%s ey

gynatie mﬁa

4
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MPKE 7' I\ULN(Y

‘ agent - would' submit no

'&enuahhatﬂ:epamcuh!mfsﬁchmmtsmc

. ofsuchamums'mconecﬂys wn in the
- . The amounts depX

amount only.

3 ,,/“% follows:-

- 21.11.2002]
(b) lssuing Authority'- As in (a) above.

:Cemﬁcztz of Authonty

- af neﬁ:m} IR
e sied Lqargidt U8l 00
Sr.. Superintendens of Post Offices
anahati Division, Guwahatl-7810%
! b

'
{
i-

}
H
i
1l
|

, more schedules i # particul: ‘

_ will enable the msp&cung officer to firid out if there is anyﬂxscrcpancy in the
serial number or afy| missing ‘serially numbered list, which will alert the officer, -

and investigations ¢an be made. From financial year
ASLAAS-G schedules will be serially numbered from st April, 2007

. [D.G Posts letterNo. 111-14/2001-SB dated 25.5. 2006] |
Notc - Since no commission'is payable on. the. refund of vnthdmwal and o
. interest payable thereon and default fee paid on the:

column of the schedule 30 as toavo void any over payment

agem.‘l‘hcpostoﬁicswillvenﬁy schcd\ﬂcmmder:oseethatmepammla:s .
remarfﬁscohmmoftheschcdule

such accounts will be ‘dedicted from the total -
‘amount ot‘dcpoins mthe schedlﬂeand the comssxmnltowedon the net

TN N |
i ' / [N S.C.Na gpm’letter No. 11866-87/AGY(3)—73 dated 10:5.1973 and

District Collectb:leepnty Cmmnsswncts of the
Government will also be the Appomhng Authorities.-

~ Note:- Frofn 2111, :2002the MPKBY ageats wil
respective Staté Govemnments. They will also rencw. e agencyof existing -

v ‘.r Wer ared se;iafatcly for. deposxts by cash and cheque . :
/" ‘(MOF ’(DEA)'letter No. 18-5/99-NS.11 dated 28.3. 2000 and D G. Posts letter o
g . No. 107-16/97-5B-dated 17.4. 2000] - o

"+ (iv) For financigl year 2006-07 from 15t June, 2006 ASLAAS—6 schedule

sred by the agent under her. s;gnature The rumbering of
' ' ‘Whi rcpxescnt the mpnth -

2007-08: onwards_ thc .

defaultedmstalﬂwnts, itis. -
larlymdlcaedmﬂwrcnmks _
ofcomxssxontothe

i

G Posts letter No. 107-16/97-88 dated: 17 4. 2000] )
16. Autlmmns - Thc vanous Authontxes under the schcme shall bc as’

i (a) Apponitmg Authority - ."I'he Du'ec:or, Small Savmgs of Statc 1
i Government. of the area concerned will be. the Appointing “Authority.
{' ’ Districts under the State :
[ .

1}

i be appomted by the

! S . ' agents as and when due.. Thel egu)nal Director/Deputy Regional Director,
Y . National Savings Institute will hclthet appointnew agents nor renew theagency’

’ - of the existing agents ‘after this date.
[N S.C. Nagpur lcttet No 12684-712ffcch1Agency/21-2/2002 dated o

(¢) Deposit Receiving Anrbority The post ofﬁce mdncated in the o

_

Clantral An"ngnw.;\r‘»h,x: Truntl
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‘ agent of the Certificate of Authority, the ahila agentshall immediately
. thepost
" aiid the

, “Appointing Authority” concertied of the foss. The loss miis
" notified in at I tonelocalnewspapetatthecostofdeahﬂa_“"
- Mahila agents! also execute an indertmity bond (A}ll‘lq:prg-?) i

. ifidemnifying th the Government agamst the loss 'l‘h
‘shall bé payable by the ‘Mahila; ag i

. Executive Tnstructions 1ssued by the Govemmcnt of

1 ' agent . shiall forthwith deliver tp the “Checking or. Appomtmg Authority” all.
monies and papersi mcludmg Cemﬁcate (s) of ‘Authority, Cards/countcrfods of

E ‘posscssmn ot custody undu the ‘agency.

a personal ‘arid constant contactlwnh the household in the area allotted to her.

@_

MPKB. Y. AGENCY

; .‘Checkmg Authority stmct Small Savmgs Ofﬁcer of the area . S

--'Duecto mall Savmgs of the area conccmed
! lheeveutoflossbythe ahi

office concerned, the District Simatl Savings ‘officer, the |

Note i- The form of Indegnmity ] Bond has been taken from the book of |

18. 'l'emnnatmn of Agency :-On tcnmnat:on of an agency, the Mahlla '

Cards, documients and: Securiti¢s which may have cpme into the Mahtla agent’s - Y

19.Te n ; and Conditions of Agency - (a) The Mahllz agcnt is expected _
to take sustained- interest in the agency woik and to- populmsc thc Recumng
Deposits Accoums Scheme:

{b) The Mahlla agent shall ensure that the post office puts seaI on the copy '
of the schedute and gets back the same from the postoffice. s :

20. Functions of the Mahlla agent :- (i) EachMahila agcnt shall mmntam

. (ii) The Mahila agent shall obtain from the post ¢ officea a supply of apphcnon L
fomls fot opémng of Recusring. Deposit Accounts. - : .l

y (©) Supervn ryAuthonty Dxxector, Small Savmgsand stmct Small SRR
vmgsOﬁ'lcer ftheareaconcemed : S :

(iii) On xecelpt of the jpass book fxom the post oﬁ'lce the Mahlla agent o gfs'i i
; ! A%

shall hand over it to the m{restor secunng hxslhet acknowledgment (thh hxsl T
‘her sngnatute and date) on the card. '

Wna’t e, TATETEN-781 00+
5y, Supermten dent of Post Offic
lfawqbatl Dmslou, Guwahati-78108:

!
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ME

“' N . . .
of both me-dodnnen' ls_,sms'luneousj. eously:
(vi) Crossmfercn {ng?'thc pa
relevant Agree ment ld b&gwen on’

tracc thereof. |
Cemﬁca&c of Authori ty

(vil) The foils of the
should be prompﬂ sent to

termmated. it should

The Dnsmct Small
tments an dte

B lsstnn

()The Deposuor ’s Cat

, Mahila Agents upto the i
according to their need | unde

 concerned. .
(u )Proper  account 0 f

office of the. Issuing Aud}
ds as a\so persona\ \cdger acc

- viz, Stock Register @

?v'n\f A‘G‘ach' R

PART-I

ONS 10 APPO!NTING,
AND surmvxsoml AUTHO mmas
: CTIONS

ng Aut\\ority

foptly in' intima
gs Ofﬁcer conc emc
£ Mahila Agents bya \ettcr

g and Paying A

1SsuU lNG ?AY‘N

asMaﬁila' o

loyée sho \dbe appomted

geé ,number of th apphcano and xhc
both these 'docume ts 0. facxh tate thc

t for the post ofﬁce "

mean
whenever any. ageucy is

. Si nn\aﬂy,
st. oﬂ'\ce conc
informed a bout _
nS of : .
uthorihes

by the Issuing Al uthonty to. the :
Issuing A Amhonty

mtamed in lhe'

sunt of each agent.

Depomors Cards '

(n) {mmediately p tcm'.mat

txonmctfoﬂ of cards, cate(s) of Auth thority.and 2

document et ovcted rom th the Mahila Agent concemed promp dy

ugh t alt Savings Officer. of ! xhe area , '
agent is

. »d\rough the D\smct
tbe exxstmg procedure.

authonscdtoi.jf- |

RS T

xdedbythc e
Sma\l Savmgs Ofﬁcer N A '

m .
thwoRegtstets, RE

n of an. agency._ L]
all connected papers P




' ry Authoritis (Deputy R.D.ID.S.S.O)

T (1) The Dstnc Small Savmgs Oﬁicer khould mspect oncc inal

S Deposxtor ’s Catds ip the possession 10f the Mahlla agent in his/her S
v,hns/hcrsxgnamre ’ th date, monthi and year on the Cards'in token’ ofhns/her e

orspecxalmsom,helshe fails to' xmpectthe ‘Cardsina -

i " (iif) Where, prifna facie; qusuganon shows.that a nnsappropnatlon bas
: vbecnconmtmd,themuershonldberepomdtm Rt .

" (a) Duector Soall Savngs oftbc area o
(b) Appoinking Authomr- ‘
© Local- Fohcc . :

(w) Any suﬁsequcnt action should be wgomusly followcd.

. 'quaﬂer, hclshe s ld cormnmucatc xhe msom to hxslher Dnrector Small'; R '
: (u)Anydlsacpanmesormspectedxmsappmpmnomn'ndebyanyMahﬂa_ Cod

. agcnt should:bé promptly lookcd'mto by the District-Small Savings Oﬂ'xcet EURE

. andcxplananonobmnedanda nsenttomerrector,SmlISangs. I

o C@z\tr"F-A'
" ; %‘N\mk’i TR
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' MI’KBY AG!N(Y . L

PART-ﬂl o L
S REGARDING PRINTING, STOCKlNG AND L S _i,

' v"‘ﬁéTRUCTlon
prLY OF DEPOSITOR’S CARDS:

Sy
The Mahnla ag¢n - Lill use a serially. number card for o

t
' 'acknowledgmg the recexpt of the deposn. The p rocedure in regard to issue of
cards by an ofﬁcna of the ‘National. Savmgs lnsmute 10 the Mahlla agemsi e

: ;-authonsed workers will be as follows. |
1. Tssuing A thority - The- authomy under the revxscd procedure,' .
. competcnt to issue the cards to the agents wm be , ST e
(a) Dmector, :mall Savmgs at his headqnaner town. . :
(b) Dlstnct Small Savmgs Ofﬁcer, workmg under the Dnector, Small ‘ -
»Savmgs. . o Lo
Note :- If there are more than one Dnsmct Small Savmgs Ofﬁcer ina & X
. District, the Director, Small Savlmgs will nominate: \hc Semor stmc: Sman S
SavmgsofﬁcerasmelssmngAumonty R T o
-2 Pmmng “and supply of Fards (a) The cards zis vin Anhmré‘S will . : v
be got. pnnted y. the Natiorial Savings. ! Tnstitute and’ snpplled to all'Issuing . M ntral Admiﬂ in
Authorities unLi this scheme. !vxz, the Directors, Small Savmgs of the'State. . @?{ W M?"“? Tc”i:r ot
v t«\ ] '\:\54 i W’w‘a

(v) The Duecwr Smiall $avings also will cause a sipply of ¢cards-in’
be mhde 10 each agent under the MPKBY. through

el

R ccuaiait e nte
.
3

g o T appropnatc q\lammes tobe

'1 ¥ ‘ the Issuing Au(homy concen’xed. As the cards will now-be used for -qew. i 2 6 F :

R ~ accounts, the, supply to an Issumg Authority should cover the needs of the !é' , EB ?h:,’» ;
'l : N

3 1 - area for the next six months, thzt is to say, the number of new a'c.cou_ms expeCted -

Issuing Aauthority in 2 Deputy Regional Director’s; arca {0
o - Deputy Reg‘onal Dnecto:‘ conccmed to meet cmergent mands from the R
o © lssuing Autﬁonty(xes) in hisarea. :
B § (@ The! ‘Appointing / Authority shall at  all times keep m hzs own stDCk : ,
' 20% of the total fiumber ¢ of cards supp fied to all the Dlsmct Smpall Savings . - .
* Officers and Deputy DnreCtors, Small Savmgs m hxs area in qxdevrgtqm_elet: o i
- deimands for new cards. S '
{e) The Du'ector. Nanonal Savmgs lnsmute w:ll at all txmes keep wnh _
hima stock oot exceedxnglzs% ofthe tota\ supply deto all Appomung R

Authorities. . -
“(f)-Each sttm:t Small Sawnzs Officer shall be requu'ed 10 submlt the ; -

_Appointing Authority @ quane;rly stalemem in Annexureq) indicating the
and the iumber of

1

i ' - pumber of’ cards in. stock; cards:t issued to the' ‘Mahila agents _
1 R o cards tikely to be requlréd n the next three months: If ont exammamm of the. - B
"o " guarterly statement the A.ppomtmz Authority finds that the pace of the progress

in the opening of new’ gccoumns 15 ‘faster in any’ pamcular area, he will take - U - .
Authonty (Dtstm( PR

0 be opened in the are2 duting the next six months.. R | G

(c) Aﬁer the supply as afaresald is made; the: Appomtmg Authoxity shall Auwa ati Ransh i
: o o A &
. _ cause a,snpp}y of cards not exceeding 15% of the' total sipply:made to the o ‘ﬂff, Wy d v !
bemadetothe ' : ' RS :

jmmediate 2 action! to supply adequa(e stocks to lhal Issuing :




l

i Savmgs Ofﬁj
(g) At the tim

, irector, National
" required. by . Mahila

. Yojana."- . -
‘(h) In respect of

K

- kl.P.:{.xz_.'\f-. AGENCY. o

er).! S = : PR
of calculatmg his: total demand for cards the Reglonal ,
avings, will take into.consideration the number of cards-

agents, appom(ed by an Appomtmg Authonty other than B

' the Regional Directar, Natiorial Savmg thé supply of cards wnll als ber

Savings Officer. N

" 3 agents appointed byxoﬂ' icials nominated by. the: ‘State o ,:_ e
- Govermnment as App amnng Authonty undet Malnla Pradhan Kshetnya Bachat P

- by the District Smal

~ 3. Mamtenanc ‘of account: of cai'ds S (a) The czuds will’

. numbered and:it is flecessary to lceep an adcount of every card rec ed and B
Alssued by all Author ties, concemed el . AR
“(b).For. mamtammg suchan accoum the Appomtmg Authon ' shall oepn SN

- a register in his office in'the form. prescn’bed in Annexure-10. .

(c) The Directoe! Small Saving$ shall also open a ledger, as i

11 showmg the. dxsmbunon of cards to Dnstm:t Small Sangs Officers.

* (d) Each District Small Savmgs Offi cer shall maintain'a ledg ‘ howmg: L
= thc distribution of cards to. Mahlla agents, asin Annexure-ﬂ. Qne page shall R

be used for each agent. . o
" 4. Procediire ito be followed by the Issmng Anthonty (a) At the nme

- ofissue of these calds to the agents, the District Small Savings Officer should S

) its counterfoil wnh ‘his office stamp atthe top a:nd gwe a

- running serial number to the card and its counterfoil. =~ - .., L
" (b) The initial iupply of cards t¢ thc agents will be made accordmg fo the'
"demand of the ageqts for new accounts to be opened. .. e o

xmpress the card ai

(¢) While. xssmpg the cards the lssumg Authonty (DSSO) should advxse o
the agents that the éounterfml should be returned mnwdxately after. opemng -

" new accounts. This should be examined carefully by the. DSSO wlule_-z B} S

fprwandmg the clalln of the agentito. 'the Du'ector

(d) The Issuing Authority (DSSO) s shall be responsible for safe custody' .

of the blank account cards received from the agents after senally ammgmg' 3

them and makmg apbropnate entriés thereof inthe stock reglstcrof the pexsonal

- ledger account.of the Mahila: agcdt.

“ (e)On the basis of the mformatxon pmnded in tlxecouneerfonls the lssmng o
Authority (DSSO) shali issue a: letter to the depositor in the form given'in - -
. Annexure-13, This letter-will be printed and adequate copies thereof supplied .
to the Issuing Authority. The Issuing Authomy will post or otherwise deliver ..

" the letteér to the dcposxtor concerned. The letter must issue in  each case of pew -
.. account. The District Smiall Savmas Officer should record on the countérfoil, -

over his signature. and date, the followmg ‘remiarks “Letter lssued“ The

counterfoil should be kept senally arranged by the. DSSO concemed m lus ; ; L

office. -

-8 Payment ol’ Commlssmn The Malnla ag,cms will bepmd commlssmn SRR
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, " keep a check on tl
" amounts and dates
. that the limit Kas not been exceeded. - o o
L (3) The Dn'ec:tonl Small Savmgs shouldl, durmg lns tnurs, xnspect the stock o i T

3 book and the ledger knd accounts of foils maintained by the Issuing Authomy L
: (DSSO) and sign ¢ the stock book aqld ledger in token of havmg done so. .
[NSC Nagpur 1etters No. 27975-28025/AGY(74)—H dated 16.8. 1976 and RO
. No: l1950-80/AGY(7)74»ll dated 23. 10 1977 as amended] I ‘

: ‘_m‘)tbeehgﬂ)letobe appointed
. UP areatpmenkworkmgasa ents under the scheme with the approvalofthe = -
decnd by the Mxmstry bemancethat Sugar -

e

I/t 1.5.2000.

A 6.General :-(1) Inall other matters other than specxﬁcally mentloned in
this me'mol'andum, the procedme already lald down for the MPKBY shall_

j ?v_-apply

() Accordmg t

fritten by the agent on hle counterfonls of cards to ensure_

: PART-[V
, IMPORTANT ORDERS

2l Malnla Prladhan Kshetrry Bachat Yojana—Changes in proeedureﬁ i

T ( 1) Detailed procedure for the operation of the Mahila Pradhan Kshetriya-
- Bachat Yojana has been laid ‘dotwn in the booklet “Mahila Pradhan Kshetriya

Bachat Yojana” a}ml changes therelo whenever made, are also adv1sed to you
from time to titne. : -

Yy 'r‘t‘:e'by't"he Posrmasters at the time of deposmng money m post ofﬁces .' R

T the exlslmg procedute, a Mahlla agent is authonsed to‘ T
handlecashnotex deding Rs. 5,000 to Rs. |10000 as the case may be,atany

given time depending upon t the amount of se¢urity deposited. The DSSO should

money transactions every month. with reference to the .-

: MPKBY AGE—N(‘ R .._23-5-—-

- (2) In order to remove certam shom:ommgs it the scheme, it has been', SR

s dec:ded to make tl\e following changes in the scheme - o
dxvxdual woman, Wwornen’s orgamsanons only shall be . R

(1) Besndes

. appomted as. agents under the’ sc1eme The reference to other msumuons/ -
~ organisations ‘fnalle in the booket will be deleted. ' :

Accordmgly linstitutions an% orgamsatlons other thaqtlxose of women w;ll' s ‘

agepts under MPKBY. Sugarcaneé Unions in

Mnustxy of Fmame. Ithas been

S Contmued

)
4 e)
-_ V
g
_ @@mml \czaflﬁn:ﬁvtm*tlfaf@Tv%f\al
‘ ‘&ﬁm wm ?wa RTSIRG
;1; o
1 ‘
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d sxmllar msmuhons should n

‘e Umons

fnder MPKBY. “Such. institutions may ne
agents, under the scheme. “The existing agencies -0l ;such

W institutions
. them dueAnot in terms. of the agency agxeemem ‘Whenever gossib steps .

n| to replaoe these msutunons wuh
1 agems nnder SAS o

of the use of messengers by M Agents n D.G. Posts

_ Circular No| 6-7/73-SB dated the 30th" Apiil, 1974. 'nns permils’ the' |

' pomination mngasonlyfoi'deposmngmomaco ected by agents -
- with the | oﬁcs.'l‘hem&cngerswﬂlbave

pmpose.Nootherperson actasmmng«
‘ lthasbeendecxdedthalm
ormothercuuunstam&Sw'hehmhila
herﬁmdlmsmderlheschentamcssengct :
bymeSASfA

bydwagdnmuwmmamasxsdone '
of\heamomhemommendatlonoflheDSOcdncenwd.maymednclhe

. messengef. .
) jmndionsof tment of close, telauveof NSO an&?ostal .
i » should be made apphmble to WKBY al _

e

zﬁagentanywheremthcsannState

| ' . agentanywhetem
N waenamsofmherc
b aged " Postal and NSO officials) may,
_ ‘ _ cluranoelsngenbymeﬂmdof

‘however, be ppomted as agents provi

step mother,
law; bmther-m-law sxsmr-m-law son-in-law or daugmer-m-law

- Pprovid: "~ To enable the lmmg authorities
apphwms for MPKBY

Caa

olongerbeappomted asagems e
ot, -therefore. be appointed or -~ .
f L

agmmmmm o b
: non-gaz:ttedNSOoﬁaals,shouldnotbeappmmed s

d
o
>
oowh
; :;j S (e)‘Niarmlanveof’agazeuedNSOoﬁic:alshonldnotbeappow":i_,, &

: oftlneoncmlef{oﬁqals:,_'

W/ reappointed 3s
: be reviewed and. terminated as carly as possible aftergiving -
)} o

Mahlla agents or indi ual SRR

—— ”‘:‘_r:‘._"‘-‘.'- e e L

tobeaoctednedforthns_ 1 i

1

entralIState Government oﬂiclals (&‘dudld:i L

é?;ﬂmr Mu indaty
Xz t?IQJ:m i

w4
ey

o T
Q RECET |

o 2010

i
|

v"a ralaindl ¢
s ;Eh Gench !
T s

bmthet,s:sterlstep sister, father-in-law, mother- -in- e

to-scrutinise the: ehglb:hty of AT
agency, the followmg parag!aphs may be' mserted in'
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'M P‘l»';'u' \'m}\m SRR

ns 'such agcms -

- Para Z(A) - l ani nbl mployed under the Ccnlnl/Sialc GO\ cmmcm '_

thuit none of my rc!ama(lc my husbnnd.lcg,mm.nc

y and’s fathér. mother. sister ot brother. cic.-as L
. ved nder the Ce-mallSlat# Government. - .
o lgwebelow the pam lars of iy mt:mla(w?s(m\ husband. legmmatc SR
“child or step child. my hu 'sifather_. ‘mothet. sister of brother:etc. as
deﬁned above ls,employed under iheACemrglISm_tF ‘Govvemmem. i ‘
P\amculatsof
dﬁce where employed

’ Name of close telanve _ Rclanonslnp

T attach"No agectio eemﬁmte(s) rxom',' ofoﬁ'lcel
where the above mentioned person(s) isfyre ¢ od to the effect ‘that there

lsnoob]edlontomytaknngwagem) X __ésan&agcﬂcvsvsletn S
. (3)The: above iifenmuomvxllenﬂ: - the Appomnng Amhomy foscreen” e
lhg apphmnons and :eject mehg:ble candidates. for appomm\enl as agem :

[8)) Please cm:ula

region and aiso
above. Your aue 1 i$-dravvn, part!

pomtmem of ‘néar r\:lamm of NSO! and S agen
MPKBY i view jof thd snow'made. Act ,n‘shonlcl;be;pkcg'

wtegowagendscommgupfonenewalmthe h&aﬁ;hﬁehog@yalbf@ch BRTRA 'Qﬁﬁti al Ad -
agenqes shouldbe made: - R RO T L = '%':@ﬁ@‘ g?’mm?:;ghi?ﬂamm ol
INSC Nggpur lefter No. 423 2327-78IMSG(3Y/BL. IR R T IS

OF (DEA) letter No: F. 1/5/83-NS dated 16. 2.

26 FEB nn

t .

i 2. Clar <on Vegardiog MPKBY / 5(1). Kindly refer t toour j

R leﬁerNo 42327-‘78/!“05(3)/8! dated 5.12.1981 (l\emla Ve i

A . © ' (2) In para Z(uxb (ay it hasbdenmenuoneefmat‘ felativesrofmon |/ |

s gazetled Postal oﬁ’xcxalsshoul bcappomtedasagent m any amm'the‘_f N J Gu- urg tais Bench
‘ i _ same division. Vit g ; Wﬁ,.ﬁ T w‘g
ag : (3)Anagemmmsonheractmmsonlymaposlald;mqﬁ rin an Q ! . i
It 'mdependangawtedpostoﬁimkpuwn sherefore, Bt b '

. msa genhfhermrrelanvelsworhngasa
Idmsxono;mdependem ed post

' such as Telepho 5. pé; RMS, Cricle Of ice in Y | -
dmsnmlmdependem gzizetted ‘ P _

i
i :
i i :
' N i
: ] :
| i i
, .
'
HE
[
s
S
P
\
P
H
i
! v
; i ' .
B i i H
: i i h
i P \ H N
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" /' (@) Al pendmg and future appllwnons as well as any pendmg cases‘:_ -
m e

. and Mahila Pradban’
;' your attention to this

" Posts and National Savings Orgamsaﬁon as small savings ‘agentis not - . -

 sister, father-in-law;" modier law brothér-molam snstet-m-law son-in-law . .
. or daughter-m-law R .

;Pfefmneeshmddbegwéntotheunmﬂbn&,pamwhﬂylotheednwedﬂ '

9

M Pk.B \OJAN‘X

/plmm mtends to worﬁ as an agem

a)bedec:dedontheab ebasns S
INSC. Nagpur etter No. MGS (3)/8[,-]] datedu l983] B

3 Appomtment of ts under the Standardlsed Avcncy Systcm':. ) ;'
etnyaBachat Yo;an+ -(l)lamdxrected toinvite. -~ 4 .F
inistry’s letter No.F.1/4/81-N§ _“ed 2@1 j‘.981'.’1_

v rough-the post oﬂices thOugh their. promotlon and C G
-developmem is the respo ‘hhtyofthe’Nanonal*Savmgs Organisation. Tt is L
- felt that the appointment MMM'mehywﬁﬂnmmnmmof U |

desirable’ considering that the agents ‘get: comnmission on thé investment = . -
through them. It-has; therefore, been decided that hereaﬁemearrelatwsofﬁ o
employasofﬂmDepamtofPosts theNauonalSawngsOrganmuOn‘ SR
will notbeelxgiblcfo:agponmmnas ts or for renciwal of their existing ~ -
agency under the Standardised Agency.Scheme, Mahila Pradlian I(shemya' :
Bachat Yojana and the Public Provident Fund Agency Scheme, .
(2)memsaefmwngagenmwhdamnwmlanv&ofemploymof- L
the Department: ofPosshndmeNanoml&vmgsOrgamsamnmavalso_be '
‘revncwedandtlnagemytcmnmtedwlmtve:fmmhaﬁergmngduemnce :
aspmvndedmtheagencyagreemem; e e .
(3)’I‘l\etermmrmlatImmcludw hushand. legmmatechlld or o MContrel Admininteet s T
child. father/step father, tother/step mother, brothet/steg brothe; smzig- N - ,%g%;f?:ﬁ" Pribuned

(4) It has-been dwéed that mthe mat!crofappmntmcm ofagems;", - : ? 6 F[B zgm
unemployed. Smtablemstmcuonsmaykmdlyhexssuedloallmeappommg CE RSl ’3
authorities. - - T B
[MOF(DEA)IatetsNo Fus/ss-NSdmedslwsnndmLz. 98s]"
Note :- Minstry of Finance (DEA) letter. dated 26,11.1981. referred to i

Guwahnh Bench
W e *wqqla'

' ,_‘snbpam(})abqvemaybeseenmtheCMp(ere(Sum:dmdAgencySystem o ;
= '_daedsnm(mms)mnvcymgﬂw‘f_"_f"“
.- of the P&T Depaitmeni and the Nation: Savmgs Orgamsﬁnon wﬂl notbe . ‘
- 'el:g:bleforappomunemasagentsorfordierenewalof tlmm\'nsungagencm -
. afcez & ‘ .
. g1d 6eE, wsT
U ' Sr.q‘gupermten dent of Post Oﬂ;i;;;
o
: Lo
i » L
o
i b



‘M.EKB. Y()J-\NA '

chal Yo_|a‘na KBY) and the Pubhc Prondenl Fund AgenC\ Scheme It i S
/ ‘was also desnred t enem that the. cases of e\lstmg agenls who were near_- S

" Dépanments’ from 31.12.1984, ‘amely, Depanmem of Posts and the SRR R e
.. Depatment of Telecommunications. The Smy Savings Schemes will hereafler . - e Coy
be operated through the Depamnen tl.of Posts. - The Department of - . |
Telecommunicati will not be. involved with the: operatmn of the'small. - . -
savings schemes. Iiy the circuinstances the ban' will not be applicable tonear-: jr.

_ relatives of employges of the Department of Telecommunications. . e

' [Ministry omeanee (DEA)letterNo Fl/S/83-NSdated 162 1983] PSR I

. Paymentof&om clmhsofdeceasedagentsumfé'rMPKBY s SRRRT Y |

: (1) The question of makmg provisions for nomination. facility 10 the * -
_agenlsmubrlhehhhﬂal’radlm&hetnyaBachatYopnhmm%peclofclauns' SRS
relatmgtopaymentofoommmontothemontheamoumsgotdeposnedby T &)

themundertheRccmnngDeposmScbeme has been tinder cobsiderationof ... = ¢} -

‘ Umon Ministry of Finance; (DEA). The
‘provided to the agents under the SAS i

: . Minjstry of Finance, (DEA), leterNo. F.1/13/. - - ./ F

'81—N’Sdale¢‘!26119833ddr&ed"_theF’lnanceSecmarmefalkStatelUT e ’

i S E GowemmemsandLendorsedlothe Regional Directors, National Savings. It

¥ P has been decided't e.\-lcndthemfamlnytotheagemsmdermemKBY R

’- ) (2)Forthxspmposc.thefoﬂowfngdamemaybeadde&mthekgreemm-» -

/ | Fonne.\ecmedbyhleAgemsundeﬂheMPKBY o R,

: B : pay ,':% ig‘iéf‘imm}“’“fmﬂﬁqwg
| 3 commission in terfus of this Agreener "'_' hall € to her fiominee(s) . N SRR ey
| i specifiedby ber in|Schedule ‘A A e

y R ngnamreoprpdmngAmhomy ngmmxeo:Agem; IR
{‘; S L NamemBlockleners -

' a6 FrB g

‘ l " o : ""." iemeseens . ':. - Date‘ . .-'.-..:.'.v-,'....f....‘.;.. - E
) | ,g;f,fmmmm’ , S o : . , ,@’“ﬁ’i & mo:{ v
)| Tbeschdule«Amnbemtheformgwenbelowandshaﬂbekepl bv':i'--" JhERE

. } vllieAppomgAmhomiauacheémthe:Agxwm!‘om

. ..the Agént
- 'mepenson(s) men below. who
any amount. due pavablexo meb}
Agmemem to the exclusaon of alt other

i . P = N L b L e e

| . ~
| L
i I g true 5P
Pl ified e !
I cettlf (A\F\{l)
Sl JNO°
H V : i K m‘ﬁ \‘“3'.
ol “MO o,‘ <«
: ‘R‘?‘d P e fices

‘ erint .
Sr. S P isiof %
; W
| » o ‘
|




'il;' o MPKB YOL\N-\

- Nam of't_he--‘.'.

-no‘mL (s) - .

Full addrws Date of bmh
of nommee 1f inor: .

Nor mee(s) at Senal No (s) above. lslarc mmorsiappoml the '
TSUI smrewvciheafomaldamountm theevem of my dmth Cee
‘»duringthemq‘ t\ofthenommee(s) L e P

 Name of Nominek(s)

......'....u....-‘...

@

: 6.
- of operation <= (1) Please refer 1o:our

| ' Ptmed2871975(cnpydcl

 2) We have bees roceliifip

. AP

o

notice of all Agems uider
~Authorities.- The

"mqmﬁtheAgmtsfonhe‘_ -
Agreements: The clause .-
executedhemﬁerasanmtegml_: ‘

(NSC NagpurlatefNo Dev. ll22-4l$6dated 14 u 1986]
ofMPKBYAgucymvalohut riction.of Area

our Circular No. 29224-43/AGY (7)74- .
)v;dewh:cbzmmmwo respectof ~ .
mﬂed;nmmnWmnmm ORI '

Nameandaddres of person- ‘ppomted "

£ M)
1

~

A

- o~

- {didntra ol A
: a gt
s 33‘"%‘3@ reative Tithunal |

. ;#

v e
26 FEB 7010

"Guw ‘a!*’a“x Bench
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' /{ persxstent demand and also to facﬂnate the MPKBY Agents to operate AT

fore freely it was decided that the restriction in Area of Operation:in all the. -~ = .

/ .places also should be ‘removed forthwitli. Accordingly. the Appomtmg Lot
Authorities are requesjed to take suitable action in modifying the Certificate .~ - -
of Authority in respect|of all the MPKBY Agents immediately to enable them '
t6 collect savings of th public without any di f‘ﬁculty These mstructlons may FRE
be'brought to the notide of all the MPKBY:: Agents T

INSC Nagpur lettdr No. 2443/493/Agency/23 -1/87 dated 31 8 1987
- circulted underD.G. Posts letter No. 62-9 87-SB (i) dated 21, 9 1987]

" . Copy of lettér N 29224-43/AG¥ (7) [74-Pt dated 28.7.1975 from".? '-‘
- N S C. Nagpur regar mg slmpllt‘ cation.of M.P.K.B.Y. Agency. :

(1) It was often epresented by ‘the’ Ml?KBY agents that the present R )
limitation of 1,000 houLeholds asthe rea of operatxon for eachagent restricts .-

- theirscope of work and chance toean _miore commxsswn besxdes prohlbxtlnq o

. them from canvassing in.the areas \vhere they fuay have mfluence orcontacts. + .

- (2) The thstry of Fmance who were approaehed to. relax the present . -
limitation ha\e now decnded to llberahse the limitation of the area of operation
in réspect of certain, metropohtan cities) Now.the MPKBY agents are permitted: - -

-to canvass anywhere wtthm the Muriicij pal hmlts of’ the cxty where an authonsed '
worket is funcnomng P PR o
(HTs Ilberalisatxon will be applzcable at present to Metropolltan Cmes
_of Delhi, Bombay. Calcutta, Madras;, Kanpur. Bangalore, .Hyderabad and
"‘Khmedabad onan expenmental basis. The liberalisation in the area of operation .
* may be extended to other places also depending upon the actual expenence' )

- Gentral Adiministrative Trbned
'%:e(m @W?ﬁm ST Y

“gained ih the working of MPKBY un&er these orders.

7. Deduiction for expenses on eomlmssmn payable to agents .lppomtcd R
under the Standardjsed -Agency Svstem for Government Securities and - ..
_ the ngents of Post OI fice Time Deposlts and Umt Trust of lndla () The .0 - LR
‘agents of Standardisetl Agency Systexrh, Post Office Time Deposits and Unit = 3 FFB
. Trust of India, have dfawn- the dttention of the Board to the fact that whereno ~ .~ . L} 3 2 6 7rm
detailed accounts are maintained and the gross commission received by them, - :
~ does not: exceed Rs. 60 000/ during the 3 year the benefitofan ad‘hoc. deduction B
for t;:xpezes at :!he rate of ?(()J% o'fl'_the gr?sls ‘riecexp(ti olt; commzss;‘on available - S GU‘N&?‘:&*! f2ench
to the authorised a ems of Unit Trust o n ia and the agento the followm : D Y
securites - get g . LEIES f? B

a'gé ' - ) Natmnal Savmgs Cemﬁcatec ’ll Issue) (n") Nauonal Savmgs Lemﬁcates .
. I : (A4 Issue) (iii) National S'avangs Ccmﬁcatés (V1L Issue) (w) Socml Secunty L
~ Certificates {(v) Post Oft' ce Time Depos:ts s e

(2) In view of thd discontinuande of somé of the above certlhcates and” -
.- - the notification of new schemes, tie laforesaxd agents have requested thatthe = . .
" currently notified schdmes, as listed!in paragraph 3 below may be. allowed S
" the benefit of the same ad- hoc deducnon ' . '

(3) The Board has consxdercd these represematons and has decnded thar

e e




, fsecurmes -

Central Bo:

' Nsndated286

beent clanﬁed by

: MPKBY agents. -

. oftheagents.

_’the beneﬁt of an ad—
R commission; when- it
- . the authonsed agents

() NatmnalSai

@ Post Ofﬁce L

B < @3) Post Oﬁ'lce RecumngDeposntAcc unts '
" (d) Post Ofﬁce Monthly Income Sche‘Fc

- [
2721991and1551991mc.ﬂate

and

8. Appomtmknt of near reh%\m of EDBPM as agent: under the SASI :

, MPKBYAgency System-Clanﬁ -
had sought clarification about thie sligibility of near. relanves of EDBPM for | -

_ . Y ‘Agency System- The matter hag " °

been examined in/consultation v’{iﬂi :he Ministry of Finance (DEA) anid ithas }
tthe Ministry- that there is 1o bar in appointing relatives of .

* EDBPM as agemi; unider SAS. In So far as MPKBY s concerned thereisno: | -

_appointment a5 agents under S

’ specnﬁc provision for appo:
 is specifically for:  women.

MPKBY A(;I:N(\

in gs. Cemﬁcates (YIII Issue) :
xme DeposuAccounts. SRR

Accounts. . - T R
b
Ci

i _ens Savmgs Scheme Alcco(mts -
ard of Direct Taxes ercular ‘No. 168/6/89-1’1' (Al) dated

1991 and D.G Post

@1 the’ gros§ cominission: ea¢ed dunng the year exceeds Rs: 60,000, po
-ad-hoc deducmn‘wﬂl be allowed and admlssmlhty of expendxmre wilkbe. = .
l as per provision of the Income Tax Act ~ -

reliable acc hunts of expenditure axemamtamed, actual o o

ssing Offic

d by the Assessmg Ofﬁcer.
677 dated 28.1.1994] -

d can be alloy
[pBTD Cm:ular No

tionl regardmg

mtmg EﬂBP as: MPKBY agents sin¢e this schieme’ |

1

U )1tis requﬁted thﬁt this clanﬁcauon may 1 be brought to the nom:e of all S .
. -concerned in yout; 3unsd1chon for mfoumatxon and guidance. "¢ o
(DG Posts letter No 107-412001-SB dated 10.1.2002] -

P . 9 Renewal of Agency +- The ageficy granted will be valid. forapenod of -
: - years The-agent -
T . Annéxure 14, 45daysmadvanceofthéexpxryofthecmentagencyalongthh-":'

. l - " agreement. The form at Annexhre 14 has béen
B : - Director, Nauonaﬁ Savmgs Instmne Delh: who has devxsed it for the facxhty.

Wil get it reriéwed by submitting an application in format *

i
X

oc deduction, at the rate of 50% of the gross recelpts of o
does not exceed Rs. /60,000 during the year, begivento. .o loC
of Umt Trust of Indxa and the agents of the followmg ol

S e MIOF (DEA) leter No. F353/89- Ny
loterNo.61-40/91-SB dared 2881991 -

- o

- (1) Some Postal Circles . [/

As huch thenr relatxves cannot be appomted as. S

beéen obtained from the Regional . L

T ——"
oy

Cemm Aciioima o s
WHEhIINve i‘q‘"’?‘fé’ﬂ‘?’
@N Q".WW&? VT
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[ MI’RB \OJ\N-\

v 10 App mlmcut of ne sar- rclatwc of I' I)Iil'M as agcnt undcr the s
e MI’KBY Agepcy system-—(.larll'lcatlon regarding :- (1) Some Postal Circles -
- have sought cfarification about the ehgtblhty of near. relative of EDBPM for - -~
.- appointment agent under MPKBY Agency System. This matter has been’
o "rcconsrdered ‘the Ministry of Finarice (DEA) and it has been. ‘decided not to'.
« . appoint near r¢latives of EDBPMs a.{ agents.in view of the fact that EDBPMs . -
- . are niot elrgrbl for appointment as agents under. ‘the- MPKBY Scheme S
: (2 ltis uested that the clanﬁ(tanon may be bmught to the notxce of all S
: concemed ia your Circle for informtion 2 and guidance. .. SRR o
[D Poss lemer No 1074412001-88 dated 22.10. 2002] e

11, Change of MPKBY Agent : (1) Wheré the accourithas been iitaly L
- opened through an agent, thc deposltor may seek change of agent in the - R
-followmg casés - L
(a) In the case of death of the agent through whom the account was .
opene TR S,
' (b) In case of termxnatron of the agency/non cxtensron of the agency R
" of the agent through whom the account was opened ' '
(c) Change ‘of residende of the deposxtor elther at the same statxon or
- - by, transfer from. orte ‘station to another.. ' :
(d) A dsposxtor who dpened the account dlrectly but now wants to- o '
' avad the senrces of the agenit. T
(2) In the above casés tequest for chanoe of agent will be sent by the

T ——— -

v / o ' deposxtor to the concerned Regional Director, NSO (where the account was . * S
[ ‘ . opened) :7d aﬁer the Reglor{al Director has given | his: approval to change the T
[ " agent, th deposrtor can utilise the services of that: agent. In such cases, new
I 7] : ) . agentcan claim commission’ ‘for. subsequent deposxts .
o o Pi AR & ) The :above procedhrehas been prcscnbed fot change of agents inPPF-
o 1 . accountsbythe MOF (DEA) in their letters No. F1/3/89-NS.11 dated 31.7. 1989 .
| I ~and 16:10. 1;;!9andwrllallsobeapphcable to such-cases in R.D. accounts.- : )
L fg _ M’ ' S VX Stoppmg of appaintment and renewal of agency under SAS and O pmstn
ne : _ ‘311 N - MPKBY Agency System by Regional ‘Directors, NSO, with immediate . . ' ﬁﬂ Aﬁﬂ‘ﬁﬁi{;
: l o thai o effect : TheMinistry of Finance (DEA) ‘have directed us vide letter No. F21/ .- "f"* ﬁn’ﬁm’?’ft‘uw@
', ; Vi . 2001-NS.k dated 15.11.2002, to stop appointment ‘of agency’ ‘and renewal of \d m :&m
" _agey ~ - agency under SAS and MP KBY Agency System with immediate effect. They - §
i o ‘ . ‘havealso menuoned that the exlsnng agency force under SAS and MPKBY
1 sav"; o shouid approach the concerned Appointing’ Authorities of the réspective State. -
; existy . " Governinents for gefting ncw agency as w well as renewal of old agentyasper - [ .
I the prescnbed rules. Henceforth, you are dxrected not to 1ssue any fresh agency R A
Depag;; © . orrenew old agency as statedabove.. . i _
vaiq‘? ’ - Howcver regardrng; PPE: Agcncy System thc present system of o
R appomuneni and renewal will continue with NSO till further orders. . . .-

[NSC Nagpur letter No. 12684-712/Tech./Agecy/21-212002 dated 21.11:2002 E N
. addressed tq all Regxonal bn'ectors and Deputy Regtoml Dlrectors. N. S 0 ] .
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o PART-V R
'{PILCEDURE IN POST OFFICES '

{k’siié& vide D.G..P&T Jetter No.|3 37-1/72-SB dited 10, 3. 1972
d ﬁmheramended om time to txme]

L The vacmment of India, mestry df Finance (DEA) have mtroduced a ;v

‘scheme “Mahila. Pfadhan Kshetriya Bac t Yojana™ under ‘which the: Mahila

-+ ‘Agents will collect{the moithly deposits ir ' Recuring Deposxt accounts from .

" the depositors and|remit them 6 the post-office. The salient featirés'of the - o
"+ scheme may-be seeh in Part-I. of this Chapter The followmg procedure wxll be -

:followed by the po totﬁces LT S

1. Certificate 6f Authomy o The Maflula Agent vnll beg ngen a Cemﬁcate

: .of Authority (m for ASLAAS—4) by the: Appomnng Authonty attachmg her A
- toone post office only. On receiptiof the Certificate of Authority which Sontains

specimen srgnature of the: agent,l fmm the Appointing Authority; it will be .

maintained by

numbereégggd_ﬁ_lg,_]‘hepostoﬂice S

¢ a
will verify | the rdermty of the agent by comparison of her specimen sxgnature . -

the Certificate of Authority oni 1écord in the post office with the sxgnature o

ngen on the schiedule of. deposits (ASLAAS—G) by.the ageiit. -

[ —

* transactions ohlya ump entry wi

- 2.Deposit oflr money - The '"?“"Y collected by the agent wxllbedeposrted .
~_in the post office within five to_ten days from the date of receipt from the S
“'depositor subjectjto the con*monltbat the deposits rmiust be ‘deposited in the *; .

post office by the!last day of the rhonth In: any case: Th¢ amount-of deposits .. -

and pass books will be accompaniéd with the schedule (in form ASLAAS-6)
in‘quardruplicate. It should be see ‘that the schedule is prepared ifi’ ‘the’ sérial
order of the account numbets. fI‘hego

of the post office to the Mahila' as;:m and retain other copies.i In the list of

nude and the second copy of the schedule
. received will be aftichéd to the LOTiin support of the lump entry, The third

“-copy of the schedlle will be: kept in the post office as office copy.. The fiest
* copy of the scheddle will be. ‘sent to. the SB C 0. alongthh receipt, ACG:17- -~
" forc x.ommxssnon patd o the agent. Only one entry of the lumy sum will be made-

st office shall return onecopy (fourth) of "
-'schedule after putting its date stamq and ﬁllmg the portion: relatmg to certificate

in the: ‘Long Book dnd RD Journal with suitable remarks: A single pay-m-shp o

- will be prepared by the agent for; the consolidated amount for all the’ accounts -
listed in a particula ' schedule. Fér entries df deposits i in the H,0 ledger and. -
.« the pass books and thenz oheckmg by thé Supemsor the normal procedure w:ll :
" 'be folloyed .

[D G. Pésts lcttcr No :IG7~16197-SB dated 17 4. 2000]

3. Numbenng ‘of schedules & ‘ ‘For ﬂnancxal year 2006-07 fnom Ist June '

ASLAAS«S schedule.will Be serially nunbered by the: agent under her '

. '51gnamre ‘The ‘umbering of ASLAAS-6 schedules will be X/Y/L. While X
-~ and Y will represerit the meonth and: senal number of the schedule, L’ would-

represent the last scﬁedule subrmtted in g month Once lhe letter Lns used on a

T B et
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‘schedule, it would mean that the agent would submit no'more schedules ina~ ~ -

particular month. This procedure will enable the inspecting officer to find out O

/" ifthere isany discfepancy in the sérial number or anymissing serially aumbered . ..o
- list, which willaldit the officer, and invéﬂ';i‘gations can be made. Fromfinancial - -

facility to the M

- their behalf has Yeen urider considerati

. MPK.B. YOJANA

|

. . 4. Deposit ¢

¢ post office through messengers on

Bachat Yojana to send the deposits 10

paSt. In ordér to. generate more ;mhusia'Sm among Mahila agents for se'cgriﬁﬁ :

sizeable number of.deposits through such messengers, it has beendecided in- -1 v
consultation with the Ministry|of Finance (DEA), that transactions through ‘
accredited messengers of the h‘ghi]a agents appointed under the schemeshould - |
- henceforth be tntertained in the ' e e

post offices: -+~

" [D.G P&T letier No: 61-773-SB dated 30.4:1974] -

- lsSqe’o;f}ihs's bo,olsfor’i new accounts :- In the case of new accounts L A
 the pass books will bé prepared by the post offiée other than'E.D. subpost ~ =

office and delivered to the Mhﬂjlh" agent after taking her receipt on the office ™. -
copy of the concemned schedule: The E.D. sub office which is not authorised to. e
issue pas_bdoiis will issue Preliminary Receipt (SB-26) for each account, On - -
" teceipt of the pass book from the head office, it will be delivered to the Mahila

‘agent after taking her receipt on fthe.batk of the preliminary receipt. The Mahila-
agent will de_litver the pass book within ten days from the date o_f receipt from

. the post office/to the depositor,

6. Supply of forms :-v'l‘he‘Mahjla‘ageﬁt'shall' obtain necessary forms for |

opening of RID accounts ‘from!the post office to which she is attached. The

Director/Depyty Regional ljirécto;;'Shmll Savings, of the area concerned:-

" 7. Paymelit of commission :- The commission will be paidtothe MPKBY " -

“agents t?y:the bbst offices w.e.f. 1,5.2000 at source at the time of depositing

- money in the RD accounts. The commission will be paid at the rate of 4% of

" the deposits w.e.f. 1.1.20000 -

. . 8. Termination of agency :- When an zigc'nc)"- is terminated or an agent . B

* dies, the appointing-authority. will'send intimation to the post office to which

the agent is attached. On receipt of this information fiecessary rermark willbe -

made in the Certificate of Authority kept in the. guard file under the dated . - ° 5

signature of the Postmaster., -

mﬁgﬁi;_.g_  =

year 8 onjvards the ASLAAS-6 schedules will be serially-numbéred -

. [D.G Rosts letter No. 111-14/2001-SB dated 25.5.2006] SOy
of mioney (hr@ﬁghinie#‘sengei‘ +- A proposal for affording @ | '
hila Agents appointed {:l_nde_r:the Mahila Pradhan- Kshetriya: -

i of the Government for some time'. 1

. i
v :
=
r s
W .
‘- ¥
.
~. i
. !
P

* other forms 'rjquiréd for the scheri will be supplied to hir by the Regional - Bl Adigintrstive Triounsi |

| St e s

3 |
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" (Rs. five hundred

‘ Apphcation f
S - a8 Al

To

M P K B Y YOJANA

ANNEXURE-'I
[See Para 6 of Pam 1

rm for- an Indmdu
thons«l Agent_ llnd

_The

' Irequesttlmtlmiybeappom

fMalnla Pardhan  Kshetriya bachat -
*deposits in P.O. 5-year Recurring D
_-taﬁeasmybenohﬁedbydleGo

:afea (Mum

'tn ' o whxchcons:st

2. L agree to. ahlde by all the mlw and rcgulatxons regardmg the
'agents atpruentmfom andas_maybe amended )

appomunentofau
fmmtxmctoﬁmc

" on hearing from you
* - Agent.

. 5.1enclose he:ev\hth in
. l :

‘Date: i
. Place: !

' [Form ASLAAS—I(B)]IE‘ c

for appomtment
MPKBY IR

S

(AppomnngAuthox}lty) E

Subject Appllcat’on for Appomtment is Authonsed Agent. -

as an authonsed agent xmder the C
OJana for canvassing .and. securing. = . .
it Accounts on a commiission (atsuch |, . -
toflndlaﬁomumﬁonme)mthe
al House No!PlotNo .......... esmenenieeieis . '

famlhcs)

- thie. above sald Agency Scheme.

S

tnphcahe my specxmen sxgnamre S
' i ' Yours falthﬁxlly,'" B

~3.Ishall prov:de B security of Rs. 100/~ (Rs ‘one hundred only)/Rs 500. T
, ly) as the case inay be in shape of 6-Year Nauonal: :

- Savings Certificate ly pledged to Presxdcnt of India:
4.The agreemcnt(FormASLAAS—B)wzﬂbe executedbyme medxztely .
ut the appmvafl of my appomtment as an Anthonsed e

. » (Name and full addrss of apphcant) .
: For upe by the ﬂsm ' ‘Savmgs Ofﬁcer 5
" MemoN&. ..o SIVRRNEITS

Forw,arded to...

~:~sigmmm"' . il
(})xstnct Savmgs Offxcer Nannal{',» o

e ' (Appomtmg Authonty) o
Recommended that the apphcant m]ny be/may not- be. appomted as
authonsed agent on acbount of the félldwqxg reasoms:- .. ¢ '

'liffﬁMﬂmI iigmﬂw uﬁmmm

o wynlaire «cr’m*?m
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- 4..\4.P.k.B'.'Y. YOJANA o f
) . For- tPe use of AppomtmgAuthonty
B Appomtment as redommended by the Dlstnct Sav
/ Savings..i il ' )

Ny is approved/not approved. -

S - (Designation bf the
“Date: = RO

ihgs,:Qﬁice}, N:atfo_nal,.l:.‘ S

s Pacity it the same Division where the agency falls,

3. That nione of my near relative who is dependant:

. the Postal Department in non-gazetted
"UNOHTWMM@W@:&,- A

4. That none of my fear relative is working in the National Savings

Organisation in the same_'s‘iat_e ©or Union wq]'mry whiere the Agency falls. -

. 5. That none ]

the National Savings

4 : B
¥

o e elativ s workin it osal Deparet o
nisation in a Gazeted

: \/ ’B;Hatlﬁould‘nots’l"'  Post Office. If
17 business in the Post Office, iny agency may be términa

5 _3. I further declare that ¢

o sistqr-infla'w,‘soﬁ-in-la_w or:déuéh_crinjlaw)',:{
* State/Union Territory Government,

OR

e C10: 1 gx've‘.l"gelo'w thepam
1" busband, légiﬁngatechﬂq“'

law, sister-in-lav; son-in-law g
Central or Smte/Unioh-'Territo

2 R of my tear relative is working in the Postal Departmer, tin
" anon-gazetikd copg tyiﬁ A deubeh e’ -

on me is working in
capacity in ‘the same. stateor. "

capacity any where in India,
rencwal of agency in 45 days in‘advance, - L

© Plage: : ST N B _'_
- [To be furnished by b pplicant for ippaiatment as MPKBY Agent o
alongwiththéaj)pl_i'caﬁogz: R } S |
L I _Wiho S/oand Dlo . % 3
ool e resident of 0 Y0 @d Dio. -
. I.MIMMﬁmwdmseJmwaC@meovmt :
+and Union Territory and undertake to inform th inting
give up the

i
i
-1
.

uui

;

ol

9l FER i

M’ Doreh

v

[Bentral Advwinteieaee st
Rty sonaine sormes

]



' MPKBY YOJANA

.. Name of relatwe

Relatmnshlp w1th Name and address of - : .
the apphcant - office where employed

Department where the ab
" effect that there is no obJ
- above. sald Agency o

1 attach the commumcatxon(s) in- ongmal

om. the Head(s) of Ofﬁce/ »
pve. mentxoned pexson| s) is / are employed tothe - -
ectlon to my ‘being ap&)omted as: Agent under the S .

i

by me.

Name & Addressa

I venfy that the aﬂ’iﬂhntlons made
of my knowledge and behef and that ng

_ Slgned in my presenee l(W mmsses)

Sngmmte B

DEPONENT

y e as. above are cOrrect to. the best -
mateml facts have been concealed

DEPON'ENT

Slgnature
Name & Address

N

. [Tobe attacnfd

{-  Dio

CONDUCT cﬁm‘mcnn
Cemﬁed that ShrVMs

by the applxeant thh the applieanon] o ¥ 1

5 s, W/o,

" r/o

is personal]y
years).and'to

known td me for the Tast
the best df my knowledge:and belief she
a.ud good conduct. He he is.not related tome:

ears (Not Tess than 2

1s a person of mtegnty g

:ia

ngn S
" Narne and Address
S&al . .

,]
;

&

B0

'Dlo

: CONDUCT
Cemﬁed that Shl‘l/MS

M:% ’ : l
.ﬂlat; © Date: : i N

ci,:nfnncATE -

o fI/Q""

oo

s personally known tb me’ for the fast_~. - years (Not ,
years).and to the best q)f my knowledge. anﬂ behef she isa petson of mtegnty
) and good conduct He{She is e v

‘ i "

not related tq me. : -
o : Signature' :

@imf

’“'-m::—'v B
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B s

cangassmg and
‘A&_count.g. ‘

. mént a'secunty of: Rs 100 (Rupccs one hundred) v
b /Rs:’ 5 (R wﬁveh ) R}
B Ccmﬁcate duly pledged to ;
= 00 in the prescribed

4Nec

(Desxgnatlon of tbeA ofnting. nthomy) basapproved your appomunentas""
Authonscd Agent nnde% ‘Mahila: Pra An Kshe

triya Bachat Yojana* for .
secunng eposzts in- POSt Oﬂice 5-

(o €ssary Ceruﬁcate of Autho
. has beeurecelvcd

!
L

IINEXURE—Z [F ORM ASLAAS (2)’
A

r ’aEF

MEK D, YOJANA e

[See Parz ¢ ofPart o (I .
{ vxce of Approval of Appomtment

Ahape of 6-Year Nationa] Savis

secunty alon; eAgreeme

nty w:H be issued when the AMt
by us duly comptetcd in aH reSAects y you . -

SR 'i L Yoursfaxthﬁ:lly
Ry (S gnature and Dmggmnon)

Year Recumng Deposzt .

-3) The. Agmement o
tegxstered post/pasonaﬂy as- -

. orcashsecunl}'ofRs 100/'f~ L
: ner is to»-'b”e. _ro'vitﬁd by you. Please ﬂxerefore
o enclose and serid us the said: ith




